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SHRI SITARAM YECHURY: Sir, in this connection, I would just like to make one point.
Sir, there is a certain decorum in the way our institutions function. If you recollect, there was a
time when the former President of India had written to the former Prime Minister on Gujarat
developments. There was a huce and cry and people said, 'Make that public.' But it was never
made public. ... (Interruptions)... Even 1 agree with it. Likewise, with the present Governor in
West Bengal, we have said that if he has to say anything, please convey it to the Government;
don't go the public. Becuase this is not the decorum. ... (Interruptions)... That is the principle
that should be maintained.

MR. DEPUTY CHAIRMAN: Mr. Jethmalani, you raised a point and he had clarified it.
..(Interruptions)... That cannot be a point for debate. ...(Interruptions)...

SHRIRAM JETHMALANI: Sir. kindly bear with me for a second. The question is whether
it was a friendly advice or a directive. He used the word 'directive’ in his speech yesterday ten
times. If he has said that it is a directive, then it is a constitutional document and it is his duty-
to produce it. But if it is some friendly advice which he has give to comrades ... (ITnrerruptions)...

MR. DEPUTY .CHAIRMAN: [ think this point will be clarified by the Home Minister
when he replics. ... (Interruptions)... When he replics he will clarify it. ... (Interruptions). ..

SHRI RAM JETHMALANI: We will also speak about it. ... (Interruptions)...
SHORT DURATION DISCUSSION—Contd.

The proposal to set up SEZ in Nandigram, West Bengal and consequent large scale
violence

SHRIPRIYARANJAN DASMUNSI: Mr. Deputy Chairman, Sir. I heard with rapt attention
the observations made by the hon. Deputy Leader of the Opposition, Shrimati Sushma Swaraj.
I also have had the opportunity to hear my learned colleague and very distinguished Leader of
the CP1 (M) in Parliament, Shri Sitaram Yechury. First of all, Mr. Deputy Chairman, [ want to .
say that I respect all the Members of the House and thank all the leaders for having agreed to this
text and to start the discussion.

The text is the most important thing when we discuss a matter. It contains 'SEZ’ and
concludes with 'violence.' Both should be given justice, so that an objective debate can take place
without acrimony and without taking personal issues against one another. The debate starts
with the text beginning with 'SEZ' and ending with "violence.' Due to global economy, liberal
economy, and market-driven forces operating in the economy, several State Governments,
cutting across party lines, throughout the country, are very, very enthusiastic to get as much
investment as they can in industrial sector and in various other sectors. No industry can take
any real shape without land, be it a BJP chief Minister in a State or be it a CPI (M) Chief
Minister in a State or be it a Congress Chief Minister in a State. But considering the existing
Land Policy and existing Land Reforms Act in respective States, how to go about it? That is the
best issue before SEZ.

Sushmaji was a distinguished Cabinet colleague in the previous Government. She had enough
experience to brief the Cabinet as a Cabinet Spokesperson. She knows that the rehabilitation and
resettlement issue is the basic issue of any place where land is taken up either for development
purpose or for any other purpose. I am not going to provoke anyone. Yesterday, I spoke enough
and I am thankful to Sushmaji for having chosen only that part of my speech, without naming
me, on Mao Zedong. I will come to this later on.

Understanding the reality of future development, Resettlement and Rehabilitation process
got the final seal by the NDA Government, but not with the statutory backing of a legislation.

The NDA Government appointed a Committee of Secretaries. ¥R-aR Y@ &1, & 1A
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TRY, bring a law. Law was drafted and ready. But, at the end of the day, in 2003, the NDA
Government felt, now law; let us go vig a resolution. and that Resolution got the final
signature in January, 2004 when the whole country was set to face the election. And on
14th February, you finally approved it. Within the ambit of that resolution, be it Mayawatiji
in UP today and earlier Mulayam Singhji, Ramanji in Chhattisgarh, Vasundharaji in R+jasthan
and Buddhadebji in West Bengal, each one could not find a comprehensive approach in regard
to land reforms, land distribution, rehabilitation, etc. as per the Act. [ am not going to debate
on that. When the debate will come, I will persuade my party whether I can get a chance to
speak. It is our UPA Chairperson, having heard various political parties, groups and responsible
mass organisations, echoed the voice in Dehradun that the way in which we are going to
approach SEZ, is wrong. It will make many people homeless and lead many farmers to cry.
That will be a big battle. And when a Chief Minister takes the responsibility on the
Constitutional oath, he has to deliver according to the framework of the national text. As you
know, after due deliberations, UPA came to the conclusion that NDA concept of resolution is
not giving justice in terms of time-frame commitment of rehabilitation; is not giving justice as
to who are these settlers, for how long they have to be identified; is not giving justice to the
BPL category of people; is not giving justice to the landless people who will be totally thrown
out of the zone. Then, a Group of Ministers, after due deliberations, came before the Cabinet,
not with a resolution, but with a legislation which will be introduced in this session. And let
the legislation be debated in the Standing Committee and come out with a comprehensive
approach to give a proposal as to how to deal with the matter of land in so far as SEZ is
concerned. It is not in operation. I must officially say that it is not in operation. Within the
ambit of the investors and others, each one is trying to do some arrogance and obviously, there
are protests-protest in Andhra by some other parties, protest in Kerala, protest in Chhattisgarh,
protest in Bengal, everywhere. So, if you want to discuss SEZ, discuss as to how the
consequent violence has come in.

Sir, I may only inform the House as I told the other House, there are a few places in India of
national history which really voiced the millions against the British Raj. In Maharashtra, nobody
can forget Pune. In UP, nobody can forget Balia. In Bengal, nobody can forget Midnapore. What
great sialwarts who fought against the Britishers there! My friend Shri Ahluwalia knows about
idnapore. He happened to meet me in Chhatra Parishad. He Travelled with me many times.
Midnapore is a different kind of place. In every village you go, there is a statute of a freedom
fighter or martyr, in every village, there is a statute of a martyr.. It is only in Midnapore.
Midnapore kept 14 days’ control in their hand against the Britishers, when we had not seen the
Tricolour in the country. And the only living member, who is still limping, is Sushil Dhara of that
group. Great Ajay Mukherjee is from that zone where Nandigram is Great Satis Samanta, who
fought relentlessly for Haldia Port, a quiet Member of the Lok Sabha who used to come, sit till
the end and go quietly and only thought of the development. Matangini Hazra, a great woman
martyr is from that area, Tamluk. Mr. Deputy Chairman, Sir, there is a place called ‘Picchhaburi'.
In Bengali, we call it 'Pocchhaburi’ which means 'I Cannot go back' a famour place in Contai,
which was an important centre to mark the Self-Satyagraha against the British in line with

‘Mahatma Gandhiji. Such is that place. History will witness what is the importance of that area.
Biswanath Mukherjee, who is not alive today , brother of Ajoy Mukherjee, was a stalwart of the
Communist movement in that area when we were not even born. He and Ajoy Mukherjee
differed on political philosophy. They were patriots. [ can tell you people hardly witnessed any
viad of inner vioJence. Why I took more interest in Nandigram is because I have an emotional

- .chunent with it. Again. I refer to Ahluwaliaji,. Nandigram is a place where you could not go
‘i~i by bridge. Two, three rivers you had to corss to reach that place, and the only rural college
-t sndigram, in my student leadership days, I used to be a leader of the Chhatra Parishad, and
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I used to go three very often. They are very good people. Forty-five per cent of the local
population is Muslims, a few other persons, and bulk of the population is the poor Scheduled
Castes. The political map of Nandigram at present is like this. in the last parliamentary elections.
in the last assembly elections and in the last panchayat elections, there was an overwhelming
domination of the Left Front, of which CPI is the supreme. There is microscopic minority of the
Congress. 1 admit it, microscopic minority of the Trinamool Congress, and the BJP is nil,
Among the Left Front. CPI(M) is the dominant. The next is CP1. What is the approach to
Nandigram? Sitaram Yechuryji must have been informed by his Party. You cannot reach there by
air; you cannot reach their by train. There are two entry point of Nandigram, Block-1. If you go
straight to the town, you have to go crossing first. Narghat bridge, then crossing Chandipur, then
crossing Nadigram II, then enter Nandigram [. If you go from the back, from which way | think
Sushmaji and Advaniji had gone, it is by crossing Kheluri, crossing the bridge, and then come to
Sonachura. I will accept the point. Suppose for reasons I accept that the large scale Naxalites
penetration started there from January, who took over Nandigram with arms and ammunition
and everything, they have to cross first the Tamluk district headquarters by road.. (/nterruptions)

SHRI SITARAM YECHURY: They can reach from sea also.

SHRIPRIYARANAJAN DASMUNSI: | am not indulging in an argument. I am telling how
to come with arms and ammunition. There are 80 police chowkies. They could have stopped
them somewhere saying that they want to search them. But nothing has happened. If you go
behind this, then you will appreciate that Khejuri is not only a fort, but it is also a nerve centre
of the entire CPI(M) because | should say, the people there are still with you very strongly.
Now, they cannot go (a) by boat, (b) by aircraft and (c) by train. They can go by road only, and
if on road, if the whole target of the Naxalites and Maoists of Jharkhand or any part of India is
that somehow we have a designed plan to operate from January and take entry before January,
they have to go through all these routes, and I may tell you. [ congratulate the West Bengal
police, especially in Midnapore. they arc very genuinely and very objectively serving the
country and the State. They tried to detect many penetrations in Jharkhand. Every village of
Midnapore 1 know . As it is on your finger tips , it is on my finger tips.

SHRI SITARAM YECHURY: If you permit me , I want to make one point .There is a way
to enter through water, and that is why, we are asking for the Coastal Guards.

SHR1 PRIYARANJAN DASMUNSI: When they come through water, they have to come
behind or after Narghat bridge, and Narghat bridge, you know, is an Asssembly constituency.
There is a very powerful police station over there. Chandipur has another powerful police
picket. I don't say that even then , they cannot penetrate. Yes, they can . If the terrorists can
enter into the Parliament in spite of the best security arrangements...¢(Interruption) they can do
so there also . I am not disputing it. What | am saying is in normal manner....(Interruptions).
Therefore I just want to say that try to objectively address the issue. I think, Sitaram Yechuryji,
you have very nicely articulated your point. 1 never said that your people have not been
harassed or your people have not been harmed. No, they were not. On 9th January, I am the first
man who went to Nandigram without police . I travelled the entire Nandigram, from 9 O'clock,
in the morning, to 10.30. on a motorbike because the roads were cut. I asked, "-Why did you cut
the roads? We cannot travel. We cannot go to any village.” And all they said I conveyed to the
Chief Minister , in writing. I will not disclose that point here. And from Nandigram, after
addressing seven meetings, I talked of peace, peace, and asked them to please help the
administration. Nandigram police station is still there. Police station has not been burnt. let us
also take something; there is a police station in Nandigram town; it is not burnt. No officer
was hurt; no officer was injured. The only thing that they said was; "How can you carry a
vehicle, Sir, because the roads are cut? " And they were correct. While addressing the meeting,
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from there [ talked to the Chief Minister that this particular notification, No., 888, a notification
which was issued by the Haldia notification authority, had created a problem. And this
notification was pasted in the BDO office. And that notification created a big probiem. Pecople
felt, "We will be totally finished. Our fertile land will be gone." And I tell you that the Chief
Minister is very honest to convey to me. "Are you saying that there is a notification?" I said,
"Yes." He said, "No. itis not in my knowledge. Tell the villagers that if| really, it has been done
by the Haldia notification authority, I assure you,, it will be withdrawn." I instantly addressed
the meeting. That meeting was held late in the evening. Police was present, Nandigram Police,
I said to them that the Chief Minister assured me that the notification would be withdrawn;
they did not get upset. But when [ went to the victim's house—the first victim was Sheikh
Salim—he does not belong, Sitaramji—please, you can also inquire—to cither Congress or
Trinamool or to any other party. He belongs to your party. His father told me, "I will never
touch any party's flag, and I promise, till this date. except my party's ." And he was profusely
appreciating Jyoti Basu, etcetera. He said, "You came; | don't mind . You prayed for my son,
but Sir, | am not from the party which you represent.” And what was he saying? His first
sentence, Shri Sitararnji, was ; "Had Mr. Jyoti Bassu been there today, it would not have
happened.” I converyed the same thing to you Anyway after Shickh Salim, [ went to the other
victim's house, One is a thelawaia, Bharatmani. He had a thatched house. He is not a goonda.
He was carrying his thela, was carrying his material. By that time, he got hit . [ said, "Why do
you stop the road?" They said, “"They may be totally wrong. They are not the supporters of
anybody. They may belong to you people. They are confused. Why? I said this in the other
House yesterday. Try to understand this, Sitaramji; the problem is not with you, me or with
Shri Buddhadeb or anybooy else. The problem lies somewhere which you forgot to address.
They found a model that the compensation amount should go.to the landowner. And , you did
start a very right policy, which was started by our Government also; it could not be implemented,
the sharecroppers' right. And the landless labourers work there. Now, the sharecorppers are
in bulk . In one acre of land, if there are two sharecroppers, it means there will be ten members
to eat food in a day. If there is one landlord, who is the absentee landlord, who has a house in
Salt Lake in Kolkata, or in Midnapore town, he is happy. "I cannot get the share of the crop.
They have taken out. Now that I am getting Rs 2 lakhs or Rs. § lakhs as a land price. I am
happy." Who is not happy? That brawl. And that braw! belongs to your party who really
works for you. They said,. "Now, the party for which I fought is taking my bread." And, they
revolted first. They did not raise any slogan of any party on that day. When the first revolt
took place, please believe me, we were so microscopic minority that day that we could not
gather even 200 people to sing Vande Mataram. 1t is there. If you feel that I am totally wrong,
please crosscheck with your CPI(M) MLA of Nandigram, who is a Left Front man. They
were not ours, And, they shouted. "Yes, the Chief Minister is assuring you, but. The "but" 1
will not explain because in parliamentary practice we never take the name of any leader who
is not present here and is not given a chance to defend himself. It is some leader; you will find
it out from the Opposition in the days to come.

SHRI SITARAM YECHURY: You are saying for the first time everything, even the lights
are going off.

SHRI PRIYARANJAN DASMUNSI: Sir, I will not take the name. He is an eminent leader.
Some said, "Don't worry. we will take the land. Nothing will prevent us". It was as open
gathering. Some other said, "I am the last word in this zone and nobody else can dictate”. It is all
in the domain of your party leadership and knowledge, and I must sincerely say that in most of
my discussions, in the early days of January, with the hon. Chief Minister , He said, "I will
delete it from there". I would again tell you. Sitaram Yechuryji, nothing would have happened in
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demonsiration there, we can't defeat you. You are very strong there. That is my feeling also.
Why did they do it? It on 3rd January and 14th March incidents. whosoever have been shown
by the confidential report of the police and recorded in the television. irrespective of party
affiliations, the police had hounded them and brought them to justice. thing would have taken a
different tum. Why it could not take place | | don't argue with you here. This is not the platform . But
the fact remains, Sitaram Yechuryji—party will come party will go: Members will come,
Members will go—that these CPM or Congress or Trinamool people have lost their children;
they have lost their brothers; they have lost everything; the women lost their respect and
dignity. Will they come back? Can you return it back? No.

Anwar Khada is not my party activist. I met her in Tamluk hospital along with my wife.
They entered the Nandigram for the second time. after 14th March. In Nandigram hospital,
who introduced me the list of the victims and took me to Gokulnagar are not my party pecople.
These are my CPM colleaguos and workers. They were whishpering. “Priyada. if you want
to save that lady from the jungles of Gokulnagar. try to send her to Tamluk hospital and she
will be treated; it will be nice. Then she started giving the description. T can't describe it
because | fell the mother or sister of any party 1s the mother or sister of ours. If a CPM
woman is assaulted or insulted. or a Congress woman or a BJP woman is assaulied., when she
sheds tears, no human being can say "l approve their conduct”. Otherwise, they will take
punch. It happened. The fact is fact. How to console them, how 1o compensate them is a
different story. 1 know that a lot of debates are there. ' would not like to bring the issue of the
head of the State and court because that is out of the purview of the parliamentry practice.
That is in the domain of the public. The Parliament can compete in a debate with this
argument or that argument. But can this Parliament convince the people. whether they are
affiliated 10 the CPM or Congress or Trinamool. that what has been done is good. No. We
argued many times on many issues.

[THE VICE-CHAIRMAN, (PROF. P.J. KURIEN, in the Chair])

The argument is confined to the debate. But the last word is with the people and it is in the
people's domain.

What | say, Sushmaiji, is that you have misquoted me and I still hold my view. What I said in
the other House is, and [ would like to quote:

“What [ witnessed there on the 3rd January incident is not a fight between Maoists,
Naxalites, etc. I do not know why you often use the word "Maoist”; I may differ with the
philosophy: | belong to Gandhiji's party. But the name Mao Zedong is a name to the
whole world for his revolution, but one may differ. I feel very sick when people accuse it
saying, "Maoist, Maoist, Maoist". Mao Zedong's philosophy and Mao Zedong himself
is not a matter to be condemned or to be undermined; one can differ. His poetry was very
good and if a boy, up to the age of 18 years, even if he is belonging to the BJP family, reads
his books and poetry, he or she will feel fresh to go and jump into the harvesting fields and
protect the farmers. That is the spirit.”

1 further say, regarding this, I asked my journalist friend, You can say 'extremists'; you
can say, 'Naxalites'. Why do you say "Maoists'? Why do you blame Marxs or Lenins? You
tell them 'extremists’. It is they themselves who took the name 'Maoists'. By calling that, |
do not think the owner of the Maoists is blamed. I say, "You first finish them", and I still
say that. If searching a Maoist's book in the House is the definition of a Maoist
Revolutionary, I will be caught first thing, at any time, later on when you come back to
power, which, [ am sure, you will not. | have a huge collection of Maoisism and Lenins, and
I telf you, only when you read, you will learn. You can differ your line differently. But you
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cannot simply say, it is all bad. What is wrong if at somebody's house, I find a book of Mao
Zedong. Yes: I agree that my nephew, Asim Das Tulsi got killed. His mother died of heart
attack. He believed in it at the age of 17. I convinced him, "Don’t do it." He was dedicated.
He got killed one day. His mother died at Dum Dum. His Father was Niladas Tulsi. I could
not convince my own cousin. He said, "No; It is my life." And, many brilliant people died
during 1967 and 1971-1972 from this group. I tell you; the greatest name, whom you
supported, when he came to your party in the election time, was Asim Chatterjee. Later on,
he changed again and joined some others. His name was a terrific name. But he was brilliant
in his articulation and in his exposition in the Presidency College. He was the first to raise
the Naxalite Movement from the Presidency College. Then, Santosh Rana, who is from
Midnapore, is again a good fellow. Therefore, I tell you; simply dumping everything in the
name and cover of Maoists may not give you the truth. In which part of India a party
worker of CPI (ML) is not there? In which part of Bihar or in which part of Delhi a group
called Maoists is not there? But how we address that issue administratively and socially is
adifferent thing. We totally differ on that. We belong to Gandhiji's party. We do not believe
in guns. We do not believe in this kind of a tactics. That is why I am not in Maoism or in
Leninism. And I am in the Congress. But it does not mean that their founding fathers and
their leaders were all bad. It will be a wrong history. Mr. Sitaram Yechuryji, do you know
what is Midnapore sight? Who joined Maoists, who joined Naxalites, I will not say that
today. We will sit quietly and I can prove to you, dozens and dozens, being alienated from
you, or, otherwise, disassociated from you have joined them, and they do not know how to
come back...(Interruptions) The subject is Nandigram. Don't get impatient. The first young
boy, who got killed by the Naxalites, is a first-class pass in B.com. (Hons) in Kolkata, and
he is Shivangarojan Purulia. The second person, who is again a brilliant one, was Anmol in
Bengal. He again belonged to our party. The third one is Shakti Gopal Tiwari, a student of
Viswa Bharati, and he got killed. The fourth one. Niranjan, got killed in the streets of
Kolkata when he was simply protesting why they were killing a police constable. I know
those days. Therefore, we might be misguided by it. That is different. But those who are
joining to finish them in whatever manner they can, it will not be a correct objective; it will
not be a democratic approach. We have to negotiate; we have to talk. If we talk to 20 people
and if we are able to bring even 16 people to the mainstream, what is wrong? But painting
everywhere a fear, and if, conveniently, I am to use the force, and call that they are Maoists,
I do not think Sheikh Sali's father is a Maoist; I do not think Bharat Munde's father is a
Maoist. I do know the credential of Hameeda Bibi, who is a Maoist. I do not know Anup
Kara, a lady, who was raped, whether she is a Maoist. Maybe, somebody took advantage
of the situation. I do not rule it out. But with all the pathetic things that have happened
there, please don't talk that they are being led by Maoists. It will be a dishonour to them.
You segregate Maoists; I do not mind it. But don't call them as Maoists. They are all young
people. You can have your own party document later on. Maybe one day, you will tell me
that some of my observations are correct. This is democarcy. We have also done wrong
things. I don't claim that whatever we have done has been good. We too have shortcomings.
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SHRI PRIYARANJAN DASMUNSI: I never did. I say it with authority. I never touched

even a blade when I was a student leader. If you want to verify it, get the certificate from
Buddhadeb.

t[Transliteration in Urdu Script.]
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SHRI PRIYARANJAN DASMUNSI: Don't spoil the debate like that.

I, therefore, appeal, through you, Sir, that who is a Congressman and who is a leftist is not
the question. Now, on that day, Shambhu Mitra's daughter, Shraboni Mitra, who was not in
your party, was ruthlessly opposed to the Congress.

SHRI SITARAM YECHURY: But don't justify the method.

SHRI PRIYARANJAN DASMUNSI: No, I am not justifying it. You abuse Trinamool , you
abuse the Congress. I belong to Bengal; you criticise us. It is your right. You should do that. But
it is also our right to question you on what is wrong. But please don't undermine the President
of the Sahitya Akademi whom you had appointed. We did not appoint. Sankho Ghosh. You
appointed him, and | praise Buddhadeb for having appointed Sankho as Bangla Academy’s
Chairman. He is a great man. Why did he resign and what did he say? Sankho Ghosh is not of
CPM but he is a great intellectual with a Left leaning. Then, do you want to question the
credentials of Aparna? In all your programmes and functions she is the Chief Guest.

SHRI SITARAM YECHURY: We never questioned that. They have their position. That is all.

SHRI PRIYARANJAN DASMUNSI: It is not that they have their position. They did not
say 'Mamta Bannerji, long live'; they did not say 'Priya, long live'. They said, " We never
expected it from a party like the CPM". If they are wrong, you negotiate with them; I don't
mind. Whether they are right or wrong, people will judge it. That is why I say, Nandigram's
painting cannot be drawn by me or Sushmaji or you or even Mamta. Leave it to Shubho
Prassanno and Jogen Chaudhary to draw the painting. You may accept it or you may reject it.
Many times, we accepted the paintings of Fida Hussain. What is wrong to accept the painings
of Nandigram by Shubho Prassanno and Jogen Chaudhary? We may not agree with a drama
enacted by any other party but why don't you respect Bibhash, the greatest one in the Calcutta
theatre who produced more dramas than any Left leader did? What is the philosophy and
approach of Lenin? What is the role of Stalin in the Great War? And every drama of his is like
that. We salute him. He did not take a bricf from me. What is wrong to respect Shyamali whose
mother, Chittamitra, and whose father, Shambhu Mitra, and his family, were devoted to Navvarna,
and committed to the IPTA Movement? Why did she come to the streets? These are the writings
one has to read and to correct oneself. It is not a position to be abused but to be corrected if
something has gone wrong somewhere. This is what I feel.

SHRI SITARAM YECHURY: Sir, if you don't mind, please do not distort things by saying
that we are abusing them or showing disrespect to them. I am saying that we disagree with them.
That is a different point. But don't charge us by saying that we disrespect them.

SHRI PRIYARANJAN DASMUNSI: | want io say that it was not organized by any party.
They are saying it. Take Tarun Sanyal; can you deny that Tarun Sanyal was the strongest
activist of the CP1? (Interruptions) Mr. Raja cannot disagree.

SHRI SITARAM YECHURY: Who is denying? I am saying, we disagree.
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tTransliteration in Urdu Script.
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SHRI PRIYARANJAN DASMUNSI: Therefore. 1 say. the problem started with the
Notification and the further cause was to go beyond Buddhadeb's appeal and show respect to
statements by some leaders whose names | would not like to take. who said. ' No carry on, carry
on” and this ‘carry on' process did get the bad name, the disrcpute. [t may happen in any other
State where my party can do this. [ will have to accept the blame then. In democracy, the
moment one accepts the blame and tries to correct oneself. one becomes great. So long as we try
to say 'no’, it doesn't help. Yes, we did agree many times. At our AICC Session the other day. we
did say, "we condemn the violence” We didn't say anything beyond that. The concern is that. It
has happened today in Nandigram: it may happen somewhere else tomorrow.

Nandigram, the name. linked with the CRPF, and I have been criticised. Never. I would like
to make it clear in this House today—TI got the opportunity yesterday—that I wanted to give
that respect to the State Government. The State is capable cnough intcllectually. in secular
philosophy, and in administration. not to take assistance from any quarter. Why” | did argue
this point. I said that in four situations the CRPF is asked. One. natural disaster-Tsunamiu.
rescue, flood etc. Two., when the insurgent forces spread over districts and districts, paramilitary
forces are needed. Three. declaration of disturbed arca district in international borders. Four,
communal riots. Luckily. the people of West Bengal have not been cursed by natural disasters.
they are intellectually solid up to the grassroot levels to prevent any communal designs and that
should continue, and there are no insurgent forces which are disturbing our districts and there 1s
no disturbed area there. I just try to argue that even to deal a situation in one-third of an
Assembly constituency, ifthe CRPF is deployed. will it enhance the prestige and dignity of the
Government which is having 15 armed police battalions. including AFR? If you feel that all the
people of Nandigram block | are Naxalites and 1o circumvent them by outside forces. you need
that logic: I don't know. It is up 10 the knowledge of the Government. But | did not say that
nothing should be given. Every time. in every matter | offered my support for ail issues.

In the end. I would like to tell you. Sushmaji. you have been there. Evenafthey have narrated
everything. the only thing I would like 1o tcll you is this. While you ended with it. | begin with
that. You said that so and so children nmiet you. Yes. 1t 1s true. On the Brother's Festival Day |
could not take my tilak. [ said it the other day. Before ten minutes of the tilak, | got the phone
call from the Pradesh Congress President. Somenji. asking me, "Can you rescue me in another 15
minutes as my house will be torched?" And he also told me that "My 70 years old father will be
dragged”. I talked to the DG Police. I noted the time in my mobile. The DG Police said, "You
are right. The situation is bad. | am trying to protect them.” Within ten minutes. when my sister
put the tilak, the phone call came and everything was over. Now, the house went into ashes. It
is really Samuch Pradhan, Gram Pradhan, they arc not Maoists. They are not Maoists. They
celebrated UPA achievements the other month in Midnapore. I could not help. I did not say that
Shri Sitaram Yechury sent it; I did not say that Buddhadeb sent it. When a situation develops
like this, people may not have control. They lose control and many accidents happen. And till
today, his sister is in somebody's shelter. She could not come back home. Yesterday, the Kerala
Youth Congress President and all congress Presidents had been there. In the night they conveyed
to me that to distribute the relief also, they were threatened. When, with great difficulty, they
tried to send the relief to two families, in advance, they got a message that unless you pay Rs.
15,000, Rs. 20,000 fine per night, you cannot come back. [ know it will be tackled: I still feel that
it will be tackled. I do not say that becausc of that some bad thing should happen. But,
objectively, we must address what is right and what is wrong. So, Sushmati, you concluded with
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that, I would also conclude with one thing. When I was in Gujarat and coming back. I met with
so many people. [ said this in the Lok Sabha before the former Prime Minister. Atalji. A Muslim
darji came to me. He was trembling. Rustle [ asked him, "What are you? Are you giving some
memorandum to us?" Shri Kamalnathji was there; Somnathji was also there. When Mustim dary:
came to me. I thought that he was a victim of riots. From what he told me. I felt Gandhiji is again
killed. He said— ‘' a1ma feesht & aw 2 ags1 W fadaw g {9 82" #9 wa—""&"")
srer-' | F0 e HT H ST’ 1 thought that he was asking for some relief, 3T Fgl—
A T & F F e difan St F srgamen St w30 =urd <ifse o) we 3 e ew
F£3 7 IEd, fow T v ae Ien 1 ' 9 fam |, [eft gRemE] 1) o w7 e
& I, T AT TN F FH TR DA o, A #H T S F Ao fre Smem i’ | came
and told this thing to Atalji on the floor of the House. So, that also I heard. So. let us not give one
cry only. The collective cries should be addressed collectively in terms of the Constitution and
our resolve. That is what I would like to submit, Sir.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The House stands adjourned to meet at
3.00 P M.

The House then adjourncd for lunch at five minutes past two of the clock.

The House re-assembled, after lunch, at three of the clock,
MR. DEPUTY CHAIRMAN in the Chair

MR. DEPUTY CHAIRMAN: Shri Amar Singh now.
sit 379 fdg (I WQW) ; Iy[wrefa S, ... (=TUF)...
DR. V. MAITREYAN (Tamil Nadu): Sir, no Minister is present! (/nterruptionsj

st 9= frviR ArgE (ST WeW) : Iy wEEy, A’ W wat @ W ? afea i
fafreex Wiz 7 &) ... (A ..

SHRIMATI BRINDA KARAT: Where is the Minister, Sir? (Interruptions) W90 HT 91
e L (sgEue)...

ot TS AT (FRES) : T6 9gd R faug ¥, w oft fafrer (=)L

st Iggwrafa: s 2 fa9e ® H#31 St A€ 3 @ 'y usSld & & wgm
(=T,

SHRIMATI BRINDA KARAT: Adjourn the House for 15 minutes, Sir.
(Interruptions)...

st 9= fpei Ea: 39 g8 &) g &1 Sifwu .. (=aam) ...
st T Yy T BTy W) et wifag iR 6t St ) L (). .
MR. DEPUTY CHAIRMAN: The House is adjourned for five minutes.

The House then adjourned at one minute past three of the clock.
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The House reassembled at six minutes past three of the clock, MR, DEPUTY CHAIRMAN
in the Chair.

gt ara fg: STmafa S, oo q3 39 Wyt fawg W den 1 e i, suek fe
HHT A1 | TN T H 197 ot ot oo w= it & aywraran =g 6 49 srmavaE w0
{ IR 59 FT faa, 9 351 90 7 9, 9 TR fim & 1 30 @wa ok 9@ fagd, wia it vl
§ wior W GO TAS S A A9 TR (@, IR IR 95 fTER § FTS Y3 S o
Wﬁlﬁmﬁﬁm@ﬁﬁIwanttohavemycakeandeat it too! # Tmedw Wit
g iR Tl € & wrg-wy foedt ot g, Yo oia ot iR w9 Y 319 g Aan ot fygiem
T qEit %1 Tan foF Y T § amufdt @ 9ede @ IR ot e © € oiv oga geama @
Ty T ot FX W ¥, AG T o wen @ F1 A w1 =9l SEZ & ufdem #F Adum & wed
Y et T ¥ wE 9 F g w1 Adum 91 vad §e &) g5 16§, @ QA9 %
=YE THE TR TR a1 et fradsE I At St 9« wme @ @ 9, @ 3% s
FI F1d F, & WG F WA HI, G9Td: A 3G Giayr & Fafas @0 FY @ Y, "B
A T T FF g1 o fRa w w18 , O 3% gf™on ® SEZ %) S €, T8
wfe-wfe 7=t g€ & ...(HauM)...

T T wEHM () a8 faega e &, qu § fauda ¥ . (=Ra) 3% ault @
fawda & ...(=waum)

st Igwrafa: =Y S e, oE A e 8, o AfSu ... (HAUH) AT 3T WE
T d F THd, 99 AT Kol 99 HigQ ... (Ha9E) wifor Y, 39 Afsq L. (Sqaad)
gy, I AIF7 AY, 3 39 F[F Fe TR §, @) g9 AL Sifea

sft s e &faon & Aol W e wedlt L (sqEar)
T TH W& FE @ =T ¢ ()

ot Ivwwrafa: ey, a alwr =@ ¥ .. (sgaum)

T TR THW: A e aqE w6 LR E L (mam)

oft ITgwafy: ITHT S FEW A FE FEN L (=EAE)

sft R iy wEwy # w9 st @ %t 49 "W & 7w, SEZ 3w A9 fage
seal @1, SfeR siEon iR werrg ® ==l 7€ g ..(saum) g, gode &t o, godte @Y ==t
HFUH ¢ et < 3, yemm g, At ok g3 99 1 991 @ 7, Eon o merg w51 9=t
+dt gd, sufou faat w=l 7@ gd €, % 3991 =i %1 W € You cannot be selective in your
criticism, TWI- et g2 3R Fgan-wg 0 g%, 7 & v+ ¥ 97 e Twa & fE gren #
wHiamtifRgiwwW s fes ook fmw @t Geasty@
IgavIgfa wEcE, = et ot 5@ %1 TER @, T w fawm w1 vy @, G e, sEm
wfeg, 9% 99 FY Wi =ifew 1 Idfeam e e ot 3w ifew Staa S TR R
Freht off 3 19 fedaT, 2006 H Wfaan A=l fom # fau ws w=fid st sk g &
sy, i <1 7% 7d € fes ¥ o 37 7w vgw s, d@yvea: i < %) g i d,
WM A TALF RN TR, A 4 A ¢ s R srgEfem S &, 9 v @ & =@
# & 7 @ ¢, oreftm T it FY o7 9 w1 @ ¥, o gy #1 9w = Q@ 2, Kew stidew
w ama FL W ¢, swgarteaa S, # 3R firgdem g e st 3@ R v o Tewear ke
O F W Y, A O 1 A A R R e aea € 59 weE v O T e & - fir,
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o, AT FErT Sfee B AR & @ 98 gera I+t s fradem ga 3 @ ww #, 97
T wiud o s o, S sfeifite wfad Ot fegd S<um ) aaw T iR Sdmmg =)
aya fran, SO wwme &1 9w o1 B, g, wR 9EY Wie § ARTeREN ! %1 A1
R 9T ' T sTeeenta St & Welt A & w9, faume gém wwsl 39 w iR $
sivmed 9 3l 39w § vy w0w & ghy s, amdedt e o 398 9T 3R gl
QAT <, T TG FS B Y W W S F1 O Toen, 98 ot TR g wEm 4 of,
FAR Y 9gd frere & Gy & 39S T F IS wAei off wfafa F 9, o wewee 1 gdy
Tl w1 sremear d deunede & fauge ane aqsil w1 Iuferfd § ot amdeRt wiut &
T | Wifeem =i fiom sndoaewd & aomaum # o fawa D, 39t weam Fi1w,
71 =4 faae =1 77 9= €, Kum P faar 1 3% 7a w9 wiwd & fofg fawd sraag we
ey FEurearg £ 39 a2 § fRH A8 S 99 §

gf 3= gfdy w5, R S S1wh @ wemed F39 7, oo :0 #1 sifusr §
MmAwe et fE o TR E R R aisit S R 1 fmsEi T gem =@ @, &
=1 Areard €, gongel wiw @ €, w0 & € a g i, @ & fawg €, e w
fowg & o =1 9ma &) el o g & R & foan vl %1 s R 39 9= @ @R e
= TR & 3R we guw i, w9 vy wifefas I go@a 9 A i i ge ad we e o
we =d &, from =€l €, g@ Ad ¥, von 7€t €, 3RM off %@ ® 3 " 7w aeen ® f e ot
FT 9 AT w1 afd g8 © It gfd fora e F & weh, o o araw s el o and 8, feaet
FeET AT WX T TR, IR YA B TR, ITHT &4 & oy frwsr 2ra geh <A we fam
% & va edifen &m 7 i & & 7 goe +iiw & ¥, sfes aadad sgfe uwdt & €@
2 o fore foame =wi 32 Ineae wdeE, STE A0 A o @@ ya | 9l df Fw & e sdifed
4 ar S, whfaa S, difga @, e ga & # iR 9 9vg @ iR gw gen @ wifw v
5% B §, ra fian et & o feafa fraao § amex 96 @, sgw A geaare delt faene €99 e
g Wiz R Fum $ 39 s # 99 W ougw iR wmwdl w1 iy wiwai ok fufeaed
T faaw 3ga e @ sinte A9 3, ' seatfase T’ Y v $ 3ga e #
HIATE 49T 7 IFY wWeed: i g ® fr 9l 9w wisiaE 9.

HEZT, AEIa Toff ¥ U 9ga o= O el ot — uer HiRrdt w | ol s St 3
e Faen 3§ ot stfirgg foran o, a8 qoas Taudardt stidiem &1 o gl S@Ed ¥ ) 9aH g9
&, FHEH wiAw, wrewrn fasafaaea w1 afer, e gw @y, fig S, v a3y
agE T € 3R # firadsw T geit St 8 Feen T e w59 w9 gud w1 ) fen o faeh
2, 3G AR F H) TEE T T TF UG D @A D, o= E, it 29 gyt e
A war for 3wt FIE AD St ) S5 Fand 5 Tagerae wide SA-DQ wwar =g
34 3% H @ ot gon &, T TeganterEn st o gen &, 9 en Rt aard) fF we-w,
FE-Tel, foha-form it @ - fran - Brd, o, e, e, e B ek T —
F-HH W S e €, 9w T Ta) | G H 92 GALT St wiga €1 83 e wed €
fo w1 3 o Am R, o wed R e AR 2 A I A A B2 el S Frawni ®
g0 &1 gl Tt w1 wra =¥ ag e § qun wea € i Sdom Ged erem 999 @
% yon wreat € fF o wswer S gfe @ o 142 St sumet frg ga § favms 3 g,
T F31 A qoT 9 € fF gt dea T #) gus wen 23 o @ Wi e S 34 48
T e T T | quen e €, 3t 1 fe ek, e el St oTqd stfua el A wa @M



146 Short Duration [RAJYASABHA] Discussion

[st s Fig]

o for qeforan # . Srg g ama Hdhm 1 914, Tefaan § aredard sgfe o & st
HT R H gEFH A 7 9 A 7€ AR Aefafedi w1 iR aedardt sgfre ol stk
ATt w1 O e ¥ | QA e R i Aedctae e JE Hedl € | Faeae 1 U faar
¥, sa= fasitfrst 1 3% K ¥ ofie # gy 1 wga st ok fomwar @ s &/ €
99 IEA FE € AT wmer F o S guw St A off =@ ¥ 5 w2, AR
AT TH T &, SFTAMIHT T | TN FL F A 991 Godowme ® wrdwaist w1 qg sfumr
¥, o gfem &) g% afusn & f5 s 392 @ § g W fe e § = ees g #
FwEFwais F 98 AfUFER ® T 98 sfeeaa & ware @ onll ), g T @t @y
TR AR FT T 22 A @ Y 97 7o 9ed g fE 9@ w1 § @ o & e, 9 w9
o Tl oen forere ) 98w O @ §7?

TdqE, # =mufasT Ft 9 FEA 9Ra §) FEafdas & a) § § FE qea-feovh @
HE! 9 §, Afeed FEdfast & an) § § 350 T€ F g, TS E qrgaiterenT ged
NS I ) T T F U e 7 A gy iy @ favg afasied 3 9 v 359
fipq 9, 3@ &9 =) 17 @ a1 eicrer 3 =grantdie A 9 ot J9-39 we v & 11 vg =€t o
UM 91 & SArEdie 3 % &R gd fen & ag 3ot g 3 3% fafy ayam %1 9T 5
fean | s w1 R, o9 wAw wifow) § 9w € wea fo mgatae § adf aqsmom o
I B I D 9O @ FHYH B ST 1 U8 W R F Od § J|EAF A9 &, Afpa
a1 F1 9@ &1 it 951 o ® 1 wyTarass fave o T @1 § ween wea € sy
T & g9 SO WRY &t AR N @ B, AUEidl g e W 1 S WY # 3w gHg o,
TA-TA-GAT-IRI AR Q W&, TR 59 TF 43 gU Hi09 & et o 9rea sqar widl &
Heft-FHA P AT TR, & W 9 AR — TAG R & fa5g 9t 9 ok o1 ot sewefa
Tt < Heit <t ofR A0 faget ag= o @ o, <F @ g i +1d siar 78 &, e ¥ 9w
FRY &, Iy T }) oveed B ? v w9 ot ydin ok wEi, ataw # fpa i g1 @),
wfepa % AAfafltad svR =18 dwd wifsd sngea A1dt €, a8 918 gueaR) 9 & &9 & §), 9%
et FgR e % €9 9 9, 39 vfEE S g & fou ¥ <t 9t ard w8 e £

sttt e T & 90 wfem wel € 9 @ s wef #

oft 3 fee: forasy W=t 8, 9@ @1 o9 o frgtey g et < & gronfia geas 4 2@ &
foran TRt < Y U W, o9 wuw A @ 5 Wmedadt o aw @ Agh @
melarfedt |§ Fga el ¥9Y ¥ | THE w1 yIE@ ®1 Jua # fafer w1 e, agh T 9w agd
FY g ot fF o B e melafeEt ot TemeerfeEl ¥ A0 P w8 | w3 faw
..(FAEYM)... I TAT @1 o € feu | 37R a1 fife ot & #ea | St 3 gadu s e &
9% =S 9 &1 W AFA F wed ¥ R AT § wudn w1 e ofk g& v # o v o 9w
ft sr<t ara & 1 e J<mmm i < FereERt 8, B0 wwe § A St @ vaw gwifaa @ ga
faate TRl | &1 . (SFEum).. § FE o9 & o wmEat | L (Saue) L. W fae
w=TE Agh 3 Jue # fwd,) 57 fte fidsm @ gqet <t ) e F e =i 1 wER
& Yfora st JEum A G5 1 @ e, a9 e s @ a9 e gfew o @R, seR e R
Hidtand & T fauraes # el @ @ o, 27 Swdedt wrRfeatst w AR een T o v
® FAHI ® Yoo g a1 ®el Tl i feTe @ oo ot fgld oY TS S @ €| Aeneel |
Ty sga wast #1 AfwA # Fe0 = {5 fafs omm 1 @ gee, 98 @ el &
o fodeit ot 7t 7 wha o6 amdfed! 3 g St § siar §) 9\ 3 = e faaa
e g9 gRYe anTdfadl & frerel 7T ofR 379 1500 wwdw fioie d F w@ ) wgura
e ge anydeft yods! ¥ st Afevm & 3R w1 # Wt 390 avdfte ®Y N wS armfert
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& farg ww Rdd @ @ 2, g w1 39 farenfyq, frme gu it & 9 & 99 W@ 1 98 o S
= whEa ol T el ¥ i T & — i e A o R — T W el <t Y A

st Iymyrefa: fay, e = frfeas A& feo s gwan

e} 91 HRA: T, I TFH hT 919 H1 gHAT ..(HAYA)...

MR. DEPUTY CHAIRMAN: What | am saying is let us observe certain things.

st oy fee: & w1 A A @ W €

A ITgaafa: 99 o %1 S| 6 21| el B e w1 W L (HadF) .

SHRI AMAR SINGH: I Concede. ¥t Sit &1 918 1 & Wahat §?

R sygvrefa: T e g A 2

ot s feag: a9 FEN A A o 7 o F agd FES e g

st Iravrafa: § &= wEm? N FrE 2 9 3 F FgEn HFEm)

o sy T ¥ e @ o fF aregea § s @3ufs 0 g1 &3 9g-wg ol & uw — 1A
M 7E fora — T wfadea fean oiv wiade 2% & amasR 3«1 gaen 7 g8

J & ot e @ ==t 7= R,

&Y 3E ot W A E I & agAm

S I WU IT ] Se1?

st arre fge: 9fem, o9 9 TiEr R e 1 g sk grEs A gE ® fE
mafareT A, g€ ¥ € e W §, Tia ged, gngs 5w el & wiug 9 6k e @ 3
Tt TR &1 A i 9 ¥ i sE wmd we T G ara. ¥ angs g et & g
TEHl W1 ¥l 1 ¥ | 9€ w9y fe @REe @ sy gu Am i SEams § o wer @ €, /g
irE A ¥, grE Y wew Y 9wl § opie @ an A aaen fe ey aw § o'l 9 gieve € el
qfera fase & s ¥ Faran | @ & 9 wad fs a7l & @A T W @ A © A w9eH
T | e AEs fIer f T w7 ¥ A Y, & 9" wE A A ) I w
SR, e HET ®1 FREH], UTHe &1 HIEEH], Ush-47 T8 81, 98 g 7A@ fou & FaR
Tt €1 7w ) ¥ fr 3o Py &m 5 e, s m o W S SfEs g wd @ F g amn
I F WY FEdl € FF 58 79 U SR @1 fawerar o 9Ra €, wifr 9w T g SR 6
forert ® & @@ aa <l 1 w0 w1 3R fa=l Frol § 57 B w6 § owwd W ) afwa
THF AR 7€ Tl ¥ fF gauifre 97 w33 w3-93 A fow aw sifuer ¥ fr 3 weme
Ta ¥, AR 919 F TFA € e 9 faufaest w1 fie sy g fam o #) e, #
™ @ S W R W 3 s g d L (saam)

st sgavrafe: s foig <, arsdt feamn gy &)

ot s fgw: Ty, onft A g ¥ e }) 99, o<l @ W R

S IgavTIfa: 39 okt @ Y e

At st few: M QO o de | fegeam & Sfae O3 T W gui 7 27 SRE F IE
w9 fea ol #e1 for Hesediouwe wa 211 Hiearedioude TE T, ITH! FIE AETIRA
€t %1 3R 3G 918 Fa1 foF Aeamedtoume a1 7€t ¥1 You cannot have the cake and eat it too.

*Not recorded.
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HodARe oo aTfe M Wostedl-The Té AT 127 ma-gat H1 staw! §9F ¢ i eant-diuse
7§ wfe ok A # oy e W ¥ % Weomedioaw. 7t 3E, afe wdard s=gfre o &
FHwal TEEE HFH | H gUE w5t S F A I FE ) IR AN GG A HT &, 0
O faar § 30Q T ge_d vgrad S A o wewnfa =wa + {1 A f 9% e wwm
g QU EE a, SEA Y TE SR meiared] Q 6 agd oD § 1 hwwd #§ w0 #@ &
3 ITHFT WFER I W & | 3R F 7t B A gt IR T Aot | 7R 2w A 3R
STdwadl # 9 AR TiFaR &, 9’ TRa sRwar & 799 &9 o793 & wur =i
e W 3i Tefta ot @) B g 1 3 T A B e Tefa @ ferg e sindferdt @1 g
2 2 R I W dgw T TeEife Rifiet @ faers s98me @ @ § @ 39 €3 w1
w T AR o & wwa &1 9 siiciw &1 Saeew Sfgy, awi fag 3w fean e IeEm
ey fd 7 0 & -2 92 Aansdt w @ &) W T o foeen g #§ fesng
Fé & 7 v w= 9@ & SATEeid wuE HaAt ot Y faemar @ gy wEw i ofiv wew F 9|
g ifa FFaaanisEl ¥ yer w55t amat #3 E @ 9 faeee @@ € ok 5| e w0t efaan
A Fageratedl A o9 w1 T, fET ot 3 efaar T Oigd ok ifi § efuar Sa TaaeE
T ) g&A WAl SR TUg I W A el S €, oy fawne @ 8, gad
fammre grar & oK ormm # I vRa iR fagr & &nif ) -9 S T S {1 o &
ToTen TE ot &) T wofaed E @ e i faw sme # guvd @, faw geka a9 @
fere et €, sram A e W & fag T @, iy # todreR I P fA A @ Teyd |/ e
A1 fee, Hw wiaa w3e § ot A Siw wfea et F | 78 T &1 gmen ¢, safe
HEIT A 37 T € ) dor", fEmon, nErrg # wwdsre o aTHen 331 €1 3™ o) g I Wew
% inger ofk aferan # ot Todsis & T W 9ga I A wfuEm F 9o aoh §, a9 Wl
& §9 Wl § | 39 o 9 AEum ww favwor @1 s | fae o @ Teaaars), I S
# T TE ], A€ AEFHAR HTE T A1) e A o 78 @ ¢ Ime-we
a1 9 91 gas foau sEte Was A 3 9 gweg # R 9 I9t €, s |
Ry 7E TEd €1 ARY, T A T w79 v faese sidewar @ el

W IR fordll F dhelie 31 €l &, el B S TRY o €l € ) w9 e & T R
fret R Nk 1 T F FAHFAD T FY, FTER YA Nieh W A fR o gg |
faa 7 &), fm 3u & pad S fawrie 7 91, [oEr S faehe 191 AwaR 3 IW WH
w2 Teeifa 7 @ ol 7@ Torifa @1 fren A & oo 7 @, 98 W ud SR Aeed AW W
wea w1 faafaen w9 ok e fau 9= ¢ fF w9 wa 93 & e s -arat
Rl &) GHEH S FTH L A T G N 79 § S9Ea E, T AEwEia ) gl e
¢, 3= forg & faw wo 1 € <g7 Wl 9, 9ga f999 @ FEn =

“mp T A @At T@I AL,
# T € F €, A R =1 e &1
HgA-dgd yHais |

DR. V. MAITREYAN: *Mr. Deputy Chairman, Sir, I don't want to embarrass you but we
are terribly embarrassed. For the last so many, no arangement has been made by the House for
Tamil interpretation to enable Members of Parliament from Tamil Nadu to translate their

speech...(Interruptions)...
SHRI AMAR SINGH: 1 also support you on this (Interruptions)...

*The speech was originally achieved in Tamil.
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SHRI RAVULA CHANDRA SEKAR REDDY (Andhra Pradesh): Sir, we have also been
pressing for Telugu Interpretor (/nterruptions)...

sitft g @ Iumvufa S, 39 SR 3 afte =) senfasa RS w1 g fam
(oTEYM) ... AQ it 98 sl srEl # Wit ) L (FEee) .

MR. DEPUTY CHAIRMAN: Please sit down, Mr. Maitreyan. (/nterruptions)... 1 tell you
this is an administrative matter. [ would not like that this should be discussed with you. Efforts
have been made. Efforts have failed.

SHRI C. PERUMAL (Tamil Nadu): Sir ...(Jnterruptions)...

MR. DEPUTY CHAIRMAN: Please listen to me. You want to speak only; you don't want
to listen (Interruptions)...

SHRI N. JOTHI: We have listened to this for six months, but nothing has happened.

MR. DEPUTY CHAIRMAN: Mr. Jothi, please listen to me. In fact, an offer was made that
you bring some Interpreters without going into the other procedure; we will appoint them.
Because we advertised three times, but nobody applied and nobody came. ...(Interruptions)... Listen
to me...(Jnterruptions)..1 don't want a debate on this.

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, Telugu Interpreter ...(/nterruptions)...

MR. DEPUTY CHAIRMAN: I do not want to have a debate on this. This is an administrative
matter. Efforts have been made. We have said the same thing to the Interpretation Branch to get
some Teluge Interpretors, Tamil Interpreters. We will see that it is done...(/nterruptions). .

SHR!I AMAR SINGH: Sir, Teluge is a national language...(Interruptions)..
SHRIMATI SUSHMA SWARAUJ: Sir, it has been made a classic language ...(Interruptions)...
SHRI SHAHID SIDDIQUI: Sincere efforts have not been made.

MR. DEPUTY CHAIRMAN: I am telling you from the open House, get some people, we
will appoint them ...(Inferruptions)...

DR. V. MAITREYAN: Sir, the onus is not on us. It is for the House to get them
...(Interruptions)...

MR. DEPUTY CHAIRMAN: If they are not available, what should be done?
...(Interruptions)...

DR. V. MAITREYAN: Then close the House, Sir. If English Interpreters are not available,
then? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, okay, this is not the subject...(Jnterruptions)... Dr.
Maitreyan, I have called you to speak on that subject, not on this...(Interruptions)...

DR. V. MAITREYAN: Sir, then, I will speak in Tamil...(Jnterruptions).. 1 want some assurance
from you and timeframe.. -(Interruptions)...

MR. DEPUTY CHAIRMAN: You want to make it an issue. You could have discussed the
same thing in the Chambers too ...(Jnterruptions)...

SHRI N. JOTHI: Sir, there has been no solution. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is right. Please sit down. Enough is
enough...(Interruptions)...
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SHRI R. SHUNMUGASUNDARAM (Tamil Nadu): Sir, a letter may be sent to the Tamil
Nadu Assembly... (Interruptions)...

MR. DEPUTY CHAIRMAN: We have done it.

DR. V. MAITREYAN: Sir, I wish to register our party's views on this and so, [ shall speak
in English.

On behalf of the AIADMK, I rise to register our serious concern over the violent incidents
in Nandigram and also to condemn, in no uncertain terms, the terror let loose on the hapless
villagers of Nandigram, be it labourers, be it farmers, be it women, be it minorities. The studied
silence of the Central Government on very many issues is baffling and sickening. When the
Chief Minister of West Bengal says, 'we have paid them back in their own coin’, the Central
Government is silent. When the Chief Minister of Tamil Nadu eulogises the slain leader of the
banned terrorist outfit, the Central Government is silent. i

SHR1 R. SHUNMUGASUNDRAM:*
MR. DEPUTY CHAIRMAN: Please, Mr. Jothi, your party's leader is speaking.
SHRI N. JOTHI: *

MR. DEPUTY CHAIRMAN: Nothing will go on record ...(Interruptions)... Nothing other
than what Dr. Maitreyan spoke shall go on record.

DR. V. MAITREYAN: The Congress Party has condemned both things because they have
to fight elections. The Congress-led Government is silent on both because they have to survive.
I am very happy that at last the Prime Minister has broken his silence on Nandigram_ [ hope the
Prime Minister would soon break his silence on Tamil Nadu also. Probably the Prime Minister
would have 10 go abroad once again.

SHRI R. SHUNMUGASUNDARAM: Why don't they take Vaiko away from thcm?
...(Interruptions)...

DR. V. MAITREYAN: Terming the Nandigram event as unfortunate, the Prime Minister has
advised that the West Bengal Government must ensure safety to all its citizens regardless of
their political leanings. The State Government's handling of the violent incidents in Nandigram
has come under fire from almost every quarter—I don't wish to go into the elaborate details of
it; the Kolkata High Court has condemned it; the West Bengal Governor, the National Human
Rights Commission, intellectuals and artists from West Bengal, the other leading partners of the
Government, even CPM leaders like Mr. Ashok Mitra, one of the four ministerial colleagues of
Shri Jyoti Basu in the first ever Left Front Government formed in 1977, have condemned it. The
whole problem is, if the CPM is well-entrenched in power in West Bengal for more than three
decades, the singular reason for that is that it acquired agricultural land from the exploitative
Zamindars and distributed it to the landlords. And the ideological anti-climax today in Nandigram
is that in the name of SEZ, the very same Government which acquired land from the Zamindars
and landlords and distributed them in small plots, is now reacquiring it froin the small people by
force and in bulk and giving it to the exploitative landlords. The struggle in Nandigram is no more
about industrialisation; it is a war to capture territory.

On behalf of the AIADMK, I strongly urge the West Bengal Government to take steps to
ensure that the violence in Nandigram is immediately stopped and the affected people given the
confidence that their life and property would be protected by the Government. Give them
adequate compensation and establish the rule of law. If the State Government cannot control the
situation, then the Centre should intervene in controlling the violence.

*Not recorded.
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MR. DEPUTY CHAIRMAN: Prof. Ramdeo Bhandary.
W T 37 serh (faew): § @2 € w0 . (Fmane)

MR. DEPUTY CHAIRMAN: I had meant to call Shri Ram Jethamalani; he is also standing.
You may allow him to speak first.

ot WA A0 ¥ F G, 99 19 A g & awi 9 @ o 9} L (Eum) . e
9 et ¥ ol w'i W wE R L (SEum) .

We T8 G W TH FSTAA S 7H vl & e ¥ oI F At d3 g 1 W, TR
e B (EAUE)

st IquwTa: § %7 W@ 1% 7R a9 9 yield T @ T & |, sod faee v .
(oHaad) .

off T@oume sTEeaAfer: fRt 3t 39 &g "7 L (Faum) ..

W g1 G A T e, IR EL F I | | L (TaEuE).L
MR. DEPUTY CHAIRMAN: You may yield to him.

e I\ ¥| serh: w1, # 9% q Sefm .. (=Eui). .

ot Igmwrafa: sy &g # & | He s giving the time to him...(Jnterruptions).

g arg | Fifer

SHRI RAM JETHMALANI: Sir, 1 must admit that I am speaking with great hesitation as
well as in a state of terrible embarrassment. After having heard my friend, Mr. Amar Singh, here,
I am most conceived that lack of principles, and perhaps, total lack of principles, is the phenomena
which prevails throughout the 180 degrees of the political diameter. I wish the Constitution was
amended so that the Government can be run by a few independents. But, Sir, that can't be. Now,
" Sir, I claim to be independent only in one sense that [ belong to a party which consists of only
myself. | must also conceive that to some extent, my presence in this House is due to my friend,
Shri Sitaram Yechury. And, I have not forgotton my gratitude towards him and my other friends.
[ have lot of friends amongst the Leftists and it will be no exaggeration to say that on a personal
level, if they ask for my life, | will willingly give it.

SHRI SITARAM YECHURY: Sir, this is sugar coating...(/nterruptions). The pill is
coming...{Interruptions).

SHRI RAM JETHMALANI: Please. make sure that 1 bring no pills to the
House...(/nterruptions). Sir, ] want first to deal with the Government, and my charge against the
Government is much more serious than what | have to say about my Leftist friends. Sir, 1 have
with me The Hindu of this moming. On page 14, it reproduces the proceedings in the Lok Sabha
and my enquiry reveals that the report in The Hindu is hundred per cent accurate. Sir, the report
says that Mr. L K. Advani, during the discussion on Nandigram said that the Centre must issue
directions.—Sir, this is very important and without your ear, I don't feel like proceeding.—Sir,
Mr. Advani said that the Centre must issue directions to the West Bengal Government under
article 355 of the Constitution. Mr. Shivraj Patil said that the written directives had already been
issued to the State Government. Now, Sir, my first submission today is that the directives
issued under article 355, which Mr. Advani was asking for, are constitutional documents and
they have been disclosed voluntarily to the Parliament. Mr. Advani did not force this out of
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them. It is ridiculous for anybody even to suggest that a document which you voluntarily
disclosed to the whole House and relied upon it in answering to a criticism that you should have
issued these directions, and ycu said, "Yes, we have issued these directions”, and when somebody
asks you to show those directives, you say that they are privileged. Sir, I am sorry to say that
this is contempt of the House which requires these documents to be inspected. I want these
documents to be inspected. For example, T have a reasonable doubt whether any directives have
been issued at all. I must have the document. And, my friend says, "You rely upon my oral
statement.” Normally, I would. Sir, I hope I don't commit a breach of confidence. I walked up to
the Home Minister sitting in the House and said that I would like to have a look at the
documents, let us see what have you said in those dircctives to the State Government. My
firend says, "No, they are privileged under the Constitution.” And, when, I said, "No, they are
not", I got a very strange reply, which I have never heard from any Home Minister in the past
nor am I prepared at my age now to tolerate that kind of imprudence from any Minister of the
Government. He said to me, "if it is a question of Criminal Procedure Code, then, I will take your
advice; but on matters of Constitution, he said, you must take my advice".

SHRI SHIVRAIJ V. PATIL: I said, ‘parliamentary rules'.

SHRI RAM JETHMALANI: Sir, there is no parliaméntary rule.
SHRI SHIVRAIJ V. PATIL: I will quote the rule.

SHRI RAM JETHMALANI: Wait a minute. Let me...(dnterruptions).
SHRI SHIVRAJ V. PATIL: Don't distort please.

SHRI RAM JETHMALANI: All right, you point out whatever you want to. If my friend
shows today that there is a rule which says that a directive issued under article 355 of the
Constitution is a privilege document and it continues to be a privileged after you have voluntary
said that such a document exists and disclosed its relevance, [ will resign from this House and I
will stop all practice in any court. Otherwise, I hope the hon. Minister will do me the honour
of'extending a similar promisc.

MR. DEPUTY CHAIRMAN: Let us not...(Jnterruptions)...

SHRI SHIVRAIJ V. PATIL: I don't want you to leave this House. But I will definitely quote
the rule.

SHRI RAM JETHMAILANIL: Why don't you quote the rule now?

SHRI SHIVRAJ V. PATIL: Wait, wait. ...(/nterruptions). 1 will quote it if you yield for a
minute ...(Interruptions).

SHRI RAM JETHMALANI: I will yield...(Interruprions). ..

SHRI SHIVRAIJ V. PATIL: For that, you will have to sit down. ...(Interruptions)... I am
reading from the Rule Book,..(Interruptions)...

SHRI SITARAM YECHURY: Where are you in this discussion Deputy Chairman, Sir?

4% DEPUTY CHAIRMAN: I will have to find out. ...(Interruptions). It is an agreement
-ownthe ...(Jnterruptions)...

‘] RAM JETHMALANI: Sir, immediately within five minutes...(Inferruptions).
“. DEPUTY CHAIRMAN: Now, I have come into picture. (Interrupt‘ions).
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SHRI SHIVRAJ V. PATIL: Sir, this kind of argument is unnecessary. Whether [ say it orally
to the State Government or in writing to the State Government that certain steps should be
taken, that is sufficient. But I am reading from the Rule Book. Rule 249 of the Rules of
Procedure and Conduct of Business in the Council of States says: "If a Minister quotes in the
Council a despatch or other State paper which has not been presented to the Council, he shall
lay the relevant paper on the Table."

Sir, first of all, I have not spoken in this House. I have spoken in that House. That matter
could have been raised there. I have yet to speak here. And, it says, "If a Minister quotes in the
Council a despatch or other State Paper which has not been presentad to the Council, he shall
lay the relevant paper on the Table. Provided further that where a Minister gives in his own
words a summary or gist of such dispatch or State Paper, it shall not be necessary to lay the
relevant papers on the Table.”

SHRI RAM JETHMALANI: Who says you delay...(/nterruptions)... Any Member wants
to inspect a public document...(/nterruptions)... it is not a question of laying on the
Table...(Interruptions)...

SHRI SHIVRAIJ V. PATIL: I am showing you the...(]hlerrupzions)...
SHRI N. JOTHI: Sir, it is not the...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no...(Interruptions)... We are not entering
into...(Interruptions)... No, no. Mr. Jothi, that is all right. I cannot allow this...(/nterruptions)...

SHRI SHIVRAJ V. PATIL: This kind of argument is unnecessary. I have no...(/nterruptions)...

SHRI RAM JETHMALANI: This is not a State paper. Read the definition of the Stawe
paper...(Interruptions)...

MR. DEPUTY CHAIRMAN: We are not entering into an argument...(/nterruptions)... Mr.
Jothi, please...(Interruptions)...

SHRI RAM JETHMALANI: I agree with you. If he shows it to me...(Jnterruptions)...
MR. DEPUTY CHAIRMAN: Please proceed...(Jnterruptions)... Please proceed on this.
SHRI RAM JETHMALANI: Is it agreed that he would show it to me?

SHRIMATI BRINDA KARAT: Sir, what is happening here?...(Interruptions)...

SHRI SHIVRAJ V. PATIL: Sir, I have no difficulty in showing that document to anybody, to
yourselfor to him. But I will not go by the dictates given by any of the Members...(Interruptions)...
I will show it...(Interruptions)...

SHRI ARUN SHOURIE (Uttar Pradesh): Sir, what is this?...(Interruptions)... Sir, how is it
that a Minister has no objection in showing a document to one Member...(Interruptions)...

SHRISHIVRAIJ V. PATIL: Sir, I have no objection in showing it to anybody...(interruptions)...
You will say that this direction was...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please.. (Interruptions)... Please, let us not...(Interruptions)...
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SHRI SITARAM YECHURY: This is a very scrtous issue. Sir...(/nterruptions)...

MR. DEPUTY CHAIRMAN: The Leader of the ‘Opposition wants to say
something...(Interruptions)...

SHRI SITARAM YECHURY: He wants to respond...(Jnterruptionsy...
SHRI JASWANT SINGH: I don't want to respond. 1 only want to comment.
SHRI RAM JETHMALANI: Do you also want me to yield?

SHRI JASWANT SINGH: If you would, please, Sir.

Sir, the question is not about what the hon. Home Minister stated in a conference, in the
other House or anywhere else. It is very explicit; it is about an issie that he has mentioned here.
Initially, it was single-pronged. I had during the earlier say also mentioned that Mr. Ram
Jethmalani has a point. But. I did not persist. The hon. Home Minister has just now, here, said
that directives can be given verbally. All confirmation that was sought was, "Have you given a
dierctive under article 355 in writing or verbally? Even if it is verbally, records are kept. And, as
you have mentioned, a direction under article 355 is not an item that is being mentioned or heard
to or required for the first time. On numerous earlier occasions it has been mentioned. It is
disingenuous, Sir, of the hon. Minister to suggest that this is a privilege document 'only' in this
case. That is the first part. 1 think, the hon. Home Minister, who had been the distinguished
Speaker of the other House, ought really to reflect very coolly, and not in the heat of the
moment, say that. | am on the second issue, Sir, which is that the hon. Minister said, "I will do
it, but not under his dictation”, that, I think, was a statement carried by the passion of the
moment. He is as honourable and equal a Member of the House as any other Member. You can,
therefore, not make an exception and say. "If any of you ask, yes; but if hon. Ram Jethmalani
asks. no". That should not be the answer...(/nterruptions)...

MR. DEPUTY CHAIRMAN. Please...(Interruptions)... Mr. Ram Jethmalani, you please
proceed further. :

SHRI RAM JETHMALANI: Onc thing is certain that directives under article 355 are issued
for the purpose of ensuring that the Government of a State is carried on in accordance with the
Constitution.

[THE VICE-CHAIRMAN, ( PROF. P.J. KURIEN) in the Chair}

Sir, implicit in the issue of any directions, now, Sir, whether he gives me or does not give me
is irrelevant, but the fact remains that these directives assume that the Government was faced
with a situation in which the Government of that State was not being carried on in accordance
with the Constitution and these directives were issued for the purpose of ensuring that it so
happens. That being so, it is a matter grave enough which should be fully discussed and
disclosed to the House and to the people of this country. In the interest of democratic
transparency which is a hallmark of the rule of law and our Constitutional Government, the
people of this country must know what the view of the Central Government was yesterday
when they freely spoke of the directives under article 355, Sir, I know that overriding the
abligations of friendship is a higher religion. And, higher than that, there is another religion. The
higher relation to the religion of friendship is the coalition dharma. Over that, is the dharma of
the Constitution. Finally, the dharma of the Constitution triumphs both. And, Sir, if the
Constitution requires that a democracy must be fully transparent unless some questions of
national security or defence are involved, alt truth must be disclosed. And, if the iruth is to be
disclosed in a transparent democracy, [ think, the hon. Home Ministe: ought to have conceded
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this demand in the very beginning. But. Sir. fet us go further now. The fact remains that the
House is entitled to know whether those directives have been compiled with, If those directives
have not been compiled with, don't tell me the directives. But tell me whether there ts full
compliance in accordance with the determination of the Central Government. If the directives
have not been fulfilled, it becomes a clear case, as my sister Sushmaji said. where then comes
Article 356 which immediately follows Article 355, Therefore. Sir, in the interests of both, the
Government of the State should ensure that these directives are disclosed, so that the cloud,
which is created, must be fully removed and transparency of the Indian restored.

However, Sir, the most important point is the sccond one that the CPI Member,
Mr. Gurudas Das Gupta, got up and said. 'Mr. Minister will you...' (Interruptions)...

SHRIMATI BRINDA KARAT: Sir, how can he quote a Member of the other
House?...(Interruptions)...

SHRI RAM JETHMALANI: What is the problem with this?...(Interruptions)...

SHRI ARUN SHOURIE: Just now Mr. Priyaranjan Dasmunsi quoted the whole speech
from the other House. You never objected to him...(/nterruptions)...

SHRIMATI SUSHMA SWARAJ: Spceches can be quoted...(Interruptions)...

SHR1 RAM JETHMALANI: Sir, 1 went further and said that these proceedings were
accurate. | verified it from the procecdings of the House. The question was raiscd by a CPI (M)
Member that please confirm that the outsiders who had intruded into that area were Maoists
and Naxalites. The Home Minister refused to confirm this statement of fact. Now, he refused to
confirm this statement of fact because on the evidence available to the Central Government, this
could not be confirmed. Otherwise, merely simple constitutional democratic decency would
have required that he should have confirmed what another Member of the House affirms. Sir,
therefore, today it is a matter of very serious doubt that there were any extra persons who came
from outside and disturbed the proceedings and which calls for the exercise of force.

Sir, the next thing is the statement which my friends Mr. Sitaram Yechury and Mr. Basudeb
Acharia have addressed to cvery Member of Parliament. Sir, 1 respect both the gentlemen so
much that you would not believe that I have studied this much more edrefully than [ have ever
studied any law book.

In the first place, this is not an account by Mr. Sitaram and Mr. Basudeb as a matter of their
own personal knowledge. They were both not present at the places about which they have
spoken and about the incidents that have been described here. 1t must be based upon their
enquiry from others. If it was a matter on which Mr. Yechury had said, ‘Mr. Ram, I te!! you that
this is what happened and I am a personal witness', I would touch his feet and say, 'Well,
Mr. Sitaram, you could not be possibly * I could * but you cannot.’ So, I accept it quitely and
go away. But this being, Sir, ultimately hearsay evidence supplied by others, it calls for a little
scrutiny. Sir, | have scrutinised it and found at least two things. And if there is one demonstrable
* in a document, then the whole document becomes suspect. Kindly see a very strange thing. If
you turn to page 15 of this document, it gives a first list of CPI (M) supporters which were
kifled by the BUPC between 3rd January and 10th November, 2007. item No. 2, in this list of
27, is Sunita Mandal, Sonachura (Rape victim) on 9th February, 2007. Now, 9th Februrary
incidents are described at page 7 of this pamphlet. The second paragraph deals with February 7.
February 9; nothing is shown. February 10; what is shown is this.

*Expunged as ordered by the Chair.
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|Shri Ram Jethmalani]

"On February : 0, Sunita Mondal, a student of class ten, was brutally murdered afier torture.
Her body was found on a tree, with rope tied to her neck. Her father was ousted earlier
by miscreants. The police could not enter into the village to collect information even after
such an incident.”

Sir, how did these two signatories come to the conclusion that this was a case of
rape?...(Interruptions)... 1 am bound to yield if you want to explain...(Interruptions)... Please
tell us how did you become a rape expent?.. (Interruptions)...

SHRI SITARAM YECHURY: Sir, I am very ignorant about the expertise on rape. I can grant
all that expertise to Ram. I am very ignorant about it...(Interruptions)...

SHRIMATI BRINDA KARAT: Sir, I object to these frivalous comments about rape
victims...(Interruptions)...

SHRI RAM JETHMALANI: I am not being frivolous...(/aterruptions)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Are you yielding?
SHRI RAM JETHMALANI: Yes.

SHRI SITARAM YECHURY: Sir, the discrepancy that he is pointing out in what [ have
written, I am one of the co-authors of this, I presume, is concerning discrepancies of 9th and
10th, the point is that murder took place on 9th and the body was found on 10th. That is what
is being written here. That is a point of clarification. There is no lack of credibility on this
point...(/nterruptions)...

SHRI RAM JETHMALANI: Sir, I have no doubt that the dead body was found on the 10th.
But, how did you come to the conclusion that she was raped dn the 9th?...(Jnterruptions)...
~ Now, I will tell you what the motivation is...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please address the Chair...(Interruptions)...
SHRI RAM JETHMALANI: *

THE VICE-CHMIRMAN (PROF. P.J. KURIEN): No, no...(Interruptions)...
Please...(lnterruptigm)...

SHRIMATI BRINDA KARAT: Sir, this is highly objectionable. What is he talking about,
making a joke of all this?...(/nterruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN}): No, no. Please sit down...(Inlerruptions)...
1 will deal with it. Please sit down...(Interruptions)... Mr. Ram Jethmalani, please, don't make
such a wrong statement...(/nterruptions)... That particular statement will not go on
record...(Interruptions)... 1 will deal with it. You please sit down. That sentence will not go on
record. Don't make such a blanket statement about it.

SHRIMATI BRINDA KARAT: Thank you, Sir...(Jnterruptions)...

SHRI RAM JETHMALANI: Sir, I am complaining that there is evidence that there is some
fabrication in this document.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That is your view. You can explain that.

SHRI RAM JETHMALANI: Sir, now, see the incident of 14th of March which has been
described in this document. The 14th March incident has been the subject matter of a judgment
of the Kolkata High Court which judgment expressly records that the entire incident that took

*Not recorded.
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placc on the 14th of March, is totally illegal and unconstitutional. Therefore. the theory which
is accepted in this document is totally contrary to a judicial finding which till today is a good
finding. not disturbed...(/nterruptions)...

SHRI SITARAM YECHURY: How. Sir?...(/nterruptionsy...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay. Please proceed...(Interruptions)...
SHRI SITARAM YECHURY: Sir, it is challenged.. .(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): There is time constraint...(/nterruptions}...

SHRI1 DIGVIJAY SINGH (Jharkhand): Sir, what time constraint? You speak. You can take
my time...(/nterruptions)...

SHRI DINESH TRIVEDI: Sir. it can go on for whole day...(/nterruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): I have allowed him...(fnterruptions)..
Why does he take away your time?...(/nterruptions)... Let him talk. Try to conclude yourscelf.

SHRI RAM JATHMALANI: Sir. it is not a very pleasant thing. I am anxious to conclude
Sir. this document itself says that the CPM has proposed that the Government should appeal
to the Supreme Court. But. till today. this judgment of the High Court stands. The finding is that
on the 14th, a grave breach of the Constitution and law took place and the attack by the police
was totally unprovoked and the murders were totally unjustified. Now. if that is so. if this was
the situation on the 14th of March, you come back to November and December. nothing has
changed. Nothing has changed afler that. Nobody is able to show how these people deserted
their homes. Now, Sir, there are two or three questions which are of great importance. It is said
that this is really a fight between this new organisation. What you call it? BUPC. Now, Sir. the
findings are that this organization, the Bhumi Ucched Pratirodh Committee. consists mainly of
the CPI(M) members.

SHRI SITARAM YECHURY: No. no. Who says?...(/nterruptions)... What is this?

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Jethmalani, you don't respond to
them. You please continue. Otherwise, your time will be curtailed. Don't react to them.

SHRI RAM JETHMALANI: Sir, the evidence has been furnished by responsibie people
who held a meeting only yesterday at the university and this finding has come, and if not
majority of the members, some members of the CPI(M) are members of this
organisation...(/nterruptions)...

SHRI SITARAM YECHURY: No. no...(Interruptions)...

SHRI S.S AHLUWALIA: That is correct.

SHRI SITARAM YECHURY: Sir, as a CPI (M) leader, I am saying, no.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude.

SHRI RAM JETHMALANI: The second thing is that even the advice of the Central
Government is to ensure that people return to Nandigram, to the homes from which they have
been expelled. Now, a large number of people who have left are persons who are now rotting in
camps still. How did they go out? Even the Minister said this moming that Nandigram is an area
in which there is no presence of any Opposition party; BJP practically nil. Trinmool, very
insignificant and Congress almost nii. Now, who ensured that these persons must flee in thousands
from Nandigram and scek shelter clsewhere? Now, this is important, and their defence is
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Maoist. The Central Government is for all purposes. your Government, the Government
which depends for its survival on your party. So. Sir. I think, this is a very important thing that
today, I believe, we have to move forward from this situation, and [ think, it is the duty of the
State Government under the present circumstances to come out with the truth, apologise to the
nation, and carry on the State Government in accordance with the Constitution. We have no
hostility against the Government. We want the Government to survive. But we want the people
of this country to live in security. After all, they are your own people; most of them were your
own people till today, and it is those people that have run away from the State. Thank you.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, Shri D. Raja
...{Interruptions)...

SHRI D. RAJA (Tamil Nadu): Sir, thank you for this opportunity. We have hcard several
speeches made in this august House. I do understand the strong emotions, the strong feelings
with regard to human sufferings, tragedies that took place in Nandigram. Having said this, | must
tell this august House that we are a democracy; democracy is a form of governance. democracy
is a way of living, and we should know how to deal with the popular resistance, popular dissent.
Nandigram should be a lesson to all the parties, Left or Right or Centre. Nandigram should be a
lesson to all the Governments, not only to the West Bengal Government. but to all the Governments
and also to the Union Government. But we should also see the politics behind the entire
development since we are discussing the proposal to set up SEZ and the large-scale violence in
Nandigram. In mathematics. there are two methods: one, a problem is given: you will have to
arrive at the solution, and the other. a solution will be given: you will have to analyse it and find
out what is the problem. Now. that is what I understood when 1 heard the BJP leader Smt.
Sushma Swaraj's speech. She said. "Now. it is time the Centre should invoke article 356 and
place the State under President's rule.” If that is the solution, what is the problem? And who
created this problem? Sir, we will have to try to understand and analyse the entire situation
because as regards the SEZ Act, when it was passed by the Parliament, we were also party to it,
but when the law was passed, it was very harmless. Afier that, the rules were framed. When the
rules were framed, we understood the adverse impact of the SEZ Act and the rules. The Left
parties, in fact, asked the Union Government, the UPA Government, to go for drastic amendments
of the SEZ Act and the rules. It is because of the macro economic policies pursued by the UPA
Government that there is a race among the State Government on the SEZ issue. And this is one
thing which one has to try to understand because there is a wrong notion that SEZ is imperative

" for industrial development of the country or SEZ is equated with the industrial development of

the country. Since 1956 when the country adopted the Industrial Policy Resolution. we did
build the industries, light industries, medium industries and heavy industries, and we have a
strong public sector industry and a private sector industry. This all happened without SEZ also.
If you argue the SEZ is imperative, inevitable for industrial development or industrial assertion,
we have a strong reservation, and we do not agree with such an understanding. But when SEZs
are created, we did demand that fertile land, agricultural land, should not be taken for establishing
SEZs. In fact, the Congress Party also made a Resolution to this effect. But what is happening,
in practice, is a different thing. So, for Nandigram, there was a proposal. There, I agree with the
hon. Minister, Mr. Priyaranjan Dasmunsi that there was a notification by the Haldia Development
Authority on the question of acquisition of land for some kind of a chemical lab. Our Party was

- “critical of that. And in fact, Nandigram is represented by our Party MLA. And our Party took

a stand that therg should not be any chemical lab; no land should be acquired. And this is known
to everybody. Despite this, how our MLA was roughed up; how he was manhandled; how he
was driven away from his house; how he was not allowed to enter into his own place; who was
responsible ....(Interruptions).....

SHRI K.B. SHANAPPA (Karmataka): But who was responsible for that?....(Interruptions)....
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SHRI D. RAJA: That is what | am asking you: who was responsible?
~{Interruptions)... 1 am asking vou because you know everything. _(Interruprions)... Recause
you arc asking. I am asking. Sushmaji was narrating all the stories. And she should say who was
responsible if she has some information. Otherwise. the Home Minister is sitting here: let him
respond to it. .. .(Jaterruptions)... The Home Minister will be responding. You are not the Home
Minister. He is there. So, let him respond.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Mr. Raja. please address the Chair
~.(Interruptions)... Please address the Chair. Don't react.

SHRI D. RAJA: Sir. the point here is. we should try to understand what went wrong there.
And here. I must sav, the State Government. later on, made a categorical statement that no
chemical lab would ne set up there: no land would be acquired there. After this. who precipitated
the issue? For ten months. eleven months, how Nandigram became a liberated territory? It was
treated as a liberated territory. Now. what 1s written? A recapture took place. My question is:
Who captured it first? There was a capture. Then only the question of recapture arises. So, who
captured and who kept Nandigram out of bounds? The State Government could not function.
No schools was run: no college was run; thousands of people were driven away and they could
not live in their own homes. 1 you think that they are also human beings, you must have concern
for those human beings. I agree that the tears of mothers. whether Hindu or Muslim. Dalit or
Tribal. are the same: the blood of children, whether Hindu or Muslim. Dalit or Tribal. is the
same. We understand that. Do you have any sense of guilt for driving away thousands of people
from their homes? How could it happen? You may accuse that the State Government failed to
handle the situation. Even I may think in retrospect that the State Government could have
handled it in a different way. That is not the thing. In a democracy, you see how these people
were not allowed to live in their own homes and in their own lands. How did it happen? For 10
monthsor 11 months, how was this entire arcas treated as a tiberated territory? Here [ agree that
there are other elements. lilegal arms were accumulated there. How did it happen? The Home
Minister may not reveal everything. But he has acknowledged and admitted, "Yes, there were
illegal arms: illegal weapons were accumulated there”. How did it happen? ...(/nterruptions)...

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Please don't disturb. l.et him speak
(Interruptions)...

SHRI DIGVIJAY SINGH: Who is responsible for that ... (/aterruptions).... Who 1s taking
note ....(/nterruptions)....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): What is the problem?
...(Interruptions).... No, please. ...(Interruptions)... You don't respond. The Home Minister will
respond. ...(Interruptions)... You are not the Home Minister.
...(Interruptions)...

SHRI DIGVIJAY SINGH: Sir, who is taking note? May 1 know who is taking note?
....(dnterruptionsy).... Tell me. Who is taking note? ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): There is a Cabinet Minister here
...(Interruptions).... There is a Cabinet Minister here. ....(/nterruptions).... No. ...(Interruptions)....
There 1s a Cabinet Minister. ....(Interruptions).... Mr. Digvijay Singh, there is a Cabinet Minister.
....{Interruptions).... In any way, there is Cabinet Minister here. ....(Inferruptions).... That is
enough. It is collective responsibility. You were in the Cabinet. You know that ....(/nterruptions)....

SHRI DIGVIJAY SINGH: But she is not taking note. ....(Interruptions)....
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, she can understand.
...(Interruptions).... Now, you please continue, Mr. Raja.

SHRID. RAJA: The point here is that there were some elements, extreme political elements,
who were involved in this entire episode and on¢ may call them Maoists. If the hon. Minister
like Mr. Priyaranjan Dasmunsi does not like the word "Maoists”. we can call them Left Extremists
or Naxalites. We should understand that the Left-wing Communism is an infantile disorder. I did
not say this. Actually, it was stated by Lenin during his time. Even now, so many years after
Lenin, if Left-wing Communism continues to be a disorder, nobody should take advantage of
that disorder. | must warn against this and that this disorder must be fought ideologically and
politically. This is not simply a law and order issue. We are well aware of that. We will have to
go into the socio-economic roots of this Left-wing extremism. We need to fight against it and
nobody should take advantage of this Left-wing extremism.

Having said this, I must say that, In Nandigram, we the CPI, pointed out that the State
Government should take the people and the political parties into confidence. and there must be
a political process to convince the people and efforts were made.

-THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude

SHRI D. RAJA: The House knows that Mr. Ashok Ghosh, senior leader of the Forward
Block. tried his level best to find a solution. Co..:rade Jyoti Basu had himself initiated some
process. But all these political measures failed and the issuc was precipitated. Here | must make
a mention of the intellectuals. I have a lot of respect for intellectuals. I have a lot of respect for
Aparna Sen and all intellectuals and creative artists in Bengal. In fact. | have admiration for
Bengali literature and Bengali cinema. Having said this, they should also have some introspection
over it because there is an attempt to equate Nandigram with Gujarat. i cannot simply agree to
this position. It is well known that what happened in Gujarat was genocide. And. you cannot
say that Nandigram was genocide

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude

SHRI D. RAJA: I wiil conclude Sir. Nandigram cannot be compared to Gujarat. In fact.
people are referring to High Courts. Our great eminent lawyer. Shri Ram Jethmalani. was
referring to the High Court. The Supreme Court made an observation about Gujarat as the
modern day Nero. What could we do with the modern day Nero in the case of Gujarat? We could
do nothing; in fact, Shri Ram Jethmalani and oihers should rise to the occasion. My simple point
is, you cannot compare Nandigram with Gujarat. | don't agree with it. 7

THE VICE-CHAIRMAN (PROF. P.;. KURIEN): Mr. RaJa you have taken more time,
Please conclude. ....(/nterruptions)....

it sy wiftr: WY, Ve @ F g nil S W TE], @6 [Sd g3 | S &
FRU F1 {2 U F HRO Safa #

SHRI D. RAJA: it is a State-sponsored genocide. ....(Jnterruptions)....
ITRTEAH (W d Ko HigT) : Dfgy, Afgy, orer id WY1 Please conclude now.

SHRID. RAJA: 1 am concludiag. If you discuss on intcllectuals, | agree, even the intcllectuals
are divided. They are also having introspection. I think they will arrive at correct conclusions.
But having said this, [ must say that today's Hindu carries a report from Chomskey and other
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ave af forees in the world is such that it
1 power that has demolished one
is not ime for division, when the

intellectuals on Nandigram, where be says: "1
would be an impetus to split the Left, We are (o
State, Irag, and is now threatening another State, Tow, Whes
basis of division no longer exists....

THE VICE-CHAIRMAN (PROF. P.j. KURiERG: Please conclude. . (Intcrruptions)....
SHRI DINESH TRIVEDI: We also want time. ....(/nferruptions)....

SHRI D. RAJA: Mr. Trivedi, you do not interiupt now. [f you allow me, then, I will finish, If
you interrupt, I am not going to yield. So, Sir, now we should discuss this issue dispassionately
and we should not have a politically notivated debate. If you want to malign the Left Front
Government in West Bengal, then, that is politics. And by doing s50. you are opening the floodgate
for dragging many other issues into this angust Houcs Naw, <come people are referring to even
Tamil Nadu and tomorrow some other people may talk sbout any other State ... .(Interruptions)....

SHRI N. JOTHI: I am the one who reterred to Tamil MNadu.

THE VICE-CHAIRMAN (PROF. P.J. KURIEMN). Please do not talk about Tamil Nadu or
Kerala. You try to conclude.

SHRI D. RAJA: Nandigram should not beconie a precedent 1o bring any little issue from any
State, and Partiament discusses the Statc affairs. The, what will State Assemblies do? I am not
saying this because [ am opposed to the discussion, in fact, the Left was for a discussion, for a
meaningful discussion from day one. But some people.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That is ail ¢xplained here. Why do you
have to repeat?

SHRID. RAJA: So there must be a meaninptul discussion. There must be a proper discussion.
And, now, there is a reconciliation process. Norimalcy has been restored, and we should see how
the State Government would carry on. It is not that you can scare the State Government. We
have issued directives under article 355, and the BIP has made a demand that we should follow
itup with article 356. We cafthot agree to such & demand ... (Jnterruptions).... We are not scared.
We know what the people of West Bengal will do, We know what the people of India do. They
cannot accept your suggestion to the Union Governiment,

THE VICE-CHAIRMAN (PROF. P.J. KUTZIE i3 Mow, conclude please. Yes, this is the last point.

SHRI D. RAJA: The point here is. when you talk SEZ, the UPA Government should make
it very clear. Of late, they have come out with a rehabilitation policy. But, on SEZ, there is aneed
to have a fresh look and go in for drastic amendmenis in the SEZ Act and rules, and the State
Governments must be enlightened on this position. If you pursue the same macro level, neo-
liberal economic policies, then, there will be ways for SEZ in States and that will lead to
displacement of farmers, that will lead to acquisition oftand. W¢ have an obsolete Land Acquisition
Act of 1894. That needs to be drastically amended, and we will have to took at these issues in
a larger perspective beyond Nandigram boundarics.

THE VICE-CHAIRMAN (PROF, P.j. XU
Shri S.S. Ahluwalia. ....(Interruptions).... Bevoars of il

Thank you very much. Now,
ity of time.

SHRI S.S. AHLUWALIA (Jharkhand)*: oo
felt proud about the fact that [ was bormn in ¢
Vivekananda, Sri Aurobindo, Raja Rammeo

ity Chainnan Sir, 1 feel proud or rather

cdra Vidyasagar and poets like

*The speech was originally delivered in Dangl:
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Rabindranath Tagore, Kazi Nazrul Islam and leaders like Netaji Subhas Chandra Bose. | feel
sad by the fact that the State that was once known all over the world as a gentleman's land, for
its gentleness, its civilization and its culture, has now been engulfed in a widespread fire. I would
specially like to draw your attention, Mr. Deputy Chairman Sir, to Midnapore district. Shri
Priyaranjan Dasmunsi has told us about the history and legacy of Midnapore district in his
speech. I had been to hundreds of demonstrations and meetings in the District in my student
days. I had never forgotten to make a mention of the famous freedom fighter, Matangini Hazra
in my speeches during those days. Matangini Hazra once said, if you want to win over the
world, give me a mother who can bear able sons who can in turn offer their sacrifices and fight
for their Motherland to help her achieve freedom. The 73-year old lady climbed the Tamluk
Collectoriat building in an attempt to hoist the tricolour and to bring down the Union Jack. It
was in the year 1942. She chanted Vande Mataram and then was shot at by the British Police.
Bullets were fired at her and she was about to fall down but she did not let the flag be lying down
on earth. I pay my sincere homage to the courageous lady Matangini Hazra. She was a prominent
leader of the Quit India Movement. I have a report with me titled "August Revolution and two
years of National Government in Midnapore', written by a Committee of four members of
Indian National Congress which inquired into the situation that had prevailed in Midnapore
during 1942 Quit India Movement. You may not be aware of the fact that a National Government
was formed here in 1942 cutting Midnapore off from the colonial rule for 16 days.

Nandigram has a history of its own. Hundreds and thousands of the people of Nandigram
participated in a popular movement against the colonial British rule. Participating in the 'Quit
India’ movementxthey gheraoed the local Police station of Nandigram and in the ensuing
police firing, four of them died and hundreds were injured. But the people never abandoned
the movement and the land they lived in, in spite of Police oppressions. They faced great
tragedies. It's the same Nandigram. What does it say today? The peace in Nandigram has now
been shattered. Its air is laden with the smell of bullets, and burnt houses. Its soil is drenched
with people's blood. The sky has fallen silent at the yelling of women and children who have
been victims of atrocities and assaults. Why should this happen to them? No Nadir Shah
ventured into Nandigram, nor Taimur Lang or Atilla the Hoon. But, it appears, wild wolves
have been let loose on the peasants of Nandigram by their own people only. What have the
common people demanded? The people irrespective of caste, colour, religion or political
party affiliations lived there in peace and harmony. They lived together and tilled the land
together to earn their livelihood. The previous speaker, Smt. Sushma Swaraj told us that the
land yielded three crops in a year there. The sweet, smaller sized beetle leaves, a specialty of
West Bengal, are grown in Nandigram only. Were they living in any kind of hardship? These
people were traditionally earning livelihood through farming in the lands bestowed to them by
their forefathers. There was no big factory there. Neither religious identity nor political
affiliation had been able to divide the people in Nandigram. Shri Priyaranjan Dasmunsi informs
us that 45% of the population belonged to the minority community. They did not have any
differences over religion or caste. They had only one demand to make—that the land was
theirs and it was their life. They voiced only one demand unanimously. "This piece of land
which they tilled and which was their sole source of livelihood could not be given away. And
they said they would not part away with the land. What was their fault in demanding so? But,
well, there might be some fault on their part. Our friends in CPI{M) would well remember the
days when they would walk the streets with the group of sharecroppers to demonstrate
against the landowners. The popular refrain of the group was 'Jaan gabul aar maan qabul, aar
dibona dhan.' When the possession of land was transferred in favour of the sharecropperes ...
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SHRI PENUMALLI MADHU (Andhra Pradesh): They are proud of it.

SHRI S§.5. AHLUWALIA: | know that. You might not have seen but I have seen it.
(Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURTEN): No. do not disturb, please. (Interruptions)

SHRI S.S. AHLUWALIA: When they walked along with the groups of sharecroppers, they
viold sing such songs...

AN HON'BLE MEMBER: Could you sing please”

SHRIS.S. AHLUWALIA: What, should I sing the song? ... So, there was a movement against
the landowners. The same land is now witnessing disturbances. Why did it happen? Why did
the firestorm of fury sweep through Nandigram? it was due to a single reason. The Chairman of
the Haldia Develepment Authority who happens to be the Member of the other House, Shri
Lakshman Seth, issued a circular to the cffect thas the specific land area would be acquired for
the sake of SEZ. It was circulated by the end of 2006 The circular was pasted on the walls of
BDO office and the Circle office and soon the mevement picked up. The movement started
gaining in strength, but our leaders like Shri Sitaram Yechury . heis not present here now ... he
had been telling us. there had been no notice ssued tor land acquisition. He has been telling this
repeatedly.

AN HON'BLE MEMBER: Correoi, eotrect, (latesripiions)

SHRI S.S. AHLUWALIA: Please wait. 'am coming to that only... Why was it necessary?
What was the necessity for an SEZ? During the 30 vear-long tenure of CPI(M) in power ... not
even one or two years, during those 30 vears of rule by CPI(M)), 65000 factories had been
closed in West Bengal. What was the reason behind ihese closures? Please remember the words
of that great pioneer, Bidhan Chandra Royv.. (fiaterruptions)

AN HON'BLE MEMBER: You should fumish the details, whether it's 65 or 1 lakh factories...

SHRI S.S. AHLUWALIA: During his rule of’ I+ vears as the Chief Minister of West
Bengal. Bidhan Chandra Roy helped propel West Bengal to the second top position among
the states of India in the category of industrialization. Now West Bengal has come down to
the eighth position in that list. When Bidhan Chandra Roy established Durgapur Steel Plant,
Durgapur Alloy Plant or MAMC, there had been no movement against them. When he
established Kalyani, there has been no protest. When he built Salt Lake City in the suburb of
Kolkata with the technological help of Yugostavian experts that enabled dredging of the silt
from river Ganges and pump it into the shallow streich of barren lands on which a satellite
township was built, there had been no objections to it. But why is Nandigram facing such
fierce objections? What are the reasons behind them? The reason behind is that you have
acquired 1,23,136 acres of land during the last iwo years only. It is meant to be given away to
the business groups like the Tatas, Birlas ctc. But there is another name among them and heis
an investor from Indonesia. His name is Salem Ciputra. He has an agent named Prasun
Chatterjee who arranged for Salem's investment. And 79000 acres of land out of the totaf
1,23,000 acres go only to Salem Ciputra. I have a ready list here with me. I can read it out for
your benefit—the list containing the names oi'the companies, how much land has been given
to each, and the purpose of the land being given. The very first name in that list is that of
Salem group of Indonesia who were given 12.500 acres of lund in Haldia, East Midnapore to
built SEZ, Biotech Park, IT Industry ctc. Why it done s0? I should not have said this, but
Shri Somnath Chatterjec. who is the present Soczker in the other House, had been the CMD
of West Bengal State Industrial Develepment Corporation during those times. He was
nicknamed 'MoU Dada' because he was on 4 stgning spree ot many Memorandums of
Understanding (MoU). However not 2 singie Mol could be implemented.
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We have four main issues in this discussion: the first being the problem of SEZ, which I have
already discussed. Shri Priyaranjan Dasmunshi had been telling since morning that BJP did not
utter a word on the issue of SEZ. [ have already answered on the issues of SEZ. The second issue
is that of Nandigram and what happened after the notification. Who or what was the reason
behind it? And why is there so much disappointment? It is being said that Nandigram has been
populated by the supporters of Mao-Zedong. My friends Shri Sitaram Yechury and Shri Amar
Singh have also been telling without naming any leader of CPI (ML) or Maoist leader that they
have come over from Jharkhand. Sir, [ want to react to it because of lack of truth in it. I have been
elected a Member from Jharkhand. To find the clue, I urge you to read a report published in The
Statesman of 4th April, 2007. It reflects on why suddenly the CPI(M) of West Bengal got so
nervous. The main reason behind was that in the last 30 years, it was for the first time that the
CPI(M) lost the polls in Haldia Dock Institute clections. It was a total rout, a total defeat for
CPI(M)...

The results have created a sensation in the port city as the CITU-controlled Kolkata Port
Trust and Shore Mazdoor Union have been ousted after 30 years of its stay in power.

They were totally defeated in both the Kolkata Port Trust and Shore Mazdoor elections.
Why were they defeated? Because in the year 1998 ...(Interruptions)

... You don't know anything about Bengal.

Before the 1998 Panchayat clections, Nandigram had been a stronghold of CPI party, but not
of CPI(M). During this time in 1998, Trinamool Congress, BJP and other parties made their
presence felt in the area. In 2003, the CPI(M) got jittery and it resulted in the incident of Chhoto
Angaria. A sense of terror and tension was created in Chhoto Angaria area between 2000 and
2002 for physical elimination of the Oppostion. You will be surprised to know, Mr. Deputy
Chairman Sir, that for this atmosphere of terror created, it was for the first time in a democratic
system, that about 23000 members out of a total of 56000 Panchayat members were declared
elected uncontested. Whoever went to file their nominations were either intimidated and beaten
up or their families threatened by the ‘terrer groups' to withdraw their nominations. They were
told to either withdraw or be killed. ...(Tnierruprions)

I am speaking about Nandigram only .../Tnterruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please, Please, please... please don't
disturb. Sit down please.

AN HON'BLE MEMBER: Why did you leave West Bengal, Mr. Ahluwalia? It was such a
sad decision... you stayed there for so many years, such a sad thing. Mr. Ahluwalia...

SHRI S.S. AHLUWALIA: I am telling you. telling you...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please, please, please. Mr. Ahluwaliaji,
don't look at them., You look at the Chair and address. Please proceed. Please, don't disturb him.
Let him speak. You can have your say. Why do you disturb now? Please continue.

AN HON'BLE MEMBER: We are asking for more informaﬁon.

SHRI S.S. AHLUWALIA: Mr. Deputy Chairman Sis, Sushmaji narrated to us in the florning
whatever happend in January, and on t4th March and then in November this year. I just- want
to add some more information regarding those incidents. When our Hon'ble Member Shri Ram
Jethmalani said in his speech earlier that there were members of CPI(M) in the Bhumi Ucched
Pratirodh Commitiee, you voiced vour opposition saying there were no members from your
m« But I also tell you that yes, there were members from your party in Bhumi Ucchéd
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Pratirodh Committee. What was the reason behind it? In December last when pressure was
being created in the name of the circular, widespread protest erupted in the village. The Gram
Sabha was dominated by the CPI(M). All are CPI{M) supporters—whether it was by coercion,
due to fear psychosis or even clected. All are their supporters, but they said they would not part
with the land. They said they would not give away the land. Then the hardcore members told
them, "No, you have to give away thc land because this is the direction from the High Command.”
When the High Command. ...(Interruptions) Prashanta Babu, Prashanta Babu. ...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN)Y No, Mr AAhluwaliaji, there is ... No such
running commentary, please proceed. Sce they arc taking away your time, so please address the
Chair ...(Interruptions)

SHRI S.S. AHLUWALIA: Prashanta Babu. you have been a resident of Kolkata and you-
were the Mayor of Kolkata ...(Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please proceed ...

SHRI S.S. AHLUWALIA: If even 2% of the total members of Bhumi Ucched Pratirodh
Committee, if only 2% of them quit the village ... The people who were trying to create pressure
on the issue by using force, were thrown out of the village in the month of January. All the
villagers, and people from all the blocks and the urea became members of the Bhumi Ucched
Pratirodh Committee. Because they knew they had to protect their land. Thus started the
movement. And when the movement started. Sir ..¢/aterruptions)

What? ... Those people who were pressuring others 1o part away with their land and
trying to coerce them to sign on the dotted lines. to sign the papers ... all of them belonged to
the CPI(M), I have been telling you, they were from CPI(M) ... These people, after being
socially boycotted and thrown away cut of the village by the majority, took shelter in
Khejuri, Khejuri is the den of CPI(M). And in Khejuri, you have the Janani Brick Kiln. It is
the place where you, the CPI(M), used to stockpile all the arms and ammunitions. It was the
Janani Brick Kiln, from where the CPI{M) cadres used to attack with bullets and bombs from
time to time making their ways via Sonachura and other places. I voiced my concern in this
House on 14th March regarding the firing in Nandigram and the Hon'ble Home Minister had
then responded to it saying that yes, there had been firing in the area and he said, we are told
that there were about 20,000 people standing over there. Police went... The same language,
what Sitaram Yechury said ... You were told by the State Government, he was also told by the
State Government.... Because both of them were not present there. ... ... There was resistance
offered by the people who had gathered there and the Police workers go there and start the
work. In the process, peiting of stones was started and then the Police also, it seems, resisted.
And then, they burst some tear gas shells... W= were told, that some few crude bombs were
also burst and some firing was done and Police also fired". In that, how many people died?
Some people died. ... So, what happened then? Some 25000 Hindu villagers were offering Puja
to protect their land, the Muslim villagers were also offering ibaadat (prayer) that may Allah
save their land. But then the Police came and gheraoed them and they sprayed tear gas shells
to disperse them. And what happened then? The wind was blowing in the opposite direction
and the smoke erupting from the tear gas shells engulfed the Police instead. The Police fired
bullets indiscriminately and no one knows how many people died in the firing.

Sir, we visited the place on 17th March. sir, this incident reminds me of similar happenings
in Thiananmen Square and in Jalianwala Bagh. it can be compared to the incident in Nandigram.
I am remineded of these two places. ... (Firerrupiicns)
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): P'lease, please ... don't get disturbed and
please try to speak ...(Interruptions)

SHRI S.S. AHLUWALIA: Sir, you will be surprised to know that when we visited the place
on the 17th ... (Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIIEN): No please. please. Don't disturb your
speaker. Don't disturb when your partyman is speaking. please sit down. Mr. Pani, don't
disturb.

SHRIMATI SUSHMA SWARAI: They know Bengali....
SHRI S.S. AHLUWALIA: No, no. no. ... if you do not like Bengali language ...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Ahluwalia, please speak. You please
address the Chair. Drindaji, don't please ...please address the Chair. Mr. Ahluwalia, please
address the Chair.

SHRI S.S. AHLUWALIA: You cannot digest the truth spoken in Bengali. .

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Lots of speakers are there, so try to
conclude.

SHRIS.S. AHLUWALIA: Sir. an NDA delegation including Shri LK. Advani visited Tamluk
Hospital during that time. We interacted with many people there. especially two women who
were raped. When we interacted with them through Sushmaji-she was given the responsibility
to speak to them- and I also acted as an interpreter because Advaniji had difficulty in
comprehending what was being told in Bengali. Many of the members did not understand
Bengali. The lady described the incident in which she was raped in the cowshed. The injured
people themselves told us that the attackers were the cadres of CPI(M) dressed in police
uniform. Have you ever seen policemen dressed in full police uniform with guns but without
boots and cap? They were wearing only 'Hawai chappals'... It can happen only in West Bengal
...{(Interruptions)

AN HON'LE MEMBER: It's untrue...
SHRI S.S. AHLUWALIA: No, nothing is untrue in it, it's the truth only..
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You sit down...

SHRI S.S. AHLUWALIA: This is true. It was recorded in the CBI report. Sir, two of my five
children are doctors ... (Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, please, sit down. You are also doing
the same thing. Please sit down.

AN HON'BLE MEMBER: I alsoc want to listen to him. This running commentary cannot go
on... .

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): You also know this. You blame the man
and do the same thing. Don't do that. Please try to conclude.

SHRI S.S. AHLUWALIA: Sir, as my daughters are doctors and I having been gone through
a long political career and acquiring vast experience, I know it well... so I asked the CMO and
a lady doctor present there ...tears welled up my eves ... [ asked the lady doctor, "Beti, these
people will get justice only if they have a proper medical report”. She told me that she understood
my concern, | told her again that if the medical examination were not done within 48 hours, they
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would not get justice. You should examine the clothes and the body for clues. She said, "Sir,
these two women were brought here in an unconscious condition. But surprisingly they had
been brought here after a thorough bath. Their dresses had been changed and were dressed in new
clothes. The evidence was destroyed. And it's not me speaking: it is in the CBI report. And the
people who were killed in police firing, those who were killed in police firing... Sitaramji, | did
not say anything while you were speaking... Please listen to me... You can say when your turn
comes.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no, ...you can reply when you
speak. Please sit down.... And try to conclude it fast.

SHRI S.S. AHLUWALIA: Sir. I am concluding. I am speaking. please spare me some more
time to speak...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You took much of time, now please
conclude.

SHRI S.S. AHLUWALIA: Sir, the whole of West Bengal has been witness to the facts that
occurred there. [t is a norm that the clothes of the people who have been killed in police firing are
sent for forensic examination. He 1s the Home Minister, he knows it better that the clothes that
bear the signs of firing, are also sent for forensic examination. Sir, it so happened that the number
of people who were killed in police firing was sent to the hospital naked. Their clothes were
taken away deliberately in order to prevent proper forensic investigation into the cause of death,
nature of the fatal injury ete. Evidences were destroyed. Sir, I do not want to say anything. But
what's the purpose of saying "Our people. their people” and "My people, your people?" What
was the sources of such phrases? During the pre-lunch session, Hon'ble Member Shri Sitaram
Yechury was talking about the Maoists. When in 1967. they indulged in armed revolution, they
were left out. Why was it so? Have your forgotten Naxalbari? Have you forgotten Gopiballabhpur
or Srikakulam? Gopiballabhpur is in Midnapore. like Debra etc.; Naxalbari is in North Bengal
and Srikakulam is in Andhra Pradesh, where were vou when the air all around ranted with
slogans “like China's Chairman is our Chairman™ and "Mao Zedong, Lal Salaam?" Were you
fighting then? I was then a student of Law in Calcutta University. [ know it well how you were
fighting them ... (/nterruptions)

SHRI TAPAN KUMAR SEN (West Bengal): | was very much there in Kolkata at that time
...(Interruptions)

SHRI S.S. AHLUWALIA: But phrases like "Our people, their people" ... the statements
issued from Alimuddin Street and Writers' Building should not be same. If you have taken the
oath in the name of Constitution, you should not say. "Our people, their people”. you should
rather always say. "Our people”. All are people of West Bengal. But did you do? You say in the
same language from Writers' Building whatever you said from Alimuddin Street.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes. please conclude.

SHRI S.S. AHLUWALIA: Sir, there had been a great demonutration to protest against the
happening in Nandigram. It has been observed of this protest rally that. ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shri Ahluwaliaji, please conclude now. |
think your points are over ... (/nterruptions) ... A lot of speakers are there ...(Interruptions)...

SHRI S.S. AHLUWALIA: I am concluding. Sir, ... (/nterruptions) ...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You may please conclude now.
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SHRI S.S. AHLUWALIA: ] ain concluding. Sir, Over one lakh people participated in the
protest rally in Kolkata. Most of them arc intelleciuals. They were protesting. The books
written by each of these authors are r2ad by miliions of people. They have been taking part in
that protest rally. And what are the Marxist friends telling us? They say that the rally organized
by them the following day was much bigger in strength than the previous one. Sir, these eminent
intellectuals and large masses of people volunteered to rally in protest against the CPI(M)’
atrocities on the defenceless people in Nandigram. These participants were not coerced to
participate. They had not been brought in vehicles; they came on their own volition, even the
physically challenged persons were walking miles after miles in protest... but even then you
were not ashamed! And you keep teiling that Maoist literatures written in Telugu were found
there. How many Telugu activists have been arrested in Nandigram? You have said that Telugu
literature 'was found there, but dnandabazar Patrika published this report contesting your
claim thus: ...‘a part of the CPM claims two of their supporters have been killed by the mines
laid by the Maoists who are members of the Resistance Committee (BUPC)... There was no
satisfactory.answer, however, as to how the Maoists could lay mines in the Mansingber area,
beside the Bhangabera bridge in the CPM stronghold of Khejuri.’. ... So, how could they lay the
mines? And further it says, The District Police says, ... What did the District Police Superintendent
. say? He says, ‘Two people have died in the explosion. Whether this is due to bombs or mines
are not possible to assert at this moment.'

Do you know the r¢ason behind it? The reason was that these two people were making the
bombs and during the processing of trying them they were killed in explosion. This incident is
being thrust upon the Maoists. It was widely reported that these two people belonging to the
CPI(M) died in the process of making the bombs. But you are not accepting this and saying that
it was the handiwork of the Maoists. And il further says, " On land mines, The State Home
Secretary says, ‘Cannot be ascertaincd at present. We are investigating.' ‘Are the Maoists behind
the blasts? The Home Secretary is now being questioned thus... 'He is of the opinion-so far it
is not clear. But he comments, if it is a handi work of the Maoists, then it is a matter of concern.’

But the Home Secretary, who collects information from CID, IB and other agencies and
sends the report to the Governor and the Chief Minister, himself says that there are no Maoists.
And you still say that there is Maoist presence in the area.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shri Ahluwaliaji, please conclude.

SHRI S.S. AHLUWALIA: Sir, [ am concluding... There are no Maoists there and it is being
said...

THE VICE-CHAIRMAN (PROY. P.J. KURIEN): You have taken a lot of time.

SHRI S.S. AHLUWALIA: Yes, Sir, I am trying to conglude... Now the point is, who has
done this? ... (Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Let him conclude ... (Interruptions) ...
Piease don't disturb ... (fnterruptions) ... Don't provoke further. Let him conclude.

SHRIPRIYA RANJAN DASMUNSE: br. Vice-Chairman, Sir, I will take just half a minute,
if he yields. Sir, I just want to make & record steaight in the House. I was not in the House. 1 got
the information that a very distinguistied leader and a friend of mine from Samajwadi Party, Shri
Amar Siugh, took my name in connection witlia few leaders. The fact is that we are all together,
including Shri Amar Singh, and my distinguished colleague Shri Subroto Mukherjee's real
product was Shri Amar Singh in the moveinent those days. Shri Amar Singh's Party President,
Shri Vijay Upadhyaya, who is the State President of Samajwadi Party in West Bengal, was the
only leader who sat in the dharna with Mamataji against the Chief Minister on Singur and
Nandigram issues. I would like to keep it on the record.
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THE VICE-CHAIRMAN (PROF. PJ. KURIENY, Okay. Now, Mr. Ahluwalia, please
conclude.

SHRIS.S. AHLUWALIA: Sir, there 1s a question mark hanging in this House. The Hon'ble
Home Minister is thinking that some people say there are Maoists, and some others say there
were no Maoists. You are quoting Press reports and | am also quoting from Press reports. On
the other hand, the Home Secretary of West Bengal said there were no Maoists there. So who did
all these things? Who was responsible? Sir, it was the handiwork of Salim Laskar. Salim Laskar
is a notorious dacoit and mercenary from Magrahat. The CPI (M) assured him of Twenty
thousand Rupees per day for every hired criminal for Operation Nandigram. The contract was
‘for 3 days. Salim Laskar. ..

SHRIMATI BRINDA KARAT: Sir, how is it relevant to ...(Interruptions)

SHRIS.S. AHLUWALIA: I am quoting from Fhe Statesman ... since moming you have been
quoting from ... (Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, please conclude.

SHRI S.S. AHLUWALIA: Please listen to me, Sir. | have some documents. You have been
talking about 1B and 1 am tclling you about the Intelligence Department. He has been arrested by
the State CID. And he said that his contract with CPI{M) was Rs. 60000 for three days only per
head. He supplied 300 criminals at the rate of Rs. 20000 each for killing people. The total deat
was for Rupees eighteen crore. What was their job? These people are like hungry wolves. These

- hungry wolves were collected and given directions to do anything they like to do. These people
were sent under the protection of CPI(M). These bunch of 300 people were contracted at the
total cost of Rupces 18 crores. The agrecment was for Rupees 18 crores, Sir... this is the first-
page news that has appeared in yesterday's ‘Dainik Statesman' I am quoting from that ... But
it did not stop here, Sir, These anti-social elements were positioned in the front row and in the
second row were cadres collected from all over West Bengal. There is only one political party in
India that has an "Action Squad”. It was the CPI(M)'s Action Squad ... (Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude.

SHRI S.S. AHLUWALIA: Sir, I am about to conclude. 38! & f&=i & sit sa 3 9w €.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, there is no time left.

st T Segafaa: s ot uw acfitn fEma o wEr &1, fage ufyeh
e & T faum A v uw e ¥ 9wl & wWandd feudie A uwe, T favm 3 uw s
IS WY F uE g g€ @ % 5% 20 TR w90 O G T O et W A afi 300 areeht
o fa & fou oo fae 7o) 398 18 Fie w1 gt o, e w8 o T8 & o w1 o e

HWT, wod  Grfgal ..(SFEET™)... | am  about to conclude, Sir,
..(sFau)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude.

'SHRI S.S. AHLUWALIA Sir, I am about to conclude.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): There is no time left.

oft waATS A WY, & |a dfew) L (HEuE)
THE VICE-CHAIRMAN (PROF. P.J: KURIENY): That is enough; please conclude.
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SHRIPRASANTA CHATTERIJEE (West Bengal): Sir, this is totally incorrect. He is misleading
the House. ...(Inrerruptions)...

SHRI MATILAL SARKAR (Tripura): Sir, he is misleading the House. ...(/nterruptions)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude.
SHRI S.S. AHLUWALIA: Sir, | am about to conclude. ...(/nterruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You may refute those charges later on.
Please sit down. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir. I am not trying to interrupt him. But when he makes a
comment like that. ...(/nterruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Let him conclude. ...(Jnterruptions)...
What do you want to say, Mr. Prasanta Chatterjee?

SHRI PRASANTA CHATTERIEE: Sir, he has been quoting unconfirmed reports from the
newspapers. ...(/nterruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You are not on a point of order.
Mr. Ahluwalia, please conclude. You have taken a lot of time.

SHRIS.S. AHLUWALIA: Sir, I am concluding.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Your are repeating what you have already
said. ...(Interrupiions)... 39 I TH F | ...(TGHH)

st qEe Ywe TFSaTiEan: W, TF SfH ReHiA, gUER, 21-11-2007, Sl 1 SREER R
T o § f qdm aifedt €0 &5 57, stofq oo afet & @y o9F &9 %1 o o
HAT TATHT M F1 Th FEAW Thd S § TRER 1, ITY 300 EHAT w1 gond <t 71
UH-UH SACH BT 20-20 IR 991 W T X WA-917 F1 VA, T9 /B, I9H G [N
favm & | waE &

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You are repeating what you have already
said. Why are you repeating what you have said? 981 S1d 2193 Smiait | St | 319 fat o ==
a7 87 ... (SFAYT)

oA TG T SFFATHAN: T, o] T TSl 7GR TR | T8 T T 37 G Mgl & @i
1 HFT VS W ...(FAYA)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Don't repeat what you have said.

st T8 v srwearferar: ¥ Il W @ T TR SREE @ wnil #, 9 gl A Wi
T gfe R S 1L (FIYH)... T T8 9% A w1 fFa

I (W e R FRAT) : @9, @w w391

A THe THe JRATAAT: T, 9T 18 FUS &l Eef § | Ush HAGH =1 60 IR A fed & fag
v g 300 ARMHT ¥ TR, IET 18 FUS T IS &1 IR U T Ry 1 oidq: qHed
e siv e fawm 3 wr we fare fean ¥ 34 A # e dieite, s s_9ne s @

¥, 9€ Wellm oyt F AN Fe F F AR THE WA fwlE #1 vwelt =9 g@h
7, HEIEH |

IqQTRY (W W S FRET) : I T 76, g0l 79 76 5gd q9 A T, 319 39 @A FU |
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st T oo sweartea: ¥, § we w w g

IgANTEE (W W e FRFA) : 7, el @ F0 S L (qa9H)

Mr. Chatterjee, you may reply when vour turn comes. You may reply later, please don't
worry. I will give you time to reply.

SHRI PRASANTA CHATTERIJEE: Sir. you must expunge it.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): I will give time to your party to speak.
Why are you worried? You may reply later. There is no time now; I shall give you time when

your turn comes. Mr. Prasanta Chatterjee. Members from your Party will also speak. At that
time, they can reply.

SHRI PRASANTA CHATTERIJEE: He is not authenticating ...(/nterruptions).
THE VICE-CHAIRMAN (PROF. P.J. KURIEN}: | am giving time to your Party. Why are

you worrying? You can note down these points and then reply.

ot T R Egatea: o, 9% #§ 791 & @, wman ¥ off gw § 3R stEen @ ot 9%
wefewm g o, @R A T8 Fofewm 7# foa, w1 wgl « o favm 7 Fafewm Td
fea, 9® Y@ & SHE F19 R Fh @ wm R & CBI 3E wed & o gwet ¢
confessions &Y 3 g& FATC |

TRRE, AWM U Sl 9 TR A FI R A AR FE ® 4 & o § .. (=aum)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Don't go to Gujarat. Please, conclude.

oft T @ smeafera: Jgi wfcharte &1 aa urdl efeivm I =nfew ) & sarn =@ €,
Tt <t g oS 2, fyraas < ee F orte o wfeiem § dif oSt § @y T o v
HEoA % g § U Sfevm m, wifehantd sthad fafrer o 3faiem awt T, ot
Rreaas S &, sit dgg =l 9, o TP wEE faw 4, ot wifdfeas gl & ofisd 9, § «f
T o 35, ST m St ot T ot ot uifcfurie d w=h @19 W@ § fav gw A e |
AT E QA et sy 9 ofR Tt @9+ T off | 9t w6, uw gAfAom O aw w1 355
F eratRE 3 T 9@ 39 e T w1 A 6 W F | A A0 = € fF onw 7w gl feafeama #
FUm W & UvE 98 53 & fau?

s & A of Eigg TR ) w6 F6 g faw oF etz g9m =wa §, g3 9, o fou
&, 39 & T W A :
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude.

SHRI S.S. AHLUWALIA: Now I'm speaking in Bengali again. Sir, I want to conclude with a
couplet written by Rabindranath Tagore. Brindaji, vou have been singing this song for long but
might have forgotten now. The song follows like this:

If you create obstacles, the struggle will ensue and we may have to court death.
If you block the road, you have to clear the way.

You want to become rich with the wealth accumulated by looting.

You will fall on the dusty road just in a minute.

If you want to shake it, you will also be shaken.
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If you create obstacles, the struggle will ensue and we may have to court death.

You have to accept the truth. And please tell the Chief Minister who says, "An eye for an
eye", that this is not the way. If you want to win over the people, you should work on other
ways, but not this way. And please also arrange for their rehabilitation. Thank you, Sir.

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, we have been discussing since noon time
about the issue of Special Economic Zones, specially Nandigram, and consequential violence in
that area. Sir, there are two distinct things—one is Special Economic Zones and the other part
is violence in Nandigram. Sir, this is an unfortunate incident in Nandigram and going by the
newspaper reports and going by the speeches, | feel that one should express sympathy to the
victims. The Government should take all the steps for rehabilitation and extending financial
assistance for all the victims and we should see that normalcy is restored at the earliest. Sir, main
cause for all these incidents and events, which are avoidable, is Special Economic Zones. The
Government of India, as of now, have sanctioned 375 Special Economic Zones. Sir, the very
purpose is defeated. Sir, going by the trends in the country, goihg by the resistance from land
owners, small and marginal farmers, it is going to end up as a displaced development and as
misplaced priority. I feel that in thc name of SEZ, many people, who are close to ruling
dispensations in various States, are floating all the economic zones. We are aware of the
concessions given to these Special Economic Zones, specially tax exemptions, duty free import,
domestic procurement of goods for development, hundred per cent income tax exemption,
exemption from minimum alternate tax, exemption from Central sales tax, service tax, single
window clearance for all these economic zones etc. For whose benefits, they are floating these
Special Economic Zones. The Government should have a thorough review of these economic
zones. In my own State, Andhra Pradesh, 70 Special Economic Zones have been cleared. Sir,
25,000 acres of land is going to be acquired, and, most of them are already floated there in the
State. And, Sir, people who are very close to the Ruling Party are floating these Special Economic
Zones. Sir, information technology companics arc also acquiring lands in the name of Special
Economic Zones. The concessions are given to the entrepreneurs, and, more than fifty per cent
concession is availed for real estate purposes. Why should the Government of India or the
respective State Government act as middlemen in acquiring the lands? Sir, literally, they have
become real estate brokers.

Sir, now, the 1and has become very precious, and, in the name of SEZ, people are grabbing the
agriculture lands. Sir, already, when the cultivable land is shrinking in the country and the
agricultural production is also coming down, we are encouraging Special Economic Zones in the
agricuitural fields. Sir, a day will come when instead of earmarking Special Economic Zones, we
will have to earmark certain land for special agricultural fields. Sir, we can call the present SEZs
as 'special encroachment zones' into the agriculture fields and thereby becoming special
exploitation zones. They are literally exploiting the fields.

Sir, the concept of SEZ has to be throughly reviewed. There should be an evaluation. Sir, I am
having the data with me. Due to paucity of time, I cannot give all the details. Many Special
Economic Zones are floated by people who do not have the expertise or experience in these
fields. Taking advantage of their association with the ruling dispensation, they are getting these
cleared both at the national and the State level. Many of them remain on papers. Sir, the
resistance is not only there in Nandigram. In many parts of my own State, there is resistance.
Sir, I have a statement of the hon. Minister wherein he has stated about the resistance. 'SEZs
only if locals don't oppose it'. This is a statement of hon. Minister, Skri Kamal Nath. Sir, in spite
of the resistance from the farmers, why are these Special Economic Zones floated and why is the
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Government pressurising them to part away with their iands. [ request the Government of India
to have a fresh look at the whole system and review these economic zones. As far as the number
of economic zones is concemned, in Maharashira, 75 Special Economic Zones have been cleared,
in Andhra Pradesh, 70 Special Economic Zones have been cleared. In Karnataka, this number is
36 and in the State of Haryana, it is 29. Sir, all the Special Economic Zones are acquiring huge
lands, which are with the small and marginal farmers. T'hey are acquiring the lands through the
Government agencies; either the Industrial Infrastructure Corporation or some other organisation
is notifying these lands. Why should the Government act as middlemen? If an entrepreneur is
really willing to set up an institute or industry there. let him go to the agriculturists, convince
them and buy the land. Instead of doing that process. you are depending on age-old Land
Acquisition Act, pressurising the small and marginal farmers and acquiring it under compulsory
acquisition, thereby displacing them. [s it not the displaced development: is it not a misplaced
priority, Sir? By virtue of all these things, instances like Nandigram are happening. Notonly in
Nandigram, in Maharashtra, or, in my own State, Andhra Pradesh there is ot of resistance
against these SEZs and the Government of India should not encourage such real estate deals.
Literally, in the field, they have become real estate brokers.

Sir, land has become very precious in the urban areas. In the past 3-4 years, the land value
has gone up very high. Now a poor man. a middle-class man cannot afford to purchase a house
in semi-urban area. In the name of Special Economic Zones, they are exploiting the small
farmers; they are acquiring real estate and selling the land at exorbitant prices.

This is encouraging the middlemen, encouraging the people who'are really interested, not in
putting up an industry, but only in minting moncey in the name of Speciat Economic Zones. My
heart goes for the people who are really suffering in Nandigram. I am not going into the details
because since afternoon [ have been hearing this side and that side. Sir. there should be a healing
touch for the victims. There should be a real compensation. We should help them and we should
see that normalcy is restored at the earliest. We should be cautious in dealing, in sanctioning and
in encouraging these Special Economic Zones. With these words, I thank you, Sir.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank vou for sticking to the time limit
and especially for the term "healing touch'. That is what is needed.

DR. ABHISHEK MANU SINGHVI (Rajasthan): Mr. Vice-Chairman, Sir, hon. Members, |
am deeply obliged for this opportunity. Let me. at the outset, say that whatever | am going to
say is not meant in the slightest manner as tault-finding or accusation. l am saying this in a spirit
of humility; I am saying this in the spirit of constructive reforms.because [ think that, at least,
some of the events, some of the incidents, irrespective of State, irrespective of colour, irrespective
of political colour, must necessarily lead to realisation of shame and fault without which we
cannot rise above these things. Sir, the first aspect which 1 wish to draw the attention of this
august House to is the debates when our Constitution was being formulated. When our
Constitution was being formulated in the Constituent Assembly, there was a debate at some
length as to how and how much and what to give to the States in terms of Constitutional power.
We, ultimately, ended up with the First List of the Constitution which is extremely large and
very voluminous. The territory and the area covered by the First List of the Seventh Schedule
is, in proportion, much larger than the State List or the Concurrent List. That is why from being
a fully federal Constitution, we are calied a quasi-federal Constitution. But, even in that debate—
because our founders were concerned about the possible break-up of this nation, about the
fissiparous tendencies which beset the nation at that time in the context of partition—there was
a very strong move to say that law and order is something which we must give to the States; law
and order is something which must be given in the widest possible meaning and amplitude to the
States because we cannot have the beginning of federalism unless we gave law and order, not
only as a word, but in spirit and in an enlarged zone also to the States. And, that is why, in the



174  Short Duration [RAJYASABHA] Discussion

[DR. ABHISHEK MANU SINGHVI]

Second List for the States, the first entry is law and order. Even in certain aspects, of what
the Supreme Court has called the three concentric circles —the narrower circle is law and order,
the slightly larger circle is public order and the largest circle, is the security of the State—the
security of the State, the largest concentric circle, may be given and has been given to the Centre. ‘
But, the entirety of law and order, and in that connected sense, large parts of public order were
deliberately, after much debate, much comments by the framers, given to the States. There is a
reason for it. And, it is for that reason, every State Government—1 don't mean this only for West
Bengal, but certainly we are speaking in the context of West Bengal—-has to realise that there is
no State without law and order. And, for law and order, there is no political complexion, there is
no political colour, there is no party affiliation. As you know, the first condition of the original
social compact, the social contract, by which the State was formed, was, ', the citizen, am ready
to give up my rights, am ready to be taxed, am ready to be limited, am ready to suffer some
diminution in my human rights because you, the State, are going to give me the first primary
condition and that is law and order'. That was by the Hobbes, Locke Rousseau and all the other
philosophers. That is also in our ancient Indian tradition. Well, that is because unless law and
order is protected, only those who protcct law and order get law and order themselves. And, if
you allow, today, on any consideration, which is not objective, which is party related, which is
otherwise subjective, a diminution of the aspect of law and order, then, you are not unly
diminishing the State, but you are, in fact, creating a Frankenstein Monster who will ultimately
threaten you, who will ultimately try to swallow you. So, I think the law and order aspect of
this is the most important one. You may have differences and we are proud of our democracy,
but when there is a situation which is emerging. which is explosive, and which is developing, you
have to come down with an even hand, with an objective hand, and with a strong hand because
you are the administrator of the State. You do not have to look left, right or back and, of course,
behind you is always Mr. Shivraj Patil's Ministry. It is always the Home Ministry which is
available. You can ask, you should ask, and you must ask, and I do not think there is a single
instance of that support being wanting. But you cannot afford to be in the slightest sense sofier
or slower merely because of considerations other than those which affect objective policing or
obiective law and order considerations.

Sir, the second aspect which Nandigram raises in the more abstract sense is the issue of party
and Government. Party and Government is again a very important constitutional principle, a
philosophical principle and of utter importance in a democracy. Yes, the party is the mother of
the Government. Yes, the Government is in a sense the offspring of the party. But then this is
an umbilical chord which has to be cut at the threshold because the Government is also the
parens patriae of the entire State. The Government has to, first and foremost, rise above
everything else and be the protector of the State and its citizens and for that, it has to turn a blind
eye to every party, including the party which brought it into power. We have had regretfully to
observe that where party is given precedence over governance issues, over issues of security,
over issues of law and order, then there is not only an inherent contradiction and danger but you
are threatening the very constitutional edifice in a democracy which maintains that distinction.
Sir, it is being said that to err is human but to forgive and forget is divine. If | may modify that,
to err is human, but to realise the error, to begin the process of realisation and through realisation
to begin the process of correction and rectification is truly divine. What has happened has
happened. But if the Government in power, if the party in power, and if others there begin to
realise and accept this fact, then, I think, a major significant movement is made. But if you turn
a blind eye, if you indulge in self-denial, if you ueny the reality itself, then that, in fact,
compounds the felony. That is even more culpable than the original sin. You do not diminish
yourself in any sense by accepting that there have been excesses there; you do not diminish
yourself by accepting that there is scope for improvement. In fact, you dignify yourself,
enhance your image by saying so and accepting that.
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Naturally, Sir, several questions arise. A question arises, for example. that if yesterday. with
a generally motley crowd, largely unarmed crowd of 200-0dd we are told. it was felt necessary
to call in the Army, why were not more significant steps taken, not carlicr but ¢even in January
this year or March this year? Surely. the same Government felt sufficient provocation to call in
the Army. Well, I must then remind you of the events of 3rd of January or of the events of 14th
of March. They were certainly on a larger scale or a bigger scale or a more serious scale and yet
it was not felt necessary to even utilise the police forces fully. These are the questions which are
not being asked in a fauit-finding manner. But we are here at the temple of democracy to raise
these issues and to indulge in the introspection and hopefully, as 1 said, to indulge in realisation
and therefore in correction and. therefore. ensuring against a recurrence in the future. 1 heard it
some time ago in this august House that in those killed, therc were perhaps also some of our
boys, or if I may use the word 'innocents’ which belonged to our party or our group. Let me ask
this question, Sir. l.et us assume that that is so. Well, then why were innocents killed? Why were
innocents killed which belonged to your party? Why six? Why twelve? Why should innocents
at all be subjected to police firing? There should therefore, be an admission of excess and that is
necessary because without that you will not go to the path of improvement. The figures of the
dead or directly affected are. of course, very vital and important. But, the figures of those
uprooted, those supposedly missing and those supposedly displaced. are ¢ven more important
because those figures are sometimes neither accurate nor known for a fact, but they cause, in
that sense, much more suffering and misery to the living than to those dead who have,
undoubtedly suffered misery, but who have departed for a better world.

Mr. Vice-Chairman. Sir, I find it intriguing that on different dates, at difTerent times. on
different fora. different figures have been supplied about the missing or the homeless or the
uprooted. From news reports, | have checked. The party as well as the Government in that State
has suggested at one time that there are about 4.000 homeless or uprooted. That figure by the
same Government and the party was scaled down to 2,900. Subsequently, at the forum of BDO,
the Block Development Officers, it is mentioned as 1,100 and finally, we are told that the figure
15 300. What should be believed? What are we to believe? What is correct? What is relevant? The
important thing is. as | said, so long as you indulge in self-denial, you cannot have improvement.
Even if you let bygones be bygones, it Is important not to indulge in self-denial, it is important
to begin to realise, which alone can lead to correction. There has been for the State Government
and for the parties in power in that State, if not tast year, at lcast, for many months now, the
availability of researched independent investigative reports, including those by the CBI. Those
reports have been filed in a formal forum like the High Court. They have been reported. The
State Government surely would have access to the action report. Many of us have read them in
the Press. The point is these reports of the CBI, for example. pointed out in detail—and [ am
giving only one example out of many in the CBI report filed in the High Court in the proceedings
in that State—there appears *o be virtually no presence of Maoists, at least, they have not been
able to find. But, that apart, [ am going further. They pointed out that five actual persons were
interrogated by them. questioned by them and their statements were recorded. All of them, in
their statement, said, "Yes, we were found in uniform by the CBI. The uniform was of the
police, but we belong to the CPM or the Left cadre.” All of them said so. It's recorded. Mr. Vice-
Chairman, Sir, you can imagine the reaction of a rural group or an unsuspecting citizen of
Nandigram if he finds a group of uaiformed persons approaching, which otherwise should
inspire confidence and faith—the dress of uniformed persons—but, he knows that these uniformed
persons, far from being protectors and guardians, are, in fact, likely to be the perpetrators
themselves. So, he does not know whether to receive them with confidence and faith or with
deep-rooted fear and apprehension. These are all matters which have been documented. It is
important. Recently, we read reports that 10,000-0dd persons arc in the camps and the Headmaster
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of a nearby school says that there is not enough place and that they should be moved. Where
would these homeless people be reiocated? Where is the provision for them? These are all
aspects which must be made part of a larger rehabilitative policy. It's part of the primary and
basic point which is made several times by people as the 'healing touch’. But, the 'healing touch'
is not mere verbiage or mere adjective, it has to be a concrete rehabilitation policy. When we ask
for a rehabilitation policy and when the very same party of the West Bengal asks for a
rehabilitation policy for example, in other States or in other water systems or in uprooting
situation like dams, we talk of the same because uprooting or displacement is the same whether
I am an uprootee or a displacee in West Bengal or in Tehri or anywhere else. And, therefore, the
State Government owes it to this nation, to itself and to the people of West Bengal that they
come up with a comprehensive rehabilitation policy.

Mr. Vice-Chairman, Sir, it is ironical that with the abolition of that concept there, or, the
announcement of the abortion of the SEZ complex in Nandigram—an announcement which the
Chief Minister has made with much fanfare—there is so much of violence. What would have
happened if the original concept of Nandigram and the SEZ had been implemented? We are
having so much problem there which is uncontrollable. What would have happened if this had
been implemented? May [ and by saying that West Bengal has had a great tradition of dissent?
It has been in the vanguard of our freedom movement. We look with pride to West Bengal, not
only to the political movement, but to the literary movement, to the creative movement, to all
the arts and cultures in West Bengal which have been in the vanguard of democracy, of freedom,
the root word of which is dissent. Well then, those who govern West Bengal, have to rise to the .
occasion and harken back to that tradition and recognise, indeed cherish, dissent, and in doing so,
they will not diminish themselves, but they will, in fact, enhance and dignify themselves. | hope
and trust that that will be the charter for the future. Thank you so much.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): There are a number of speakers. Hereafter
each hon. Member will take {ive minutes or maximum seven minutes and not more than that.

SHRI JANARDHANA POOJARY (Karnataka): Up to what time will we sit?

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That is why I said that each hon. Member
would take five minutes or maximum seven minutes.

DR. BARUN MUKHERIJEE (West Bengal): Sir, thank you very much for the opportunity
given to me. At the same time, there is a stricture that we should restrict our time.

Sir, all of us know that the problem in Nandigram started with the proposal of SEZ. At the
outset, | should say, on behalf of my party, the All India Forward Block, that we are opposed
to this SEZ, as we think that it is the biggest land grab move during the recent times in the name
of promoting exports, in the name of industrialisation. All this is being done to favour a few
corporate houses, and some foreign houses, at the cost of millions of poor farmers. It will not
only affect our food security, but it will also affect the livelihood of millions of poor farmers. So,
we are firmly against this SEZ policy. And, as it has been noticed, irrespective of political
affiliations, there has been resistance to SEZs in many other States of the country because the
poor farmers have felt a pinch that if the farmland is lost, then, everything is lost. So, in spite of
our representation to the Central Government, unfortunately, this has been rejected and all these
things are going on. And we also find that the Government of India is merrily giving more and
more approvals to SEZs; it is apprehended that it may touch the figure of thousand within a
couple of months. So, we are basically opposed to SEZs. The same thing happened when a
proposal came for establishing an SEZ at Nandigram. Naturally, there was a hue and cry over it.
We are of the opinion that before the announcement of the SEZ, perhaps, proper homework was
not done. I can even say, without mentioning the name of anybody, a top-ranking leader of the
State, during out internal meeting, admitted that they did find afterwards that this acquisition
would not only cover the farmlands, but also temples, mosques and graveyards. These are all
being included there. So, there was a panic amongst people. But, unfortunately, this was made
a political issue and, very quickly, some committee, in the name of Bhumi Uchhed Pratirodh
Committee was formed, led by Trinamool Congress, SUCI and many other parties. And, as it
was being debated, a lot of people--I am not using the term ‘Maoist' but a lot of dormant
extremists—came together and joined hands with it and created much more panic at that time.
And, the Left Front discussed it in detail and we wanted to find a mechanism for it. Whenever
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there is a problem, within the Left Front, we ask for a joint meeting of the Left Front or a
bipartite meeting, and we try to sort out al! these things. On the other hand, the Bhumi Uchhed
Pratirodh Committee and its members took to the extreme step, and as it was reported and
stated by many of the speakers here, it became something like a liberated lard. Every
communication line was cut off; digging of the roads was done and patients could not reach the
hospitals and children could not go to their schools. Gradually the crisis went to its peak. And
just at this point the most unfortunate thing i.c., the police firing on 14th March, 2007 happened.
We do definitely say that this is the most unfortunate incident. (Time-bell) Please give me a little
more time. Let me conclude.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes, two minutes more.

SHRIMATI BRINDA KARAT: Sir, he is part of the Left Front. Let him speak.
...(Interruptions)...

DR. BARUN MUKHERIJEE: I am from the Lefi Front. I want to know why this guillotine
is applied on the last speakers. ...(/nrerruptions)... 1 will conclude now. ...(Interruptions)... 1 am
not elaborating it.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, éverybody will be given seven
minutes.

SHRIMATI BRINDA KARAT: Sir, this is not correct. Sir, others who had nothing to do
with it were given a lot of time. ...(Interruptions)... Let him speak. ...(/nterruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | have said that everybody will be given
seven minutes. ...(/nterruptions)... I have already announced that everybody will be given seven
minutes. ...(/nterruptions)...

SHRIMATI BRINDA KARAT: Sir, before you, the Deputy Chairman who was presiding
over the House said that there is going to be no limit and the Members can speak. Now the point
is, he is representing the Left Front. When so many charges have been made, please give him the
opportunity to answer it.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): He is not replying to any of those
charges.

st TeATUEl Wfor: § A9 Wi B FiHgl Nt TR FL W E L (HavF)...

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): You please sit down. Why do you
interfere? ...(Interruptions)...

SHRI SHARAD ANANTRAO JOSHI (Maharashtra): Mr. Vice-Chairman, Sir, | have a
point. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Brindaji, he is not replying to any of
those charges. I am listening to his speech. ...(Jnrerruptions)... 1 earlier said...(Interruptions)...

SHRIMATI BRINDA KARAT: Sir, he is coming to that. He is talking about the BUPC.
...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): How can you go like this?

DR. BARUN MUKHERIJEE: Okay. | will not take much time. But, I must raise some of the
basic points here. Sir, when that most unfortunate thing happened...(/nterruptions)...
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Otherwise, the House will have to sit up
to midnight. I have no objection. ...(Interruptions)...

SHRI SHARAD ANANTRAO JOSHI: Yes, we will sit up to the midnight. ...(Interruptions)...
Sir, applying guillotine only to the last Members is unfair because so far the people who have
spoken have taken only the political angle. It is only now that the real facts will come.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shall I reply to you? Please take your
seat. For the Others' Category, 28 minutes had been allotted. All 28 minutes are cver and what
is now being given is ex-gratia. The time is written before me. So, that is over. But, as I said,
everybody will be given five to seven minutes. The reason is that ...(Interruptions)... Please let
me complete it. Since you raised this point I have to clarify it. ...(/nterruptions)... Please sit

down 319 AfSY ...(SAFUF)... Let me complete it.
DR. BARUN MUKHERJEE: Sir, we are losing time.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, you are not losing time because it is
an important fact. See, in Others' Category, 11 names are given. [ am trying to accommodate all
the 11. Is it a wrong thing? Otherwise, one or two Members will be given the time and the rest
will not be given. That is the point.

SHRI SHARAD ANANTRAO JOSHI: Given the total number of ...(Interruptions)...
DR. BARUN MUKHERIJEE: Sir, should I resume?
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please try to conclude immediately.

SHRI DINESH TRIVEDI: Sir, in the momning, it was decided that there will be no time limit,
and the hon. Home Minister, I understand, is replying tomorrow. So, we appeal to you to give
us more time.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay, please speak. But speak in points.
...(Interruptions)... One point I would say is, why should everybody repeat what everybody
knows? Make some new points.

DR. BARUN MUKHERIJEE: Let me try, Sir. Again, I repeat that it was the most unfortunate
incident that this police firing was there in which 14 innocent lives were lost and so many people
were injured. Then, we came to the point that something has to be done. As you know, and as
I have told earlier, as is the practice of the Léft Front, immediately we discussed it amongst
ourselves. As a constituent of the Left Front, I would like to say that even amongst ourselves,
we did not spare anybody, We are outspoken in the matter. We talked much about it. As a result
of it, the Chief Minister himself said that this was his responsibility. He took the responsibility
of this firing, and at the same time, he made the categorical statement that there will be no land
acquisition; that there will be no SEZ in Nandigram. Afier these two announcements, incidentally,
I should mention that for what happened five years earlier in Gujarat till now we have not heard
any regret for it. We have neither heard it from the BJP nor from the Chief Minister of Gujarat
that they regret over the killing of so many persons in Gujarat in 2002. There was no

" announcement on their part. But, here at least, the announcement came from the Chief Minister
that there will be no further acquisition of land. But, unfortunately, still, the committee, which
was formed to resist acquisition of land thought not only for resisting the land acquisition,
which continued, but on other reasons also. Unfortunately, the whole process continued in this
way for eleven months. So, irrespective of the political colours, so many people had to flee
away from their homes and, definitely, Sir, there was a huge pressure to see to it that at least on
the humanitarian ground, people should come back.
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During the whole process, we thought on behalf of the party that not only the police force
can solve the problem, but also there should be persistent socio-economic process going on for
a settlement. As you all know, Sir, the veteran freedom fighter and our leader, Comrade Ashok
Ghosh took the initiative to have an all-party mecting at Mahajati Sadan in Kolkata but,
unfortunately, the Leader of the Opposition, suddenly, in the midst of the peace talks, left. We
were taken aback because again the peace process was spoiled.

After some time the former Chief Minister, Comrade Jyoti Basu, also took initiative and
cordially invited the Leader of the Opposition to have talks but, unfortunately, even that failed.
As you see, we had all these processes continuously. There was Bhumi Uchhed Pratirodh
Committee which continued their process of resisting all these things. So. we wanted to have an
amicable settlement but we could not reach that. We have done all these things, yet we failed.
Until and unless all people are allowed to come back to their homes, relief is given to them, all
assistance to have their livelihood is given and all development work by Panchayat of Nandigram
is started, real peace is not there.

Lastly, I must mention that it is our apprehension that what happened in Kolkata yesterday
—start of violence on Tasleem a Nasreen—was not a current burning issue. But, suddenly it
flared up and along with it the Nandigram issuc got connected. It is our apprehension that it
could have taken the colour of communal violence in a sensitive area and hence stern action was
taken. Sir, I would say that it has taken a political colour and, for some, it is a one-point agenda
to go on continuing with this issue so that again we fail. We feel that a persistent socio-economic
process should go on and people should be taken into confidence. We appeal to all the people,
particularly to the intellectuals of the State that we all should join our hands together to find a
solution, at least for the large part of the suffering humanity over there.

I once again appeal to the Opposition leaders, to my friends also here. We already have tried
on two occasions for peace, let us try again, and I request all to join hands together to find a
lasting solution to this vexed problem. Thank you.

sft weqE T WEAt (I YRWT): W, @ga-9gd YHFA, A9 P srem &1 He i
...(=aagr)

FGRNERH (Ne W o FHT) : 39 37 a1 F1 w9 T fF 7997 71 9Es 2
s wEE T we: w1 O e 2
IqEEE (N T X HRE) : T, & F w9 390 ¥ @ € B 9 @ F W @

sﬁﬁ#ﬁﬁfﬂr:m, i, F onfEr &m &, o/ 37 W g S FEYE Ha AR 41 R 3y
weaH &% WU | Sir, this is not fair. All others have spoken. Let him also speak, Sir.

ot AR w WA & wé F § &g, W e A& om)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : He will speak on whatever he wants, do
not worry, please.

M HER T WA : TR FgiR el & 1 9wl AN # ok |11 dm dier €, dfe W
@t =a e R FAR ad | figam & e vl w1 9@ e of ok 1 sm wf Jem o

2, armg € , SR A €, TS et w1 FEl Srars Ag g vt @ it Y TR v
U, FT¢ GER 9 AT & df FgHre | 9T Iy ) AfF 99 efeardh # aa ¢ e
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DR. CHANDAN MITRA (Nominated): Thank you, Mr. Vice-Chairman, Sir. I rise to speak
nct to score any political points but to express my anguish as a journalist, as a Bengali, as an
Indian and above all as a human being. Sir, particularly as a journalist of 25 years' standing,  have
seen a lot of terror and a lot of bloodshed, in different parts of the country starting with Punjab,
the North-East, Jammu and Kashmir, Bihar and other places. But, Sir, the kind of terror — to
use the appropriate Urdu word Dehshat — that is being experienced in one part of West Bengal
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at present and which I also had an opportunity to see for myself on 13th November, is amongst
the worst that I have come across. Sir, I believe that the time has come to rise above political
considerations there and to try and reach out and e¢nsure safety, security and the well-being of
the people of Nandigram, the people of East Midnapore and West Bengal as a whole. The idea
of action and re-action, revenge and counter-revenge, Sir, is getting us nowhere, leading to more
and more bloodshed and creating an atmosphere in which constitutional governance is
progressively being eroded. Sir, anybody visiting Nandigram today cannot but return without a
feeling of shock and shame. It is really unfortunate that 60 years afier Independence and after
more than five decades of democracy, we have a situation where people are completely afraid to
speak out, where the rule of law has collapsed. I am nct suggesting that this has happened
overnight. I am not suggesting that this has happened only now. But the fact is, there is a
problem that is brewing for months and instead of approaching the problem with an aim of
resolving the crisis, I regret to say, the State Government, by not taking adequate action, by
providing, in fact, protection to the cadre of its own party, has created a situation where people
are terrorised and traumatised. Sir, we have been told that it is ail the conspiracy uf the Maoists,
that the Maoists have run riot, and are controlling the place and it was necessary to remove
them. Sir, if they are all Maoists, how come when we went to Nandigram we saw every political
party's office vandalised, signboards pulled down, defaced, trampled and lying on the road? You
fight the Maoists. why fight other democratically functioning political parties? Sir, place afier
palce we found flags piled up to be hoisted on houses that have been vacated by the supporters
of Bhumi Ucchhed Pratirodh Committee or others who had resisted the cadres of the ruling
party. I want to ask my friends in the CP1 (M): 'Is this the way to fight Maoisum?' Even if for
a moment, [ accept for argument's sake that it is a Maotsts conspiracy, who is to fight them? s
it the Government, the Government machinery. the State, or is it a private army of a political
party? This fundamental question needs to be debated and this has not been brought out so far,
We have heard the hon. Home Minister, sitting here right now, yesterday explaining the kind of
steps the Government of India is taking to try and combat the menace of Maoist insurgency in
different parts of the country. It is being done through the State machinery. This fight has to be
done through the State machinery, not through a private army of 4 political party. Just imagine
the situaiton that if this is allowed and territories are inarked out in the name of different political
parties, what will be the condition of India? Will we not go back to the post-Mughal time which
was what led to the colonisation of this country? Sir, there has been a denial of high-handedness
and atrocities. But, day-after-day, the TV pictures are showing us that a cadre of a particular
political party, with red flags and Banda Nach and flags on their motorbikes moving, from village
to village and terrorising people. Sir, are all TV channels lying? Or, are all the media people
lying? I believe, today, if Nandigram has become a national issue, if Nandigarm has become a
National issue, if Nanigarm has become a by-word for this kind of terror and trauma that has
been inflicted upon, it is because of the valiant work of the media and our 24-hour TV. This kind
of a thing has never happened in the past. But, this has brought the gruesome reality inio the
picture.

I do not want to go into the other points. Many of which have alrcady been made. But, the
fundamental question I would like to raise, firsi, is this. Is this the correct method o fight the
Maoist insugency even assuming that everything is a Maoist conspiracy there? Secondly, has
the State Government even attempted to complied the list of people who are missing? I am not
talking about the dead. Let us go by the Government figures. But, there are hundreds and,
maybe, thousands of people gone missing. Wherever we went, people talked about their husbands
and sons missing. Everybody said 'missing’ is a synonym for ‘dead’ in Nandigram. So, when a
person is missing for two months or three months or two weeks or three weeks, it is believed
that the person is no more. Why has this figure of missing not been tabulated vet? It is because
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if you actually tabulate the figure of missing, you will find that the number of dead goes up
very substantially from what it is today? Why is it that for over so many months disturbance
is going on? The people who are supposed to be the mastermind has not been arrested, whether
from that side or this side or from third side or the fourth side? Why is it that two of the main
criminals-Sukur Ali and Tapan Ghosh-of the Chota Angaria massacre were, actually, arrested or
rather apprehended by the people of that area when they were trying to flee Nandigram during
the viotence of last fortnight? They were produced in a court when they tried to get away with
false evidence. Why is it that the people, who perpetrated the crimes, even in the past, have not
been apprehended? Is this the way to bring peace, law and order and cooperation among all
parties7Tf you have political vendetta, the counter will only be that the poeple, actually, become
Maoists. They will become terrorists, because if they believe that there is no justice, there is no
system and their grievances are not going to be redressed through the system. If you resist, you
are going to be thrown out of your house, your woman will be raped and you will be driven out
of the place. So, what will the people do?

Again, | say that this is no way to bring out normalcy as people have said. Many senior
party functionaries there have said that Nandigram is now terror-free and normalcy has been
restored. I am very sorry. If this is the normalcey, it is the normalcy of the graveyard. With deep
sadness I have to say that | speak not as anything else, but primarily as a journalist. I feel
extremely upset and disturbed with what has happened and the lack of protection. This was
going on all these years.

. Finally, becayse of the efforts of the media very much has been brought out and I hope the
lessons will be Internalised and something will be learnt out of it so that Nandigram does not
become a by-word for terror and trauma.

In conclusion, I can only recall, Mr. Ahluwalia also referred to, some of Rabindranath
Tagore's poems. 1 will conclude with one of them, because this is very apt in this kind of a
situation. With your permission I will take just half a minute.

In the Context of Jalliawala Bagh, Rabindranath Tagore wrote:

* Kantha aamar ruddha ajike
Banshi sangeethaara
Amabashyar Kaara,
Lupta korechho aamar bhuban
Dusshapner taley,
Taito tomay shudhai ashrujaley.
Jahara tomaar bishaycchhe bayu
Nibhayechhe tabo aalo,
Tumi ki taader kshama koriyachho,
Tumi ki beshechho bhalo?

I would not translate it. | am sure the meaning has not been lost. Thank You, Sir.

SHRI EKANATH K. THAKUR (Maharashtra): Thank you, sir, for having given me this
opportunity. I rise on behalf of my party, Shiv Sena, to express our deep sense of anguish over
what has been happening over last eleven months at Singur and Nandigram.

_ Sir, you have just now appealed that every member should adhere to his point of view. I will
not go into those details that have been repeaied ad nauseum in this House. The facts are as clear
as the Sun. This event of Nandigram is a sad chapter in the post-independent India. Therefore,
it niakes every proud Indian hang his head in shame. In my opinion, Nandigram is an illegitimate
ctil boen o unhely marriage between the CPM communism and the aggrandizing capitalism.
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Earlier, whenever communism failed in the wortd, the ‘communism' was described as a God that
failed. But, today, the communism has notonls fuiled. but its ugty face has been exposed. And,
we know it was never a God, it is a monster on the rampage. Members here are recalling things
that have happened in the name of SE/¢. The Government's policy is to have no policy on
SEZs. In my State, Maharashtra, the Governraent has sanctioned so many SEZs. but my party
has clearly told the Government that they cannor take the farmers for granted. And, come what
may, whatever be the sacrifices that may be required. my party will not allow the interests of the
farmers to be trampled upon. In this country, during the last seven years, a farmer is committing
suicide every thirty minutes. And, a party thiw always masqueraded itself as a party of farmers,
is now killing their tillers. This is something. which history has to take notice of. It is the darkest
chapter in the Communist history. The CPM is in a denial mode. It is a human history and
human tragedy that people first make blunders and. then, they develop vested interests in those
blunders. Nandigarm is an episode, which bears testimony to the blunders that Communists
have committed, and how, they have, now, developed a vested interest in these blunders. My
learned colleague, the veteran legal luminary, Shri Ram Jethmalani, took pains to explain the lack
of truth in the literature that is circulated by the Communists. | would like 1o remind, though I
am a small person in comparison to him, that in the Soviet Union there used to be two newspapers—
one was the Pravda and the other was the /zvesiia The writer of 'Gulag Archipelago’, Alexander
Solzhenitsyn, once said, "the Pravda contains no truth and the [zvestia is all falsehood”. And,
please remember that this is truc of all the Commniunist literature. At one time, in my college
days, when I rcad Das Capital, I was a great admirer of communism. But soon I learnt that there
was an ¢lement of violence in it. Therefore, we, voung men, departed from that ideology. And
what Alexander Solzhenitsyn said, 1 repeat, "Pravada contains no truth and lzvestia is all
falsehood.” and, that is so common about Communist literature everywhere, which has been
proved ance again by my esteemed colleague. Shri Ram Jethmalani, by pointing out the anomalies
and idiosyncrasies that have been there in the litcrature that has been circulated.

Sir, in this House we saw today, politics makes strange bedfellows. We saw the real face of
the Congress also today. For the first time, Congress is for both. When I heard the speeches of
the Congress Members; they are for both. They are for truth, they are for reconciliation and
they are for forgiveness. | wonder from where the Congress has found this new incarnation of
forgiveness when there is rampant violence. When it is the duty of the Centre to ensure that
there is law and order and the State is run according to the Constitution, the people who are in
power are talking of forgiveness. This is so, Sir. because there is this alliance. Because the
Communists are supporting the Congress Government, We must know, and ! strongly suspect
that the nuclear deal has also led 1o the Nandigram deal. That is why, today, the Congress people
are trying to come to the support of tie Communists und are talking of a way to think of
compassion and forgivencss. On the one side, they wam (o strike, but they are willing to strike
and afraid to wound. ...(Interruprionsy...

SHRIMATI BRINDA KARAT: We are willing to strike and we are willing to wound
(Interruptions)...

THE VICE-CHAIRMAN (PROF. P KURIFN): Why do you disturb?

SHRI EKANATH K. THAKUR: They are willing o strike; but afraid to wound because
they will lose their chair. This is the real tace of the Congress. You are will to strike and you are
attacking your partners on whose shoulders you stand in the Government. Then, you are afraid
to wound because will lose your chairs. this is vour concern for the farmers of India, for the
suffering pecple of West Bengal, for the suffering people of Singur, and for the suffering people
of Nandigram! So, this is also a time for the people of India to take notice of the real face of the
Congress; the old Congress or the vouth Congress, Congress of Mrs. Sonia Gandhi or the
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Congress, maybe, of Shri Rahul Gandhi because now new Gandbhis are coming up. I know, they
earlier had different surname. Sir, it is the duty of the Centre and the State to ensure the
protection of life, dignity, and property of every citizen. It is the duty of the Centre and_the
State to ensure that freedom of expression, freedom of movement, freedom of vocation, and
freedom of association are there for everyone. But all these fundamental freedoms have been
trampled upon under the very nose of the Government of India. And the Government of India
is shirking its responsibility under articles 355 and 356 to a point where it is not prepared to
share with us the correspondence that they had with the Government of Bengal. Sir, this is a
thing on which I want to lodge my protest. Sir, I have already pointed out to you. ..(Time-bell)
Sir, you are always in a hurry when the Shiv Sena members speak. As it is, we are 17 Members
in the Parliament. We get a chance when everybody has spoken. I know that happens because
you are in power. But I am now addressing the Chair. ...(Jnterruptions)... We are four Members
in the House. So, Sir, please allow me some more time. Sir, please undcrstand the Communist
Party, (CPM) is carrying out a unique experiment in this country by recruiting their cadres in the
police services. If you see the record of the policemen of West Bengal, you will find that most
of them are formerly cadres of CPM. During elections, they give police uniform to their cadres.
They go to hutments in rural areas, pick up people and bring them for votes. Whatever the
Communists have sowed, they are reaping now. Because the policemen are their cadres: Their
cadres are also doning the mantle of policemen. They done the uniform of policemen and bring
the people for voting at the time of election. It is this very cadre ihat control lumpen elements,
goondas, the anti-social elements which have taken an upper hand in the Communist Party now.
Sir, I'read contents of an article now. This is not what my leader Shri Bala Saheb Thackeray says,
this is what Shri Ashoka Mitra long time has written. What he has written is very important.
What he says will open the eyes of every Indian to the real nature of the Communist Party.
Ashoka Mitra says that lumpen elements have taken control of the Communist Party. I quote
him. "They have come to take and not to give." One efficient way to bag privileges is to flatter
their masters. The party has turned into a wild open field of flatterers and court-jesters.”
Shrimati Brindaji, Ashok Mitra says, your Party has turned into a wide open field for flatterers
and court-jesters. I Quote "Moreover, there has been a rising dominance of anti-social clements,
for different reasons. Every political party has to patronize this. But here, they remain in the
background and are called to duty in urgent times.”

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, please conclude.

SHRI EKANATH K. THAKUR: Sir, in Nandigram, it is Ashoka Mitra who is saying that
the lumpen elements were called to duty in urgent times and in difficult times. That is how
Nandigram has happened.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, please conclude.

SHRIEKANATH K. THAKUR: Maha Shveta Devi has said, "Nandigram is a killing field.”
Shri Gautam Ghose has said, "l am ashamed to be called a Communist.” Governor Gandhi has
said, "Nandigram is a war zone." Shri Priyaranjan Dasmunsi has gone on record that what has
happened in Nandigram is State-sponsored terrorism. Sir, it is a danger if the CPM Government
goes scot-free. Therefore, [ appeal to you that let us pass a unanimous Resolution in this House
condemming the collaboration and collusion between the Government, the Party and the hooligans
in Nandigram. An all-Party delegation should go and try to establish peace there and all the
people should be allowed to lead a decent and dignified life.

SHRI ABDUL WAHAB PEEVEE (Kerala): Sir, I thank you for having given me the
opportunity to speak on the Nandigram issue. As per everybody, it is on the SEZ, Special
Economic Zones. But 2 lot of Economic Zones are being given permission; why only Nandigram?
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Before Nandigram, in West Bengal, a lot of eviction occurred in and around Kolkata. Most of the
evictees were Muslims, but when the matter was raised, everybody thought that it was being
given a communal angle. But now it is evidently clear; wherever eviction took place in West
Bengal, fortunately or unfortunately, the affected people turned out to be Muslims. Nobody
has looked at it from that point of view but if it were told that it is about Muslims, then it would
be termed communal.

Sir, I fully endorse Shri Madani's stand—whenever we speak against the Communist Party,
they resort to Islamic extremism. On the national and international arena, they always pose to
be the saviours of Islam. But if even a word is spoken about Communist Party, then Islamic
extremism and minc:ity extremism come in. This is happening here also, and that is why, |
wished to respond to comrade Yechury's remarks. We did not expect this from the Left parties,
especially Communist Party, because whenever Indian Muslims are treated badly anywhere in
India the Communists have been ihe first to react, be it Gujarat or anywhere else. But when it
came in West Bengal, the words Shri Yechury used were 'Islamic extremism'. When something
happens in Ireland,- nobody talks about ‘Catholic extremism’. When something happens in
Nepal, nobody talks about 'Hindu extremism'. But whenever anything happens anywhere in the
world in Muslim-dominated States, the words 'Islamic extremism' come in. That is why, | would
not like to explain more because when Mr. Madani expressed his views, he expressed mine too.

Coming back to Nandigram, I had a chance to go to Nandigram after the March incident. |
would not repeat the things said by Sushmaji and others here; the situation there is pathetic.
Whatever happens, whether it is laying of road or displacement due to anything else, 96 per cent
of the affected people are Muslims. Nobody is talking about that. everybody is talking about
farmers and others. Of course, Nandigram is a beautiful place. We could go there only on the
scooter; the first thing we saw was a beautiful pond and fertile land. It is definitely not fit to be
made a chemical hub; that is for sure. In Kerala, we adore Shri Buddhadeb Bhattacharya, the
Chief Minister of West Bengal, as he is a progressive Chief Minister. He readily agreed to
scrapping this deal but still this problem is going on. We, in Kerala, feel that it is not because of
SEZs; it is only because of the fact that the nazist Communist Party took a decision that if
somebody goes against their party, then they would take it personally. The Police is not there;
their cadres are coming out. This has become a prestige issue for them. Otherwise, Nandigram is
represented by the CPI; it is not a CPM hold. Still, CPM is taking their cadres, without taking
Police protection; it is taking it as a personal issue. We fear that this problem is not only in
Nandigram but will take place in Kerala too, in Kannur; Kannur is also a CPM belt. So, we in
Kerala fear that this Nandigram issue would spill over to Kerala also, and as Indian Union
Muslim League members, we condemn this sort of attitude towards people, especially the
majority Muslims. Thank you, Sir, for giving me this opportunity.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you for sticking to the time. Now,
Shri Abani Roy.

st srafy wa (9fEs S) | uEE 7Ky, Yad TEe TEEes ® an F wuid 9id @1 W wg
R, 98 91 9Ed €1 QR TATHH, WEi- T8 U6 9 W R, I IR W TG F& 76 FE7A
aEd ¢ fF w0 = @ wiowe fady @ &)

Sir, we are opposing this afier taking everything there into consideration—the problem of
farmers, the problem of the agricultural land, problem of food scarcity that would occur in the
long run, which the Prime Minister had also said, and so on. considering all this, we are against
these SEZs in toto. That is one point.

Secondly, we have discussed the question of violence in this House several times, whether it
were Gujarat, whether it were Delhi of 1984, or in some other parts of India, even in the North-
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East attack on the Biharis, or the ULFAS creating problems evervday, or some problems in
Tripura also, ethnic disturbances and others. We have discussed all these things here Similarly,
if violence had happened in Nandigram, it is correct that we are discussing whether violence will
be there or not. or whether violence will be stopped or not. or whao has done it, how he has done
it, is a separate question. But, here, the question is of violence. No doubt, as a Member of this
House from West Bengal. 1 feel depply sorey for this incident that has happened in Nandigram,

As amember of the Lefl Front also, | am teching very much depressed as to how these things
happened there. The Chict Minister. after uttering a yes, withdrew it. But, to add to it, the
Haldia Development Authority gave the notice saying that acquisition of land would be there.
Bhumi Ucched Portirodh Commitiee was formed only for this reasons that they won't allow
their land to be acquired by HDA or whatever it was. They were not ready to give the land. In
that particular group, whether you admit or not, not only the people of BJP, which is not there
at all; some Trinamool people are there; some Congress people are there; CPJ is there; and
CPI(M) is also there. If we go through the media reports and other things, then in media also, it
has been uttered by a particular old man that he was with CPl, and now, he is with CPI(M) and
if they want to take the land, he will not give his land even if he has to leave CPI(M). Whatever
it may be, the largest party in the left front is CPI(M), and the Chief Minister, the Home
Minister, and the Information and Broadcasting Minister is the same person. So, duty is there
to stop this type of violence and being the Home Minister, he should collect information on
what is going on there. So, in the month of January, 2007 . when the situation was like that, at that
time, he should have taken the charge and got the information from the Police Department in this
regard. It is the duty of the Chief Minister and the Government itself to go there and stop all
these types of incidents, but they did not want to do it. He said, "Scrap the notice." He said that
there would be no chemical hub. So, if, as the Chief Minister, he would have gone there to
convince the people, I think, this sort of incident would not have taken place. Anyway, after all
these incidents happened, and in what manner they happened, whether we agree or not, we are
taking some sections of the media which are helping us, and we are not taking the sections of the
media which are not helping us. So, we have to believe the media that whatever they are showing
or writing, something is correct, if not fuily correct. Whatever photographs have appeared in the
electronic media or print media, we have to see that something is there. So, looking at all these
things, I think, it is sheer failure of the West Bengal Government to protect the people of
Nandigram; to go the people and convince them that nothing is going to happen there, and they
should maintain peace. I think that was the best method to stop all these things. It happened in
Singur also. [ am not referring that one. Tili now, the police forces are pretecting the Tata's industry.
But, here, I think, police forces have not taken an acticn similar to what they took in Singur.

So, as far as the question of Maoists or the outsiders is concerned, the Government should
not say that for eleven months, a District or a small block is unable to be controlled. I think,
these are not the good words used by the Government or the Chicf Minister. (Interruptions)
Yes, | am a part of the Government. Till now, I say this things. (Iaterruptions) why I am saying
this thing. I will tell you. We are part of this Government ulso. We will ask this Government also.
Dont think that [ will leave you. If we are conscious enough, and, we go deep into it, then, this
thing woul!d not happen. The Haldia Development Authority is also controlled by the CPI(M).
Notice has been served by the CPI(M) in that way., which is ot known to us. We have raised the
issue inside the Left Front also. Apart from that. as far as the question of Naxalites and Maoists
is concerned, I would reqeust the Home Minister to investigate into the matter. If there is any
naxalite or maoist, take whatever action should be taken by the Central Government or the State
Government. I want to know if the State Government has written to you that there are Maoists
and for that send the police forces. 1 do not know. But if it is there, in any part of the West
Bengal, then, the State Government and the Central Government jointly have to stop them.
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Though it is a reality that from CPI, CPI(M) was formed; from CPIM), CPI(ML) was formed,
and, from CPI(ML), Maoists have been formed. On one side, they are Marxists, Leninists or
Maoists, but they are also Leftist. The problem is everywhere. But, if we think that they are
dangerous to the society, then it is the duty of the State Home Minister and the Central Home
Minister to look into the matter, and, if they are doing any mischief or misdeed in any State, in
any form, then, they have to be punished. For that, strong action is required and I request the
Home Minister to take action in this regard. (Time-Bell.)

One minute, Sir. Str, other things have been mentioned by many hon. Members. I am not
going to repeat them. But, by any means. restoration of peace and harmony is required there.
For that you have to win the confidence of the people and the confidence of other political
parties. And, if they do not want to kill any citizen of India, any citizen of West Bengal, it is not
that we are counting like this.

I am sorry to say what Shri Sitaram Yechury has said. I think, a responsible leader of the
CPI(M), a member of the Politburo,‘should have said that they would take into consideration
those who were killed, died or infjured there. ¥ T@ &1 9@ ? 5 a9 9% 7 aen e T
fora & & <iw fafet % o &, o 3o ot Troeei §, @ < fafrer w1 dem 7@ =fie
911 g9 I &9 €1 STara g, Sha st 3= T 911 1 mean to say 'paid in the same coin'.
Similarly, he also said, ‘&9 31X @&' The Chief Minister from the Writers' Building, the main
office of the Chief Minister, from that place, should not distinguish the citizens of this State in
this way and say 'we and they'. All these things create problems. 1 request everybody to join
hands whole-heartedly so that we can restore peace there as soon as possible. I appeal to
everyone not to politicise this issue. Enough is enough. Many pcople have died there. Let us
restore peace there. People should be given compensation to build the gutted. houses
...(Interruptions)...

SHRI V. NARAYANASAMY (Pudducherry): Your Government had . .(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Narayanasamy, let this debate get completed
...(Interruptions)... 1AM TE, <, 3% AT, 9 SfFQ| ... (HIET) ..

st aft w9: v fiqe Sem dfsw) . (sgaum) ..
sft IamvTafy: 39 g=EE S |1 3R .. (HEud). ..

SHRI V. NARAYANASAMY: Your Government ... (Interruptions)... taken into confidecne.
...(Interruptions)... '

SHRIABANI ROY: Yes, definitely, [ will do that. ... (Interruptions)... But let me tell you Mr.
Narayanasamy, it is the duty of the UPA and the duty of the Congress Party also. What you are
doing there that is also known to us. So, don't say in this way: Being in the left Front, [ am saying
this thing. I have got the guts to say like that. You do not have guts to condemn it. You should
have come forward.

MR. DEPUTY CHAIRMAN: Mr. Abani Roy, you please address me.

SHRI ABANI ROY: So, once again, I feel that 9ifd 718 TN & fau, I & fong =) ot
HGH IS TIRY, F HeH FBE A4 o IS &e g7, 9% WY UH 9gd §@< 9N ¥1 Anyway,
the Government has taken immediate steps and stop all this. That is a good thing that the
Government went there and controlled it. So, similiarly, they should control this one also, taking
the help of all the political partics and others also because we have to convince the people and

I T favara 31 O 93 R w9 3 Wy ¥ ol Y off 3R o fyvar w1 o W
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{Shri Abani Rai]

i 912 B, ¥R IUP 39§ @ F9¢ % afvew Se a9 e § w5 W w5 o,
o % gy 7 @ o 3ue fau of o9 A1 92w At wen 2w F wEl woA a fed
wHIO A o2 Ghdl &1 & fodl ® el € S afey, sfew e g wEt wifew g9
TTRA A aA HE &, R Fam Fd &, Td-feFamsd v s it arasfa A
A, 39 fa & 37U e HAEg, w2 & T Wt &R gfem @ a1 St w1 39 e33R Tifeq

SHRI SHARAD ANANTRAO JOSHI: Mr. Deputy Chairman, Sir, of the little time that is
given to me, I want to use half-a-minute for the guillotine that has been applied to ‘Others’
speakers in this House. According to my information, there were 47 Members in this House
who all in the category of 'Others'. The B.J.P. has 48 Members and I found the B.J.P. using, at
least, one-and-a-half hour and to allot only 28 minutes to the 'Others' speakers, I think, is
patently unfair. The Party members get time to make sher-o-shayari...

MR. DEPUTY CHAIRMAN: Mr. Joshi, just to tell you, the time taken by the specakers
from 'Others’ category so far has far exceeded than the time taken by the speakers from all the
parties on this debate. The allocated time is 28 minutes, but the time taken has exceeded all other
parties. That is for your information.

SHRI SHARAD ANANTRAO JOSHI: That is vour generosity. We should get that as
matter of right.

Sir, I have the largest possible experience in this House of farmers' movements. [ have been
active in the anti-SEZ movements not only in Maharashtra but also in Madhya Pradesh, Gujarat
and Haryana also. T have seen so many farmers being killed, so much blood flowing that I have
no trears left for shedding and I can't get into anything like poetry or shayari while speaking
about the farmers' agitation. I look at it |1 a very prosaic and logical way. I was hoping to find
some solutions to some of the problems that I was facing in the debate that has now lasted for
six hours. There were accusations, there were counter-accusations, and there was even a hilarious
claim that the NGOs, the RSS and the Muslim fundamentalists had come under the banner of
Maoists for attacking the CPI(M) Government, and then there was also a defence from the
Treasury Benches of the Maoists raising how great Mao was. I think the Congress Party will
accept that. But I did not get any reply to the questions that I was facing.

Sir, the questions very briefly are as follows:

One, why was the Nandigram area of Midnapore District of all the places chosen for this
particular SEZ? Because it is a lush green area, a very fertile agriculture area and the only
advantage that it has is that it is closer to some of the water sources which was actually used for
throwing away the bodies on 14th March and again on 16th November. But that could have also
been useful for taking away the effluents from the chemical industry. But apart from that, there
is no reason why that region should have been chosen.

I come from Maharashtra and in Maharashtra we have found out a way. The principle that
we accepted is that those farmers who want to continue doing agriculture, their land can't be
taken away by anybody, and those farmers who do not want to continue with agriculture, they
have the full right to dispose of their land to anybody they like, at whatever price they like and
whenever they like. Once this principle is accepted, we were able to formulate bodies where the
farmers themselves undertook the development of the Special Economic Zones and therefore
there has not been any kind of conflagration that we are seeing in Nandigram.

Then, somebody, mentioned that 90 per cent of the people who were dead and injured were
Muslims. Why has that happened? There should be some kind of an explanation for that
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What was the great high about the idea 'recapture’? Were the people driven out? Why did they
go out? What about the high about recapture? '

The last question is: Why is it that the ruling party in Bengal is using the kind of brazenness
that was used after Tiananmen Square operation by the Chinese rulers? Normally, the
Communists do not do that. They very politely try to understand the point of view of the other
people and try to find a solution. Why is it that they are going it? Mr. A.B. Bardhan, with whom
I had a talk he is the General Secretary of the CPI said that this was the arrogance of power. [
don't know if this is the arrogance of power or they are in the flush of the recent victory in
Bengal. But this is something that I did not expect from them.

Sir, I also visited Nandigram twice and I took the occasion to go out and talk to the people
and farmers who were there. The facts that cannot be denied very briefly are as follows: On 14th
March, two facts were established. The police forces in West Bengal have been largely infiltrated
and that there has been a deliberate effort to push the party cadres into the police force officially.
Secondly, there has been a large degree of indoctrination of the police forces which is also of
course understandable as this has happened in every communist country. Then on 14th March
again, it was said that eight people were killed in the police firing because the bullets were known
to be the police bullets and six people were killed by the bullets that did not belong to the police.
Everybody admitted that many people who were using even private firearms and wearing
uniforms were actually CPI(M) cadre people. It was established later on in the CB1 inquiry that
they were CPI(M) fellows who carried on as police people. On 16th November, a different
thing happened. Now, they were not the private CPI(M) people masquerading as police forces.
They were ordinary people who were looking like farmers. They called themselves 'red army'
and in a very military-like operation marched over to Nandigram. They put the hostages of the
anti-acquisition people in the front, in between, there were the people, CPI(M) cadres, who
were driven out, who were supposed to take over and resettle in the villages and the 'red army'
was firing from behind both of them. The people in the villages did not reply because they not
want to kill their own brothers. These are the facts which have been established. The number of
people killed in the months of March was said to be only 14. In fact, from the local enquiries, I
found that, at least, 200 people were missing and they were presumed to be dead. There are
witnesses who say that the dead bodies were carried in truckloads and put into the river.
Similarly, the number of people dead in the month November and missing as of today, is 400. Sir,
I tried to enquire from the farmers what lies behind all this. Sir, the simple story, I will try to
explain in the way Sherlock Holmes explains at the end of the novel, the mystery of the whole
Nandigram affair. The brazenness of the ruling party comes from the fact that behind Nandigram
lies a very serious skelétons in their cupboards and they are very keen to hide them. What is the
skeleton? The skeleton is this. The Communist Party and the Left front people always brage
about their land reform programme. The fact is that the land reforms have happened in Midnapore
and this is the area where maximum land reforms have happened. Therefore, the Communist
Party thought that this is an area where all the people who are land-owners are now are the
beneficiaries of the land reforms programme and there would not be any resistance. But, in fact,
in the operation of the land reforms programme, something very funny happened. There was a
share-cropping kind of land reform, to which Shri Priyaranjan Dasmunsi referred to and there
were also direct transfer of the land to the original landless people. The funny thing that
happened was that the documents refating to land records, either the possession or for the share-
cropping, were not transferred to the poeple who received the land rights or who received the
land. All the documents are in party office. (Interruptions)

SHRI TAPAN KUMAR SEN: Can you authenticate this? (/nterruptions)
SHRI SHARAD ANANTRAO JOSHI: I can. (Interruptions)
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7.00 p.m.

MR. DEPUTY CHAIRMAN: Please. (Interruptions) I cannot ask everything te be
authenticated. There are so many things. (Interruptions) All right. Let him finish. (/nterruptions)

it TR W 3 =R Id ® T L (SHar)...
st Iygvryfa: iy Sft, amg Afaq .. (=gaum)...

SHRI SHARAD ANANTRAOQ JOSHI: Sir, I am giving the logic as to why all this has
happened (Interruptions)

oit Iggyrafy: el S, o9 99 Fals FVT
SHRI TAPAN KUMAR SEN: Sir, he must authenticate.

SHRI SHARAD ANANTRAO JOSHI: I am responsible for that. And I am asking the Home
Minister to search every party office and seal the documents. Sir, this is exactly what happened
even in Narmada. The Gujarati Patels were tenants of the adivasis and they were worried that if
the compensation is paid for the land to be submerged. then, all the compensation will go to the
tribals and not to the Pateis. And, therefore, the Narmada Bachao Andolan is continuing.
Similarly, with the documents in the hands of the party, the farmers were worried that no
compensation witl come to them. (Interruptions) Sir, I have not used seven minutes. :

Sir, the people who left were the people who had masqueraded as police force. The Government
officers were in search of them. They would have been arrested between March and November.
Not one miscreant has been arrested because they were all in Khejuri. Therefore, they had the
necessity to come back to the villages. Unless they had the physical possession of the land, the
mere fact that the Communist Party had the documents, would not have entitled them to any
kind of compensation. (Time-bell)

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI SHARAD ANANTRAO JOSHI: Sir, the last sentence I would say. One reason why
they are getting majority and such thumping majority in the elections is that the documents of
*he land lie in the Communist Party offices. Next time, when the elections are held, let the
locuments be taken away from them and then. let's have real election. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Shrimati Brinda Karat. (Interruptions)
T FAR A: 30ft o T A B L (sEe).
ot Irgmafy: onft g1 o Wiet W € I sEeE waw i)

sireret a1 FTA: T, TR Te F Tt W ) oK A Te SvAR &1 e g b e W
WEY g ¢, TN & g 9L geA & geedl 3 o faw ouad i € 3R fadieent gy 39 A
2 fiF Jme Y wR o S &t o i (@) €, § wfva @ forg, gate @ fag tea
% forg ot St off Tt arvnw gu 2, 39 srufidt ) gen feeny & fog 3w w5m et A T
BSH W) aa Wt € R a8 e Svardd T8 8, SR offeid U8 wEH 391 gt v
FEATE TR # warel W gy S oft 7 oneft warn, wrd whisw yE @ g 2

TR Wit § < Sga ffeee o 96 &1 € e @) S aam fawdl 9t - He
HET wRY, EY, H o1 wifud] § 7d & @i g7 ween wedt € fr e wea, gut # e o=
o1l & S g fewedt 7t wen wgth fE S Y qend Q feaw vaw fa ¥ e fed ol
A fopa dran B, wlifer o srem fawg ¥ 3l g7 e fawg €, wig € gRd deagfa ft st €
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L, s oft ged gt €, 3T I3 9El o T e o tuan 398 a1 siaai W, fvaa =
AR BHI I WA W Swifae ®d iR, 'y uw 989 o st 9 ¥ 1 s W # o ot
w9 wfa T, I § we we vEd € 5 v o1 w1 "a €@ ¥ € dan wds 9 i
w &, T Ff & afw 7 A vl @, e S w0 fasm & w9 oeifa & S A R iR sEs
frumafaddat s ol suarnd md S e W e dm @ 1w wfesa d ga
@ F

T I § 97w = € dR ag 9 i agg e § wen wedt € 5 ' | vfwensd &
Y FEHR o, AT & 41 FIGM & wias & a § faw v 7 ok 99 twn o
IGH1 |F IS o1 T, AfFH, 8§ FD trivialization g3 T 1 30 vt A aoifa F E i gm wa@
F - T Terifae Taw ¥ 2T A oft ¥ farz of ¥ s o faenest § eaft-wft e
aga =R A oft e §, S, W, 991 aw wleen sl w1 ware @, Ffran w9 § 98 e §we F1
oy € o gfked &t off worTaE faare & sfurn & v F gwEer € @t st ofk |
sufie ot Fedt 8 fir B9R aE o, 1 T @ oy 9 39 WeT @ 9ee ¥ FF Please don't

make woman an instrument of your politics, and this is for all parties. I say this for every
political party. Today, we are in the situation where women are thé most vulnerable section in
this country. The number of cases of violence against women are growing. But if we, who are
supposed to be giving the leadership in this country’s politics. start using women to score

political points, then, Sir, I am afraid f =8 TorTfa &1 o w& nfon 8, o 7o = @
st | gafe # aga we sl § s wwd € e e w9 8§ 98 i s T, T g
A%, el oiRdl & WY FAEE gan, § wE & Tmell A g wwd € S fudied 37 it
A FZ AT E, TR I € Nai ® fa Al Ao & @i To gen §, 319 A9 E, 19 98] 9 THaEI
T FEm & -fou feadt wiftm 1?2 w3 4 97 ax g SEd £ # Afeen et & WY
fros 49 v § 2 12 € ofR & wew Wi € . (H8um)

o T TR SEATHTT: UEH e § ohadan 7N e @ fag L (smaum) fam
Tf¥fpae & TEES € qa & .. (sHEuE)

STat g1 wIE: A 99 Ha AT L (HANE) § Fen wOed €L (Faaw) # wE
IEd € ...(WEMA) Sir, | am not yielding ¢fnterruptions)... 1 am not yictding
(Interruptions)...

MR. DEPUTY CHAIRMAN: She is not yiclding (Interruptions)... She is not yielding
...(Interruptions)...

el da wrea: W, ¥ Fe W § L (sraud) § S =R € L (SFEyA)

MR. DEPUTY CHAIRMAN: She is not viclding (faterruptions)... She is not yiclding
(Interruptions)... .34 dAfaw  ...(=qaum) wio A, sy ot dfeg .. (sgaum) N SHfsg

SHRI PRASANTA CHATTERJEE: (West Bengal): Sir, let her speak.
siwdt g1 wRa: ¥ AN g3 wed e L (FEaE)

st Igavrafa: s dfsu . (swmum™) ag dfsg | (syaum™) I araq e
.. (STgEF) IS [em Ifeg L (FEaE)

SHRI PRASANTA CHATTERIEE: Sir, vou may kindly allow her to speak ... (Interruptions)...



194  Short Duration IRAIYALRABHA] Discussion

s Fagaraly: Ffaw, wnm &0, e gwrh Give e L g Sfe it S, s e
e |

sfrodt gt ®E: T3 § we ard § B U mieem aEer B ng sga ol A g g € #
e € f or T oft wfeen & Wy gemarm B R, 99 99 ) & 5 & fag g ot of
S YA & Frga 76t &1 7wl § F ufeam Foe i ad wdh §, 14 v & =g, gfaw
wrafin & 9] 4 wfgensdi ¥ %0 ® 5 complaint w1 $fin F =il Wy complaints & TS Ht 7T |
ferst wfgen ¥ &l w&1 f6 F el 7=t o 19 $0 FT complaint T 7€ g 1 w59 @ wfeen
JAM & HYEd IR T 8, 3T 9T T2 € T s wfeen smdm w1 A et €, g ufeen
A w1 e w1 wfafafy off wf v we w1 wfafafy f v o 3= 3wt S T il =
21 3HAY 39 9E 79 wedl w1 S w9, 39 Fl A S RO G & ¥, 39 we T st
®] 2 &Y wrg T i, Tagl Fvq missing?l?ﬂ, el missing T2 It w1 fad §, eded
# St Sftogediewte T TXH ¥ e 7 gd ¥, 39 fodd # o on? 3w o R SR At 27 @M
missing & 3R 9 ¥ 59 dghTeEd &1 T @ q@ Gen fF 27 F | gl o ge fae e § ek
[t divg # | gafeay ge s ew ToETas TR S e o mfeeed o s= & A W) St
@ UFR F] HIT ST o1 G}, T w1y sed 7

W, # uF i} | Fe1 wedt 31 H fog dreT A I @ £ ok fom aidem @ 9@ g€ |,
TIY € I IR Fel € 3R wy, # a1 oft et £ @ Sw A Agd o wd O g ¥ S
Tt it safgar ot & @ 5@ 9 9 2, 9% I o™ 9 e 9 € 4 91 &, 9 e
. St | 39 99 39e! dfewa i i v 9 e Sman) g d@vw 98 &1 W, 9y 9
g, 9¢ ¥ o g R H 39 W FE F foy mh @ gim w8 $ 99 3 w9 fE g IR g
% e &2 9 39S 9 W O B SReH g3 SR I8 & =g U 9en fF 98 without
consent Y9 T ST | TIF consent &t T& TaTA ¥, I ¢ 37T 39 consent TIfaq &l +X
[, 9% 9 6l ¥ 19 M R A g, g g Aed ¥ o e off # wedl €, Afswa il
& Dam enuR TE § T 1 T8 whren ST F demand ¥ 1 AfFT PR 1 afafewe
i, w2 uifafess Ta, a7at deivl Terifa & fae afeensit #1389 TEar &1 gFaEm (s
A ARG TGN W TR AR F1 S credibility &, I credibility 9 81 St 1 gafew #
He I € for o7y wieenedt & ar # Aed ifa 199 a5 Fwen i § @y gen
AU &Y A 9E I/ FEEf w1 wera # Tuw] AsH! W gfew 9 # S T oiv wra "feen
AT IQ F FeSiFEa H B fav oiey wh @1 5 diegediede % Al 3 ww TR qu T =
WHA €| 9% 9 THA ¥ 1 TH 3/ 90t 7 45 9% g 91 ¥, 3 99 €, safaw 'n
Tt w9y, A i En ' wu Wama ¥ w€ ) o1 wen wred §, stecganferan s
TR e ¥ e s wer ew ) AR e, afra e o e ' e wed €

off T & A 4839 91 A we ¥ . (sFeu)

oty v § gy S F 9 A w0, A 9@t o ) was, e 8 FEw)

Fafeg 71§80 9182 ® % don't make women hostages in your politics. Please don't do it
Please don't make them instruments. ... (Juterruptions)... ST 9 B TR &, 321 Fe1 & f&
R FE f IWTER w1 S9 OA 2, W FH F 7o G F F JwHg a1 off 0 T g€ ? oiR

78 ¥ Tg T 39 WA T T TR § i g e % w9 H v wredt §, i e
yferm & 9 ot frtgd € otk ot & smum S @ Y L (=aem)
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MR. DEPUTY CHAIRMAN: Nothing will vo onrecond. . (fnterruptions)... Nothing will
go on record except Shrimati Brinda Karat's speech. . ¢/nterruptions)... 34 dfau, =frar, dfau

(FUM)... stEEafera Sff, sy Sfau

st g1 wwa: 9 3w, 0 FiifE § oS € v w1 Jene Td w1, w1 oft
Nfefeed 91t 37 e A F7 Iod & FHg A8 7 waH ¥ §1 fAfved v 9 3w faas
e € 3 gefere A 9w ae st €, w52 0 9 v wwd € T oS 9% g @ i wEt
+Té forwrga Tt g i 7 B

R, <veft 1 # 7w S0 9wd §) T v TEa 1 9 g ok 9gg e @ g g8 w6
2 for 37 g@ gan, ofwa | s wredl € far mm feel ol a1 foan 3, s i el
g 7€t € fo foreft 1 90 v &1 g & =9 5 a7 vl g aft wwl w6 E Sfes §1
Fe fF =19, 98 TAawEH WA Tay, wE 0 s GE f@ g, afFI I aw Em zm ad &
I F1 THAA FI@ FIE UGG FH F F, A AR w0 81 ud wex 78 o §
3R o s W) A w1E Teawent . @ # I T e fE 9 39 roanE R ¥ HY,
BHN ®as &1 wE Hd TE o

W, B et & fay &o wea 9w €1 aw aga Wi ard o § fe g didismd am) o
TS A el I8 e @ 7 # wga ww vl 0 wmaon e § ok <) @ Wy 9 9 sl § fF
Y R I ft Wi e THA st o Hari B, s i dme @ Jav ugen ) fedt 3 &1
FEl for T @@, IO A€ fhae @9 U, 7H TE E od § {4 yarerew #1 4 wdieled ¥,
qRERTdl &1 ST w1 FEEE ®id, U orwi 3 29 R TOrera S a1 Sl W 9@ 81
T, 3@ e oft, § g Fe1 A5 o J el ST S 35 91 TS Y aR X
gfeEEt 1 @ @0 R T o w1 mer A9 "l o, S oW S # afeR gen ')
..(eaavm). .

DR. K. KESHAVA RAO: In Andhra Pradesh, we distributed 3.75 lakh acres. .. (Iuterruptions)

st g2 Fea: ITH WIE FRE @ TEHE E9 A, (AT, FE R 2 T F e
¥, TH T 7et ®1 9% 9ra R &1 atd & s ol e =1 wwl 9% gare §, are o
A v TR o | # 7w off wed 9wd € aiwT g i S 3 ot soe wier fem d, e
AR HUAATH &1 GaTA 8, S8l da we &1 Y &, 37 ] ¥5 €13 & 1Y *E Gha & 'Y
], N B TG Y, VFHTR B, FF F AR T g gl 3 Woe ® 9 Wges
F1E dpfegs ANfa a7 1 Ffa w7 w §1 8§ 47 =770 ot agd TR 39 w7 AEd €156
ST 9 Sga TTAwEH! 8 ¥ wHA Wfadl w1 w6l $ gAe 9 o {6 U 9§, 9%
sty e, gumfaa Tifeq & ward w1 # 9 S wRdl §, 98 Afoq 3 9 €, 98 +ad
w1E H3 uFEeH Hifeq 76 #13@i 98 = fown &7 o9 uEN &1 TS T0eE 8 3R 39 ydree
# gg-ag A R 9w-gw s wifae € 1 s g i ar? ww ot F straet ware T, W gER
it SR e S A faoga 98 w1 fo srdmaef =1 30 29 98 # gonge F109 $, 79
TN & @M, A% Fifee sEgatam §f1, s agyd el @, @ @Fa & fF g
T IR e AHT A9 qAW Hag F o+, Afna g9 gy @ 9 w7 @ € fE sedt @ e
THTAT 6, 7R g7 WEn #7389 9, O w0 sfivad @ s @y o SfEn w0 Y 9.
¥3, 361 g8 faeqe we g f& a8 a8 57 g+ 72| w7 w1 hen & gon | w1l g7l 9%
Hfew fravren 71, TWFT I ¢F AFUES ¥, Fife S g reraeeHt i w0 @ fag
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Fei T TR fEE T, leaflets AR T T A1 leaflets #? TER v wmdn, Afeeg 91 sma,
burial grounds & W | 797 g H oF T TSN HT Tahd! & o9 LRI F1 19 TF 61
wftfe s ek afifer g &6t O 07 =1 990 93 sigede #1130 W A en @ ame F §
&1 39 YR F w9 FE T 76 9, S 7 IR F1 Y=H w6 UF Tadwedt I #i
w1 ¥ Tt €, WY, foR o s dm, aifea mm s ot faeter Tm gt St = € § sufie s
€ & It e ST O A wOdH | 3= Farn TR 3 sed #1osw § T S=R
qg-9 @1, IE I 8 o e =&l g gum W A A QA ywt T N9 el A i
g St & gy w_w ot el €, 3§ s A S g § A<, dfea wrie e, S g
YT 1 UUF €, § 11 9E T § 5€5 5 g

it TETR AR T SR T

it ga1 ®Ha: A o9 GEE § ue SR 9E W 98 1 6, §17 3 SHad &1 SE
o firadets qra et Qa1 32 T S R # gen 3 FAa &), w97 el 9, IR &
TEH IR F1, 9 U o e &1 5 &1 anfeg wrar @, |98l & S oW €, S Q@
qfafesd ey €, 9 w8 3 U 9y Uoet 49rad iR s &7, 99rdd WS S, IHIE
stet 1 Wl A qehew, TIHTery e W 39 i, 98 3 ol B 9o €, W, Ifs a
matter of record, 100 & 3 T ST MY, &2 TC, 9T 7T 1 TAR UHHN B, ¥ U] g Hg
FIC €, TR IHER S §, 9 @ 5ga gAeAfEn swHifasy o s ¥, 9ga grer sad gafeiwe
F s A9 o), W el 4 fer ta w8 QY s § fed YR AR deErEd @
Afefan &1 drgss, v9Eal & 99 U 9 &1 I &, TRER & 3uR W 7 ¥ fAwren
T, e 9 Ssfaar A1 . (smguE).

a&@wwﬂ‘am: ey frerren? . (=aarT).

ot 79 AR §9: I E B T (TIY) L.

#l TWoUTe SRSAtEdn: 3E aefgl 4 S e S w o L (saEam)..
#it aavirefa; stegqarferar <, &9 ga1 =1 &) se S ) L (FauT). .
st g1 wa: W, S g9 s A L (e

ot sggumafa : T9A |9 S, oW dfen) L (smaum™)... eTEqaTtaat S, dfaul
(EH) L

simeft ge1 s T, WA S A w1 ¥ L (SwEEm) .
ot g fr; e, Afew)

et g1 HTeE: O, T S 3 we ¥ welln & an d g wierH A, € 9w & FiE iR welm
B, afF7 < gfaw w1 g &, St asf 7rt T, St o9 gaw 3:00 9 SRS S @ 9
foreft | 39T =R el &7 Wi fas € 10 fearde g1 10 e @ & wimeaE s w
THT Y€ 3:00 I F TN FHTE F? = 1 51 F181 gu o 3, 3967 7@ fEfre S of 3 3w
fete 0 & TR TF Soaw sy B9e §ol o1 3R 36 89, 39 909 & A 3 AR T
gafae & wedt € fo .. (sgaum) ...

MR. DEPUTY CHAIRMAN: Picase conclude.
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SHRIMATI BRINDA KARAT: Certain things have to go on record. You please give me
permission. Don't stop me.

MR. DEPUTY CHAIRMAN: There is no question of stopping. It is a question of time
...(Interruptions) ... We are liberal. We have given a lotoftime.

SHRIMATI BRINDA KARAT: Sir, { am gomg 1o conclude.

it TEATGV GIfT: 37 By W U WA 2, 4 Hd1g WHR H Advisor &, 4 @ A
B3 . (HEuH)...

ot g @ Ea: T, g2 T AE, § ) "gg s g ang waw, afws W § ot €, s
feara & wifeiamted Weise # @7 ¥ 5 S safe mga & 798 §, 379 9 # 39 YR & oW g
= = fee, Sfea T Tt 3 g geast s gaes v R i fwE o e @ 9 W
-1 % oeh | & 98 wedl § f5 g3 T § 393 39 gedsl w3 w9 d fp @ iR
gerdsl T8 FT ¥Ha § f% Sir, as soon as he realised and understood that there was this
confusion about land, he is the only Chief Minister in the whole country who said that if the
farmers do not consent. there is going to be no question of any project in that area.
...(Interruptions)...

ot € 98, W, I e §  Mamuim A S o g 9, a T E
g ¥ fram S9de oNide 9 W1 8, 39 37 9= 5% 10 391, 15 T9R & T 9e-99
FITE W gU ¥, A qF TEl B FEAEAT 7 TR aOR H TF T 7E e, Afw IR g% v
WL HiUH & THH TR B FeAl a1, 98 A HE H THH T95d & TS &) 'es 29,
W F1 FW M, AW Yfaw F 71 F@, AfFA | 9 w9 € e w9 qg 3 mad .y
B, @ W gerst B, 4 SHaR W fava™ ) €, T 78 39 ar, g9 9R A€l w9 9, 9
TR T8 @ 4R, IR w@ fF Y my, sEE #ifW g a8 R wrwaa €, 7 WM 3 W
g & 91 e 919 &, 9 ) 29 o1 T W, AT R 3 Ay €, 0 ¥ 99, R et
AR & g g, o § @9, AfFA s B3I ™ Opposition, the TMC refused to come to
the talk T 31 8FT, ATY AAST? B TG i 910 HG §, T governance HT 919 &id €, AF
g 29 %81 fF 9 99 F W@ €, Afe A9 Tngeta & fag 78 amud 3k a9 a7 w8 e
#d qfera & Sm@fl, 3T Q liberated ¥ 1 3 7HY ¥ ¥, 4R 95T §:@ g3 TF @ gl
difafesa # fag o BIP 3R @& S=9 o5t < I €, # 79 A € 5 9w ¢ w i
oy ¢, ¥ Tt vt €, # S € il 3 citetfue 9, 97 ang = Tt A6 ¢, afew e
w9 # T Aeianfeat w1 ffw =) glorify fFan, 3o Afeamdsa e, segregate +1, gt
TG I AR SR T gust St L. (sEEuE)

DR. K. KESHAVA RAQ: He did not glorify the Maoists. ...(Interruptions). .

SHRI V. NARAYANASAMY: Who glorified the Maoists? The Congress Party did not do it.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Narayanasamy, please take your seat.
...(Interruptions)... 3T&a <, &fw ... (orEam)

SHRIMATI BRINDA KARAT: Sir, the BJ# and the Congress are one in a soft approach
towards the violence of the so-called Left Extremists if it suits their political interests.
...(Interruptions)...
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#t Igaurafa: g7 9, 319 conclude FTT _ (FHaWR)

#raat g1 & sqwyaia i, # e 8 5 S gAe F € Sd 9wd, SogEa # 99 S,
S gAE | g T, AT 3 liberated arca. GuTHTAA liberated arca % AT U & 3791 qANTET
AN 1 TR B, @ S F1 5 $HFR1 FH Fafed 78 F3M 1 Just two more points. Sir, fET
# o WX @ €1 F u ware go wwed g, # o difr wfesd @ we w e €
et fafret &1 v wafe 911 &, 919 4w deo fafrex € @) 59 9 oifee 5 98 359
w I & 3R # T W w1, we gg W= wifew | # CRPF %1 T i, CRPF e 41 78t
&1 o, g8 TR HA SV 34 geA # W) wam fown, a8 st@ard # o T R gAE & R a9
ft &R g, A safeem sma ° 9, 9y 9 aefay qedst §sma € ife T @ § wiagd
w1 o g e ® 3R a0 A ¥ fd S 3 € vaR & vaadifae iR 2Rfte arde a1
@ ¥ T forw v @ o feraoms 3, dl & Oxd e R s faw s a2
w9 # B9 @ 7w waas A€ g, wifefoan-ufafeeg s aifaw, afed ua e fufrex
TR 98 94 T fof s f deamedtouse &t S, w98 99 82 T O fafiel arad ue
HWed 84 &% State-sponsored massacre, 31 I8 TET 22 1 do not know, I am just putting the
question in the House whether the Parliamentary Affairs Minister should speak such a language?
That is the question. Another question I want to put. If the External Affairs Minister were here,
I could have asked him directly. Bui I want to know, what is the role of the representative of
foreign countries? What is it? Can the U.S." main representative in Kolkata call people and start
discussing domestic issues with them? Can they call somebody from the TNC and discuss what
is happening in Nandigram? Can they call somebody from another organisation and start discussing
what is happening and what should be done, cte.? I do notknow. Is itallowed? Is it permissible?
Can the Indian representative over there call anybody they want from the whole of America and
start questioning them in their discussion and dialogue? Have they infcrmed the State Government
about it? Have they informed the Central Government abeut it? I do not know, [ want to know
what is the position. (=g & €d) T, Uw foae & # g7 g @t g1

st Iqavmafa: g1 i1, 9 &1 9tF A9 ot 2fEa

siordt g1 a: oY, § worw % @ E 0 H 98 o wed anedl € 981 39 9eq o s wifadt
<M %71 A0 S g SO w1 A fEa 0@ ga Sen o1 T GewRestedle Aied & o
wiaT" fa@ | 361 %% Godhra and Nandigram in the same breath, @ifehd 39 e # ®re gan fF
Nandigram is a question of one block and now there are 300 people still in the camp. It is our
commitment, with the help of all those concerned, that they should go back to their homes.
There is no question about it, absolutely. Today, in Gujarat, 30,000 people are still displaced.
Today, in Gujarat, no cases of the major issues of massacre of minorities have been filed evenon
those arrested. Today, in Gujarat, the issuc of compensation for the plunder that the whole
country witnessed is yet to be given.

Therefore, 1 would say, to those who want to use the name of Gujarat in the context of the
tragic incidence in Nandigram, which was caused because of a political conspiracy, please do not
trivialise the suffering and the trauma that the minorities of Gujarat have faced.

In conclusion, Sir. } would like to say, once again, on behalf of my party that as far as we are
coneerned. there is no question of 'us' and 'them’, there is no question of their poor and our poor.
W Bungal Governrnent and the CPI(M) and all my Lefl partners are commiitted to ensuring
it oonre s restored in Nandigram and the rights of the poor are defended. Thank you.

Ry DINESH i RIVEDI: Thank you, Mr. Deputy Chairman, Sir, for letting me have the
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Jast word. HEHT TTeS A€l §
sft Igavmafa: w1 T ¥?
5 v A W, welt 9Re T 1O I W 39 aHI @A T )
ot Iqwvfa; s W IR & e wIT

st fow frad: oy, = 9ud 9 o i ol 1 v |l wied 39 g9, 99 3R
3 TN A 30 HF g | A qfrn w1 9 wE SR Al w5t 99w F 5w S At
&, o $ aen ¥ W wfm w1, ot S Y gy I W ¥ Sir, 1 am aware of the
constraints of time and I am also aware that we have had a very, very lengthy debate on the
subject of Nandigram. But 1 must tell you, Sir, in our political life, in public life, we have all
experiences. See, the measures of public life, Sir, is the trust of the people, is the morality. n
gei S, amgs AR # S-S %F, Sir, on trust, on morality, on ethics, on perception of the
people and the last word is legality starting with trust 978 g1 S 3791 3 & W off 4@, 4 %€
@ di—gaR =w et 3 78 %9, T He i Y sw e, s sd s Wwad g g,
Fel |5 & g &, A ¥ fow 97 wgm fE g St st |t s fawama @ fgan &)1 seet |
) TR & T 3w 1 AR ET ®, @ g% 990 74| @edieq®e % W9 morality, ethics and
perception of the people 1 I §H HI & 7 Whd, Fife I 9 & €1, IS 9@ g1 F1
F1? FH-HeA F1 96 F& W, FA T A R FE, IqF H9T 0 FQ FAN? 6N =DMMRY
Tigq & o) ofE srem B, A o9 77 U F e wed Tl | FE W e | | | e
IS T TR SR B, I SIS Y 3 g T, A F T § F TS 39 A9 1 o Wt W T @)

W, g€ 989 §9 "IN @ 9 TORE "N 91 g9 Ao w Aifey fee, A Sifew fau fw saet
Fa1 AE B 4 T8, WS Guinness Book of World Records # 38eh1 ATH 31 7141 €17 W 41

g2 fan oft Irmhfess d=iigger=a ¥ 291 #, We are all very proud of that our hon. Governor

spoke out, not today but on 14th March when that incident took place. The hon. Calcutta High
Court spoke out, the Human Rights Commission spoke out, and the people of Bengal spoke
out. The people of India also spoke out. Sir, but this august House of Parliament, I am shocked,
surprised, sad and perhaps some day history will note that for some strange reasons and we all
know we were shouted down that we will not discuss Nandigram. If my friends were so much
concerned about a State within State, a territory within territory, they should have been the first
one to talk about. But, no, it did not suit them and this temple of democracy went unheard. Sir,
this is where our vayatha is, our pain is. If we would have discussed Nandigram 11 months or
9 months or when that tragic incident of 14th March occurred where so many of our brothers
and sisters died, we do not know even the exact figures, I am sure the rest of the carnage which
took place subsequently almost on a daily basis but more so during that auspicious time of

Diwali. =11 Hiva St &1 ma1 faed dfeq e =1 oiv 2varfagt =1 st & stig snwg A e

w4 9 & oft Hareht, O @ ® 2 et
o T A § wif A, A g W & M

TR & @, e e Gareft W w4, 9| 3 iferd! w1 der w5t daeit 7 @ 91 TR
FHiE & W @Wvifas ® § 9 ¥ @ U e e fradeA T geit wogEi feogoft
FY 1A I T S e € HIER TR 7 ¢ F91 2fean 1 9 oft IS faes 19
A, 9% *E W A ..(Eam)..
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st TETor aiftr: =R arfdnde g

st v it wifdanie 15 F1 @ 3 = foome o S0t § SRt # favam T8t
@ | 9 A e 9 fF en W fava &1, 2w %1 91 oo & 9 18 s R, sfiwdt
e v @ fawa & 311 = o9 w7 @ w@ g w9 arfi-vifehrde & am Difse, S ot
3 39 919 &) & FI FHa—H w19 571 39 g 96 9 geed ) Toitg o @ 9 §
1 HE 912 " dledle fag &) SR o, 79 G &1 T8 YT % e AT o 3wt ud §)
. (TEYR)... a1 S, meren it o fe 93w Sa Egaw meEg §, 'S g T ik
Hea YHH! GgI-78d H I | FaT F11a 91 7 Sga HHed gt Fu—H TF 3fia &1 =1 &y
wagra € R 1 wga fE ermuy R, Uy faews wdt ®1 X faw 3o e ARa € fw afg
9 =l 7 g3 € @ 7R F1E 3 fofy Wt 2ar fr fash Ty W gen €, ) &) wra sg
TaTTae fet | IHT HRU 9% ® fF 39 go &1 w1 S, meved &9 AR e fam €, s W
o gfan |+ 7€ w1 ¥ Fn FRd 82 F Fadt € fF "Hundreds of houses have been
demolished. Rice, clothes, utensils have been looted. Ponds and other water resources have been poisoned...”

qg 3t gam, et & 9] H FRY Hi 9™ FH1 " _and women were raped.* 39 favara
B 43 ¢ HifE afy T9 wga @ A fom S fe wfe, S fadd vy s @ g A |
T FE O | R E AR St wed! &7 o) 39 A ol S 39 wwad @, 7 |
g & 2l = o @ R, g i @ - amdfet ) 9w ) e et 1 wed e e et
%D Wt FE, W T IF W19 G W 19 | FH A 9T # 1 ST S aR-aR FEd @ F A
F g e, ARA T fer o sifawn, w78 e, 7 76 fra, &9 ofem el § g
Wiy #€, AR 7a w8 A Gt F1 vl adt &, A TR g @ E 9% e ¥y
FE T FE {B T HB Al 120 € & o 4l Iwde vl RS T 19 HeE, TS | |9 w9,
FHY A [ T TR 4199 T 79 %€ 7§16 gfae™ 3 9gd 80 v et €1 Many
instances take place whiz!s are supposed . be the black dark days in the evolution of human
civilization and one of those dark days, just to spot oui a few of them, is Hitler's Gas Chamber.
The moment this name comes, everybody shivers. Then come Hiroshima and Nagasaki. My
friend, Mr. Ahluwal.a, has mentioned about Jalianwala Bagh. And, in recent times, we had the
Tiananmen Square incident and some of us watched it on television also. Several communal riots

have taken place in our country. These are all dark spots. Added to that dark spot—in fact, it is
the darkest spots—is the genocide in Nandigram...(Interruptions). ..

SHRI TAPAN KUMAR SEN: You don't understand what is 'dark'...(Interruptions)... If you
want to symbolise...(Interruptions)...

st fadw Prdd: =, atren @ i woe) ¢ anrenT @ f A gea 81 L. (FEed) ) qE
o5 o weell & g FHT W v | gF T R 1 S v #H favarw @ € o) S g #
faverg R € S W xAe O € a9 ol 3 5T wea § o g, o3 fREr #1 You have been
paid back by your own coin. & THEAT & ArEal 7€ 1t W, # HEQ wwS 9% HeN A €
T T & S frerd # 99w =g faer ¥ Hifsar siw af difear @ @, fife Hifea
AR TR ifea S, A [dhum @ T TR € 9 | e e 79 9 W W
Tl g ! WY, SR S en ¢, S @ ¢ e wa @ gw ¥ ) e 9" Iqw diodle § o
fronqe @ widE A Aededte 71 Wiy ST FRA Pt A 7 e R 7T ¥ R G [ EREE
wifean ) % €y TR WEs 1 98 39 0 § SR g e § I ST wear € s A
fovara sHfifag 38 T ¢ f @t 3 .. (sqaur)

*Expunged as ordered by the Chair.




Short Duration [22NOV. 2007] Discussion 201

SHRI V. NARAYANASAMY: Sir, let him lay it on the Table of the House ...(Interruptions)...

oft ROw Bt § stras) 33vY @ WA €1 1 can authenticate. And, if rules permit, I would
like to lay it on theTable of the House. 9 Tl Higs # FaM1 91&d &, @1, 379 afe ga #ad e
ifetarie 1 A Hode faaEd & 9E Ta g fF Teva w4 At ¥ 1 us giew @ W Wt
S 7, 9% ol € T T sl g o | fF afs w9 @ uaw, gt uftam feddt |
A @D . (=EuA)

fEy, T H70 ge 91 gl §, @ I g3 T 9 g o 9w v@wE 1 | @ &4
S EE S A A W &, T A @ werwa § & 200 AefHE w1 @ Awen iR
& 2 it an v, S wgd € or=w g fAud fo # o % sur & e € R &) we
# it 3 g, frmfy fredsor 8 @ ) w0 wa gt 0 F fF e I 9 9gRm 1 200 S @A
9 FEi VI Y fFAF oAt  Amam w1 w FwustwEfw gk s s E fe
State within State 91, T3 &, =N F, S +ff §, AfFA 39T FE FEFU T8 9 F D 9@
FHEM | qES TTd @ I8 FHEW {6 < we F wrerehtan F o on g &, 11 WEA F o9 FHvit qw
€t W b ww o1l oon o, &9 e I W fafret wee @ &€, g ol ®) a1 wdl w1
% @ ot ¢, w9 gie B uw o0 & gwl adw %1 RS &, v g B S, demdits
Afem, e @ I AfEy sl mafanfeal 1 7€l @ geEd | o gEd A F T | i
11 WER aF 9 @9 W Al S e w18 o mahent @ ey, Rrrdsm g R St Y
W e, T I ¥ IRA T FB FF 30 | A 98 @ 9 fF 3o 9 gfem e  mFe
% a@1% ot 98 #1¢ gats mal &1 41 sdwafed! w1 g4, d ame § w1 gufa 3¢ 13 amus
Tad fafedn # wgs Ard oI sy 9@ @) e se f us s=a guid @ 8 ol @
IGFT AT &, gfe 3y weit ¥ o auwt @ F R A W €, 11 T3 9% And, if you
could not stop it, then, you have no business to be in power; you have no business to be in
power in Bengal. Today, nobody is safe in Bengal. if this is the case. (Interruptions)

oft Igavmafe: a9 few) fAw i, eme Sifaw ) . (=)

st frv rat: = S g ol o, st < arfei }, 9 e @ @ 1 # =1 9w st
8 drgr v e 1 3 @ S

sit gwmvrafy: 7€, 7€ e wHE ) o R wie § 1 o Sed s L (sEu)

st fm i Ay, a9 w31 & ¥ 3R o7 wgame a@ A s St o qun el
F1 At w A e W, e T et A U 3R =t | wd sl sreganteran sh
} 39 W IR Sie &m &g | FEm w1 98 39 &, S A+t T R 91, 39 A
Fogd 1, fage! g Y T afdaric t R o wien o Wi 8, e seaww &,
T ¢ ok 3 sus fed ® &) & 37 5 9w g fe A d < gen, a® @@ Sepoy Mutiny
A T T e 9y 3 7 €, SR SN & gy S T 91, SRR T a1,
qQUEd T 91, Fife IH & faqd I faems amad 9T 39 3y 4

T, &N T AT ¥ HES €1 € | 9% 9gd € I gen € 3R fe f fuadem g S w1
T FE R s v, T w1 gare g7 WA ) A # S §m 9, 9w g didiey
B g & @ A o IRA v gg-Afen I fea, v O W fagr faan gen €, wmog@
T A€ ¢ FE SR B FETEEd ¢, E SuH B AavaEd e 9 U W Ry L
Jonart o, g6l WAS &, 9 Tt 7% agd @ 9% € s e 4 A & fog, SER Wi @
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Afyen &1 Aifew fE, @@ weq & T gt e e 3 g1, w1s e, 9 3@, o1 3e,
Iz 7€ @M 9T 15 A" 9% ag fifen feT 3 Ty T4 ot 91 9w #E w1 99 g
favargem, sHifdw Te Sepoy Mutiny e #ed 21 89 agd dvieril 9 @1d X © § i 9% -
A et 99 ® fF 7 39 9e 0 ) @ B2 39 W& | ARt L (HEu)

it Igayrafa: 79 A = o ® #2
st i At 9 wan A ot #
#it IqguTefa: A9 T\ 79 ifeg, o) feRs 7= = T €1

A 5w e fods S & soes €)1 o didtud @ S YA 2, 3 wed § T Sdm aga
B WO AF §, IGF I TN Afaai A€t s<adt €1 WR S A 9Re 7 %9, a9'
Torifa @ Tfearl ok wgw] WA € W fe A< %1 afoem @ T R, afs Sfaea Se
o &Y | IR g W off FE! fr AR A0 S 7l T o9 TR w3 €, S 9 39 swme
F@ &) g9 39 F¥ B A9 gs@ &1 WL F Sepoy Mutiny T F0 FT W A1t A gEIAQ
oY o TR Widies % w1t e faars It i amm afe & S A s e & A
el gEferan o 8, aE &y ¥ g e gafqe # @, 5w @ e qu s fee S |
S HEY TETE B A W I §, S GHeY R 96 W god €, fage w8d &, State-
sponsored terrorism, §9fAT g9 it o6t ard wE § 1 9fe 90 g€ 9=y feet T ) fedt
F TA Trva & @i ) afe a9 e fAfrer we 1 wam o A 9l s SRR g ww ¥
&, "Yes, they have been paid back in their own coin.” &Y, 9% U& Ta 9w fagm &1 g9 9gd
Hifaet $8 ® 1 9@ TE Fe@ € fF w7 AR E, @fE aia-a § g aw e e ek
i T4l &) FF fo 52 g0 € I, TSR 30 I | @ GE Writers' Building  H e fdg fagm
= &, W W T H) @ Bifew g d@faum, s rule of law, 39 faewe faada §1w@g
el W Agd A g8 &1 o qF ana fewn @ 3R #ed ) oft 5ga w9 &1 7 anfE d ww
=Teal € T peace talk 1 9T ¥ W@ §{ WX, 9 9% €<H1 §37 09 14 AY oY | €9 12 7 6y
fadw n @ 91 = % 7 for 39wl weiT? Tl Gdhum § o 9gd 9 wie W aren # ik
7g Wiy, yfoa faea sE o e A o 3 B T, s feeet d s s
7i, 7w € aren ) vy g fafae) § g, v fem ik faedt fah, firefireg, du ik o9
w9 foa & a8 €1 oo &, @ ey, Afe) e ok 9'a +1 ©F fFa, & =50 wa fF
g ot Q@ 37w €, A U oft T e @) e 9 O fE 9fE R wenr s @ @ e R
€ rm, WR gen iR fakw W€l T | W g% His g A R v ot W e fafeh # e, g
T @ & Tt Aol ], 79 Aol wued € o1y Hedewre #1 sifaeE & o W@ ¥, 7R A
@ it &7 Wt SRS arfew ) 37 oft 51 dfaum 3 S @ sifuer foan §1 sfaed mamE B
% & TTF A9HI T} i iR Td e AEum F 9. o feaus St e age @ wee A
2, 37 forg %9 Wt oo 7€ R Tear €, 9gd € et §, siga € vw € sl siedeqyH
® QM AF FW §, WY 9 @9 39 9 F 9% g9Fa o1 I 71 F g o, TR a9 99 )
TR YA I FT S AR T F) I 5 R R F qF 19 T w1 ¢, 9% shww
R B3 2| St i, it areht ® o1 F, dw F @ ) 5 98 T o fE o w1 Adte
T e &1 4 TEEH A€ @ o, A 11, 12 3R 13 3 O WY 91 o s fagt e
wit 1 fereit % faw 35 ¥id® 9N | The subject is, "Fear of fresh attack from several fronts,
Specially, from Khejuri to kill innocent villagers of Nandigram including women, children,

minority and the Scheduled Castes by the *assisted by the CPM-led West Bengal Government.”
T feem & fs #1a sterer fem, wvei firen, 4t fren, vt |58 A R, 1 1 can lay it on the

*Not recorded.
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Table of the House, BT T&EE fF w0 7& gan, & &1 gAard & €8 1 7€ fese afe ard #
AT, TEA U A @ A= B | W R giaum F oata o feu ¥, 9w sifFea 255
A, 1 FeRH fou & 7 98 9 $1 9wE 1 96 SR 9Ed 9 3R 8 W w1 fR
FEam F AT H I qG A S G AF F TG T ® oA, 14 qHE F TR FE A1, 12
adr@ H1 TR TRl 3§ geaast &) fadl fedt i S| fegt s s At mm i iz @iz W
g fas, goe F1d 19w #1113 9 &1 forgt o | fogl § &1 fF a9 fgast &
3000, 4000 qfeTg =1 et ¥4 @ &, o8 wa Ay, Tl Tewd F1 AR @ e, vl F W
B STwm, § AMge 9id 9sdr §, Ad 99U 1 g8 ga ¥ 3 g9 1K A ¥ W 98 ' urd #§ wen
STFIR g ) At 399 et T g 97 W 39S T el difam ga i R wE )
& for e faggd =2 &1 o1 7€ Ghar o, G+ 51 a4, Yfem difeat ot agf of | dg gdle
yeg QIfeTdl F8 g | 3T TAR 9| " WY, 3w 2fEu ag ordl 9 & forg vam w=a &
Afe3 Tt Y T g A€ I T | FHA S A 9 o F 9gd Ie F 11 59 9 A TF
W foman | wma SR w e fe | and He & 3iet an W E) IR W T, St off, S owen o,
F2 & g wne S rg 7 evei firw a ferma @2 i o R, geifee suent swfoaa
ag W & T 919 e Ay W, o| IR F9 -39 €1 3 9gd @ & 919 fq@d ¥ The
seniormost palitical leader of the State and the country had to take initiative to call up
Ms. Mamata Benerjee, sit and discuss with her a tew conditions for Resolutions. The Government
was intimated about them but did not proceed. An all-Party meeting was convened. 3791 =
St S| Hifen ﬂ?‘ﬂ? ot "T‘Fﬂﬁ’{ga gl ¢ o 1 " That also got stalled due to the indirect
pressure from the Ruling Party” 48 &H 8| FERE INE e RETI W AT RE

& 999 [AR VA I Hf grg FL 99 U Ay

st fedw B3 3 w7 ® T indirect pressure'. 9% A a1 +% w ¥
(gaEue) .

st sywyrafa: oifor s, a9 dAfsy L (Fravm) ... f@Rw gew F1 eten dfeg
(oqET) .

sit fedw Bradt: & a1 T |1 @ FEI L (WEET)
it IrawTafl: g & A W F L (HF9M)... A9 3R Sren dfaw

sit e At #3 9sd & %@ % if you join issues with falsehood. then you are giving
credibility to falsehood. So, an intelligent person never argues with falsehood. Let him say
whatever he wants to say ...(Interruption) .. 'It is better to look further' ...(Interruption)... | am
not yielding ...(Interruptions)... 'It is better to look further into the past.' ...(Interruptions). ..
"Nandigram was not after all the first blood; the Singur episode had happened before that. The
Government does not like nationalised industries. They want to set up private industries in the
State. Hence, there are promises to acquire land to be given to the private sector, international
capitalists, since there was the declaration in their manifesto”. 3T 3f@ &% 4 &3 & ‘*Allofa
sudden, peasants were told, 'leave the land; the masters would set up an industry here’. This is
what Ashok Mitra is saying. "For eleven months complete silence and inactivity were carefully
maintained by the State Government”, Sir, he refers. "No political or administrative alternative
was explored. Suddenly, a new plot was hatched. As has been repeatedly admitted by the Bengal

Home Secretary, the Police was instructed to remain inactive”. fe® &Y &®1 7a f& ot agl



204  Short Duration [RAJYASABHA] Discussion

( 5t fegw Brael)

FB Ha FU | 981 e, gferw w1 78 ) 9w A § farett # 9 97 et w1 @eft
Qelt o1 @ o, awi gfAm ® F T fF S withdraw W S | @l ¢ e @ o
1 i g WA qR G611 o A wEa & (sHEuM) .

st sqaufa: & @« wea €, 9% 9€l, 399 wfew A1

% feAw A : W adl 1 O, 30 FF ® B, ¥ 3T9A] 919 I G B @ § | §H9 sHiEE 3w
fora far fa 3981 credibility & | 3701 98t wa1 i 7 @1 S ) 99 fan, 7 9= 9w =,
T TS TS W S 1] 9ond, 9 {qids ff # 1 39S e o WHARITE- 3 Hemdins
F1 g 2 @ TS Semdsh @ gfon, I ot IR faA o 78 91 femn ol 3 sd-a@ 9 2
@ & T State within State. T, IF q Fea a7 T ¥ fF _.(=AUM)... 39 3 carnage A
A . (HEAMA)... 39T Wi A€l & . (sgaur) ..

st ITATIRY: 3T Faeg FL W U

st frYw frdeh: g anfEr § g% Fen W fF & 9gd W fw 10 891, 15 &9, wga @
M AR & T ST F R A =, 9% I syndrome ¥ $TH1 @H 9% & f 4w
Fga T & fF 'R Hiw fafiret 3 #e 6 v 9@ S & o 1@ 9, Sfaee g Té
BN | 3719 3/ JS HY SN, Wga 3eH 91 w1 W@ E | 3w wuers 11§ fF o fam Adum
FamFE fF e ga afeg I TR AN AN A AT B A E A E, @
Fgd & fF v g 3, it = 3 A =<mm A D, wn g, TR | f w9 stk A
it =Y et 791 ) AfF G0 demography § F&A I - €A I& A HUA 3R 3W
A # 100 U9 I @11 3 G, R 3 FE R oAt a9 A9 e fafreex 2, e '
IR e wEd & 7 gei W HhfAF g9 wifen | 3 w9 Hfiwd g w98 197 gz 9
Tged 4w fp @ A e @ R A o ol eow X @ & R v R e, e
Id A T ®@ ¥ 6 7 Sfuwe gw wfey, 3= Sfaea w@ I @) ‘

W, # 3l F¥E Seew 31 A W &1 A 9 e § 6 T 0F qgd T 9 ¢, adw
T 19 FY FACH | I A A T G FY G T E, G TN 9@ 7 2 | T U
M FoE W H IR A F I A o ol @ e g offi <o W@ ¥ 9w # gw
Hedl "W o S0 feddt ok o ®) 9wl v o sft 7E fen, Afe aw st wgd = e

Sir, Nandigram has gone béyond party. If has gone beyond Parliament. [t has truly become
a people’s movement.

w, sfat & § 92 sew & 91y e fafre gre @ 9@ wEm, 32 o € 5 39 ar sy
warg o a1 6 A B SA9ET I {/B A<en g3 €T

& - F T W F
g o 5 wifeen &= g
qH WA § T T

A @l F1 T &)

g, W



